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RAJYA SABHA

Tuesday, the 24th November, 1964/the 3rd
Agrahayana, 1886 (Saka).

The House met at eleven of the
mclock, MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS

TAKING OF LIFE INSURANCE BY NEWLY
COMMISSIONED PILOTS AND NAVIGATORS

+151. SHrRI M. P. BHARGAVA: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that the pilots and
navigators in the L[.A.F., who are newly
commissione 1, are required to invest Rs. 100
per month for life insurance with the Life
Insurance Corporation of India out of their
flying allowances;

(b) if so, whether Government have
received any representation from them in this
connection; and

(c) whether these officers are permitted to
take Postal Life Insurance policy, if they so
desire?

THE DEPUTY MINISTER IN THE
MINISTRY oF DEFENCE (ERr. D. S. RAU) :
(a) Newly commissioned pilot and navigator
officers of the I.A.F, are required to take out
endowment assurance policies with the Life
Insurance corporation of India for a 10-year
term or longer, for eligibility to draw flying
bounty during the first 10 years of servie at
enhanced rates. The sum assured should be at
least Rs. 10,000 and the average premium
payable for the first 10 years should be not
less than Rs. 100 p.m.

(b) No, Sir.

(c) Yes, Sir. The insurance with the Life
Insurance Corporation referred to in reply to
part (a) of the Question is, however, in
addition to any Postal Life Insurance policy
which may be taken out by these officers.
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SHRI M. P. BHARGAVA: May 1 know
whether these officers have been instructed
by any circular to take out these pilicies of the
Life Insurance Corporation or it is all
voluntary for them to take these policies
when they enter service?

Dr. D. S. RAJU: It is not voluntary, Sir. It
is obligatory; they have got to take out these
policies from the Life Insurance Corporation.

Suri M. P. BHARGAVA: May I know
whether the Government are aware that Postal
Life Insurance is cheaper than insurance with
the Life Insurance Corporation and, if so,
why should it be insisted that they should be
insured only with the Life Insurance
Corporation and they should not go in for
Postal Life insurance? Both kinds of
insurance belong to the Government.

Dr. D. S. RAJU: Before the LLC. came
into operation, Sir, the officers used to insure
themselves with the P.L.I. At that time since
these officers were exposed to extra risks,
premia were very heavy. So the Government
subsidised them in those days. Since the L.I.C,
has come into existence, we are giving them a
bounty so that this bounty can be utilised for
insurance with the L.I.C.

SHRI M. P. BHARGAVA: May I know
whether some of the officers have represented
that they find it very difficult to spare Rs. 100
per month for these insurance policies?

Dr. D. S. RAJU: No, Sir, There is no
representation from the side of the officers.

SHRI A. D. MANI: Have the Government
examined this question from the point of view
of Fundamental Rights? It is open to an
officer to construct a house under the Middle
Class Income Scheme and give Rs. 100 or Rs.
150 for that purpose. Why should
Government compel an officer to invest this
money in one particular
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form of investment or scheme, namely,
insurance with the L.I.C?

DRr. D. S. RAJU: All these aspects were
considered and this was found to be to the
advantage of the officers. We are giving them
. bounty so that this bounty might be utilised
for this purpose.

SHRI A. D. MANI: What is the nature of
the bounty?

DRr. D. S. RAJU: It is from Rs. 150 to Rs.
250 per month.

SHRI ARJUN ARORA: May I know if the
Government has any proposal under
consideration to advance this lower limit of
Rs. 10,000 to Rs. 20,000 or so and meet the
charge of the extra premium involved?

DRr. D. S. RAJU: Yes, that is also under
consideration, Sir.

ISSUE OF PASSPORT TO MIRZA MOHAMMED
AFzZAL BEG

*152. SHRTI A. D. MANI: Will the Minis [er
of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that Mirza
Mohammed Afzal Beg has been issued a
passport for going abroad; and

(b) if so, the names of the countries he is
likely to visit for which endorsements on his
passport have been obtained by him?

THe  MINISTER oF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH) : (a)
Yes, Sir. Mirza Afzal Beg was issued a
passport dated 19th May, 1964 valid up to
18th August, 1964.

7 (b) The passport was endorsed for
Pakistan only.

SHrI A. D. MANI: Sir, was an application
also submitted by Sheikh Mohammed
Abdullah along with Mirza Mohammed
Afzal Beg for going
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abroad? Were these applications considered
together or separately?

SARDAR  SWARAN  SINGH: Sheikh
Mohammed Abdullah had also applied for the
grant of a passport. These passports were
applied for when, Mr. Chairman, Sheikh
Mohammed Abdullah and others went to
Pakistan some months back.

SHRI ABID ALI Is it not a fact that Sheikh
Abdullah and some of his colleagues have
announced that they are going to Islamic
countries and Europe also? Has any
application been received and what is the
intention of the Government with regard to
this: matter?

SARDAR SWARAN SINGH: No appli-
cation has yet been received, Sir, but when
the application is received, it will be
considered.

SHRI FARIDUL HAQ ANSARI: May I
know whether there is any ban by the
Government of India on the Indian citizens
applying for passports?

SARDAR SWARAN SINGH: I do not know,
Sir, what ban is in the mind of the hon.
Member. There are certain rules for the issue
of passports.

MR. CHAIRMAN: He wants to know
whether Indian citizens are free to apply for
passports.

SARDAR SWARAN SINGH; Yes, Sir. They
are free to apply for passports.

SHRI A. D. MANI: My information ig that
Mirza Mohammed Afzal Beg has also been
issued a passport for visiting the U.K., West
Germany, Switzerland and the U.AR. in
connection with medical treatment. Wouk'
Minister deny this statement?

SHRI FARIDUL HAQ ANSARI: Where is
the harm?

SARDAR SWARAN SINGH; Sir, I have
given the information that I had In my
possession and I am sure that
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the Department would have collected this
information, had he any passport other than
the one I have mentioned in my reply.

SHRI N. SRI RAMA REDDY': I mwould
like to know the grounds on which this
passport for visiting Pakistan had been asked
for by Mirza Afzal Beg.

SARDAR SWARAN SINGH: Tie ground
was for a visit to Pakistan.

SHRI N. SRT RAMA REDDY: Has it any
political implications?

SARDAR SWARAN SINGH: That, Sir, is a
matter of history. Sheikh Mohammed
Abdullah went to Pakistan and Mirza Afzal
Beg also went with him and their activities
we -e reported in the press both in India and
Pakistan.

SHRI OM MEHTA: Sir, I would like to
know the nationality mentioned by Mirza
Afzal Beg in his application for passport.

SARDAR SWARAN SINGH: He applied to
the Government of India for a passport, and
the nationality mentioned was that he was an
Indian national.

SHrR1 BHUPESH GUPTA: Generally, Sir,
the reasons are given as to wh> a passport is
sought. May I know the reason given in the
passport application of this gentleman?

SARDAR SWARAN SINGH: The reason
was that he wanted to visit Pakistan.

SHRI BHUPESH GUPTA: Do I understand
that just this statement in the passport
application would, under ;he existing rules,
.conform to the requirements of the rules?

SARDAR SWARAN SINGH: It does, Sir,
and in the matter of issuing passports for
persons intending to evisit Pakistan we are
quite liberal.

[ 24 NOV. 1964 ]
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SHRI G. M. MIR: May I know whether it is
a fact that the Sheikh and Mirza Mohammed
Afzal Beg applied for visiting certain
countries at the time of Haj?

MR. CHAIRMAN: He has already replied
to that. There is no application yet.

Next question.

ALLOTMENT OF NEWSPRINT TO COMMUNAL
NEWSPAPERS

*153. SHRI ABID ALI: Will the Minister of
INFORMATION AND BROADCASTING be pleased
to state what is the decision of Government
on the suggestion made from time to time to
the effect that newsprint should not be given
to newspapers and periodicals which spread
communalism?

Tue DEPUTY MINISTER 1IN THE
MINISTRY ofF INFORMATION AND
BROADCASTING (SHRI C. R. PATTA-BHI
RAMAN) So far all newspapers and
periodicals have been treated irrespective of
their contents or of the policy pursued by
them. Government are reconsidering whether
or not newspapers of the type referred to
should continue to be treated on the same
footing as others.

SHRI ABID ALI: Sir, the suggestion is that
newspapers and periodicals which  spread
communalism  should
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not be given not only newsprint but also
advertisements so that communalism should
be checked. This matter has long been under
consideration. It was expected that the Gov-
ernment might have reached some decision.
When is that decision expected to be reached?

SHrI C. R. PATTABHI RAMAN: Sir,
freedom of speech and expression is a
fundamental right and to draw a distinction
between different papers in this respect on the
basis of their policy and content may not be
correct.

SHRI P. N. SAPRU: Has communalism
been banned in this country?

(No reply)
SHRI C. D. PANDE: Sir, there are certain
papers which, though they cannot be

characterised or categorised as communal
papers, are more pernicious and they are, in
fact, blackmailers. Will the Government see
that these papers are also scrutinised before
newsprint is given to them?

SHRIMATI INDIRA GANDHI: I entirely
agree with the hon. Member. All these
matters we are going into now.

SHRI G. RAMACHANDRAN: Has Ihe
Government devised any method to find out
what ig communal and what is not
communal? Have we yet made communalism
illegal in India?

SHRIMATI INDIRA GANDHI: I am not
really concerned with what is oommunal and
what is not communal. I am concerned with
what is anti-social and detrimental to the
people of India.

SHrRi BHUPESH GUPTA: The hon.
Deputy Minister referred to the Fundamental
Rights. May I know in what manner he
interprets Fundamental Rights to pass over
when a newspaper in Maharashtra writes
about a reception given to the accus-ud in the
Gandhi Murder case, and whether such
papers should be re-

[RAJYA SABHA]
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garded as anti-social, communal or what? In
which category do they come and in what
manner they enjoy the Fundamental Rights?

SHRIMATI INDIRA GANDHI: 1 have not
seen it.

SHRI C. R. PATTABHI RAMAN: I believe
there is a Calling Attention notice

SHrRI BHUPESH GUPTA: You said that the
citizens have Fundamental Rights. Do I
understand that in the matter of the exercise of
the discriminatory power, you do not take into
account the fact that there are papers which
publish the reception given to the Gandhi
Murder accused and would this paper,
according to you, be entitled to enjoy
newsprint quota and other things on. the
ground of the so-called Fundamental Rights?

SHRIMATI INDIRA GANDHI: I am sorry, I
have not seen the paper in question. I have
been in the villages and I did not see any
newspaper at all, but I would like to say that
all these questions will be looked into very,
very seriously.

SHrRI FARIDUL HAQ ANSARI: May I
know what is the policy of the Government
about the papers in India which propagate
communal discontent, communal hatred
between the different communities residing in
India?

SHRIMATI INDIRA GANDHI: I thought I
answered exactly this question.

SHRI CHANDRA SHEKHAR: The hon.
Deputy Minister said that as long
Fundamental Rights exist, there cannot be any
discrimination between papers which are
preaching commu-alism and which are
pleading secular ideals. May I know from the
Minister whether preaching communal hatred
in this country is not a legal offence and any
person or any paper preaching communalism
is committing legal offence and it should not
be encouraged by the State?
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SHRIMATI INDIRA GANDHI: T think it is
already covered by what I said.

SHRI CHANDRA SHEKHAR: I want to
know the legal position, whether preaching
communalism is not a kgal offencie
according to the Minister.

MR. CHAIRMAN: The legal position you
should find out in a court of law.

SHRI A. D. MANI: May I enquire of ths
Minister whether she is aware that what the
hon. Deputy Minister said to-day has the
support of the newspaper profession, namely,
that the Fundamental Rights should be res-
pected and that there should be no
discrimination between one paper and another
on grounds of policy and may I enquire
further whether she would consult the
organised newspaper opinion in this country
before she modifies this well-understood and
salutary policy?

SHRIMATI INDIRA GANDHI: I am quite
prepared to consult the newspaper opinion,
but a person's Fundamental Right can only
exist so long as it does not touch or interfere
with the Fundamental Right of another person
and that persons o'f certain religions live and
exist on equal rights with other citizens.

*154. [The questioner (Shri A. B.
Vajpayee) was absent. For answer, vide cols.
888 infra.]
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[-(-ANNUAL REPORTS OF MINISTRIES
DEPARTMENTS

*155. S HRI V. M. CHORDIA: Will the
Minister af PARLIAMENTARY AFFAIRS be
pleased to state-

(a) the names of the Ministries/ Offices
the annual reports of which are not published
in Hindi;

(b) the reasons for not publishing these
in Hindi; and

(c) by when Hindi translations of
the annual reports of all the Minis
tries and their attached and subordi
nate offices will be published?]
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t{THE MINISTER oF PARLIAMENTARY
AFFAIRS (SHRI SATYA NARAYAN SINHA); (a)
The Annual Reports of all Ministries are
published in Hindi as well as in English.

(b) and (c) Do not arise.]
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*156. [The questioner {Shri B. N.
Bhargava) was absent. For answer, vide cols.
889-890 infra.]

* 157. [The questioner (Shri Sitaram
Jaipuria) xvas absent. For answer, vide cols.
891-892 infra],

0 FINDINGS OF URANIUM IN LADAKH

4158. SHRI J. C. CHATTERIJIL: Will the
PRIME MINISTER be pleased to state:

(a) whether it is a fact that for nearly
three years the scientists af the Atomic
Energy Commission worked in Ladakh area
to find out uranium, but failed to find any
trace of it; and

(b) if so, what is the total amount spent
on this three-year project?

THE MINISTER oF EXTERNAL AFFAIRS
(SARDAB SWARAN SINGH) : (a) As a part of tbe
wider programme of survey and prospecting
for atomic minerals throughout the country, a
small Field Party of the Atomic Minerals
Division of the Department of Atomic Energy
carried out reconnaissance surveys for
uranium in the Ladakh area for very short
periods in September, 1958 and August-
September, 1959. No significant radioactivity,
indicating the presence of uranium. was
observed as a result of th, above surveys.

(b) ThO reconnaissance was a part of the
regular programme of survey and prospecting
work carried out year after year and was not a
separate project. The expenditure thereon was
not booked separately, and was not
significant.

Surr J. C CHATTERIJI: May I know
whether the Government of India is aware of
the fact that up to the occupation of that area
by the Chinese— Ladakh area—they had
found out uranium there?

[RAJYA SABHA]
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SARDAR SWARAN SINGH: Government
have no such information.

SHRI I. K. GUJRAL: In order to stabilise
the economy in Ladakh, is the Government
proposing to make a detailed geological
survey of that area?

SARDAR SWARAN SINGH: There are
schemes of geological survey in that area and
also in other parts of the State of Jammu and
Kashmir. Som, work had already taken place
in that connection. Although that is not
related to the Atomic Energy Commission but
because of my former association with the
Ministry o'f Steel and. Mines, I know that
geological survey had ™" undertaken.

*159. [Postponed to the 1st December,
1964]

COMMERCIAL TELEVISION AND BROAD-
CASTING

f Suri BIREN ROYT: | SHRI SANKAR
PRATAP #160.~ SINGH DEV:
| SHRIP. ABRAHAM: [ SHRI
U. S. DUGAL:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what are the details of the scheme
submitted by the Rediffusion Ltd., and Pye
Radio to the Government of India for
introducing commercial television in India;
and

(b) whether there is any proposal to
introduce commercial broadcasting over All
India Radio and if so, what are the details of
the proposal?

THE DEPUTY MINISTER IN THR
MINISTRY op INFORMATION AND
BROADCASTING (SHrRI C R. PATTABHI
RAMAN): (a) The whole question of the
extension of the television service in India is
still under consideration. It would not be
advisable to disclose the details of the

tThe question was actually asked on the
floor of the House by Shri Biren Roy.
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proposal submitted by individual firms ai this
stage.

(b) A proposal to introduce a commercial
element during a part o'f the time allotted to
the Vividh Bharati programmes of All India
Radio is under consideration. The details
have jjot yet been finalised,

SHRI BIREN ROY: I asked for details. T
actually gave notice ::or the essentials of the
scheme. If thi essentials of the scheme are not
there, on what the Government consideration
v/ill be based and why are theste essential

things kept secret from Members o'f
Parliament?
SHRI C. R. PATTABHI RAMAN: A

number of proposals are there and t ley are
being considered and it is not fair to the
parties or the Government to disclose at this
stage.

SHRI BIREN ROY: Some «>f these
proposals have already been published in the
newspapers. I do not want to quote the
newspapers because the Minister will say that
these reports are incorrect. The
Parliamentarians would like to know what an
essentials of these proposals so that we can
formulate not only our quest: ons but
participate later on in the debate which will
be coming during the Budget Session.

SHRI C. R. PATTABHI RAMAN: I regret I
am unable to give details. .As I told you, it is
under ccnsidera-tion.

SHRI BHUPESH GUPTA: In such matters,
there should be valid reasons for withholding
any informa'ion. I do not know why in this
matter, -which is not a matter of very great
State secret, the Government should not give
us simple information that we have asked 'for.
What comes in th, way?

SHRIMATI INDIRA GANDHI: There is no
great secrecy involvec" but I was given to
understand that it would

| 24 NOV. 1964 ]
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not be proper to give out this information
since the whole matter waa under
consideration and this is not the oni,
organisation or company which has given
such a scheme or proposal. As a matter of
fact, even the very fundamental decision of
whether we are having TV or not has not been
taken. So, there is no question of giving any
details at this stage.

SHRI ARJUN ARORA: May I know if the
Government has received proposals from only
these two firms or whether any other firms
have also given proposals, and also whether in
case the Government decides on the
'fundamental question of having television in
the country, the Government will take steps to
ensure that all possible firms are given equal
opportunities and no preference is shown to-
the two firms which have now made the
proposals?

SHRIMATI INDIRA GANDHI: Certainly,
all the firms will be given equal opportunity
provided it is in our interest.

SHRI BIREN ROY: In view of the fact that
our late, revered Prime Minister declared in
this House that unless and until India is in a
position to manufacture TV sets, TV will not
be publicly introduced here. May [ ask
whether this policy is being changed now or it
is being kept up?

SHRIMATI INDIRA GANDHI: We are
exploring the matter of producing TV sets in
India.

SHrl BHUPESH GUPTA: 1 pursue the
question, Sir. The hon. Minister has said
something rather important, that even the
fundamental decision as to whether we are
going to have it or not has not been taken.

MR. CHAIRMAN: Has not been decided.

SHrRi BHUPESH GUPTA: Yes, the
decision has not been taken. But even before
that, we are told in reply-to the
supplementaries and to the
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question here, that certain firms' proposals ar,
under consideration. I do not know exactly in
what manner the Government wants to
proceed in the matter. Are you to arrive at the
conclusion apart from the point o'f view of
the needs of the country, its resources and
other aspects of the matter? Before that they
are entertaining foreign applications and so
on.

SHRIMATI INDIRA GANDHI: All these
matters are linked together and it is my
personal view that TV is a very valuable
instrument for education especially in the
rural areas for the farm programmes, 'family
planning and so on. However, we have to look
into the matter with regard to the resources at
our disposal and that is why there is this delay
in taking this decision. The same applies to
the various schemes and we have to see
whether there is any proposal which can fit
into our policy as well as our resources,
foreign exchange and so on, and all these
other matters.

*161. [The questioner (Shri R. K.
Bhuwalka) was absent. For answer, vide col.
891 infra.]
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$ [SALARY OF ARUNNER THAT CARRIES
MAIL

162/ SHRIG. K. KAPOOR-}-: "\ SHRI
V. M. CHORDIA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) what is the minimum and the
maximum salary paid to a runner who carries
mail from one post office to another in the
villages;

(b) whether these postmen are treated as
Government servants and whether they are
eligible for pension; and

(c) whether Government have under
consideration any proposal for increasing their
salary and if so, what is the proposal and by
when it will be possible to implement it?]
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on the floor of the House by Shri G. K.



863 Oral Answers

ff[THE DEPUTY MTNISTER IN THI:
DEPARTMENT ofF COMMUNICA- |
TIONS (SHRIB. BHAGAWATI): (ai

Extra Depart-

Depart- mental

mental  Runners
Runners

Rs.p.m. Rs.p.m.
24-50 90-50
105-50

Minimum
Maximum 46-50

(b) The Departmental Runners are full
time Government servants a id are eligible to
receive pension but no pension is sanctioned
to Extra Departmental Runners as they are not
treated as whole-time Government servants.

(¢) No, Sir.]
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SHRI B. BHAGAVATI: Sir, ihey have
generally to go from 5 tc- 10 miles for
carrying mails. In ajme places they may
exceed that limit and so I cannot say exactly at
pre.ient. But they can cover that distance very
easily.
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T{i} English translation.

[ 24 KOV. 1964 ]
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SHRI B. BHAGAVATI; When we 'open
post offices in the villages, sometimes the
work-load is not for the whole da, and so
these part-time employees are recruited.
When there is no work for more than 5 hours,
we have fo recruit these people for part-time
work.

SHRIR. S. KHANDEKAR: Since the roads
in the villages are now better and cycles can
ply on these roads, will the Government
consider providing cycles to these runners?

AN HON. MEMBER: Or Lambret-tas?

SHRI R. S. KHANDEKAR: I say at least
cycles, because we are ,ow in the cycle age.

SHRI B. BHAGAVATI: Many of them
have their 'own cycles. We do not provide
them with cycles but some allowance is given
to them for using their own cycles.

SHRI D. THENGARI; Since ' the extra-
departmental staff does not become eligible
for pension, what other social security is
proposed for them by the Government?

SHRI B. BHAGAVATI: At present there is
a proposal under consideration for granting
them gratuity under certain conditions.

SHRI FARIDUL HAQ ANSARI: In view of
the fact that prices in the country have soared
up and the Government is unable to check
these prices, or to bring them down, will the
Government  consider  increasing  the
emoluments of these employees?

Suri  B.  BHAGAVATIL:  Previously,
according to the recommendations of the
Extra-Departmental Enquiry Com-
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mittee, their allowance was inci in 1962. At
present there is no such proposai under
consideration except the proposal for the
grant of gratuity.

*163. [The questioner (Shri V. S. Dugttt)
was absent. For answer, vide col. 891 infra.]

ALL INDIA STAFF ARTISTES ASSOCIATION

J SHRIJAGAT NARAIN: *164.
\SHRI M. P. BHARGAVAT:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the staff
artistes of the All India Radio in Delhi have
formed an Association and applied for its
formal recognition;

(b) if sU what action Government have
taken on their application;

(c) whether the said artistes have
forwarded any grievances against the All
India Radio authorities; and

[RAJYA SABHA ]
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(d) what action Government have taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY ofF INFORMATION AND
BROADCASTING (SHRI C. R. PATTA-BHI
RAMAN): (a) A letter has been received about
the formation tof an Association of staff
artistes of All India Radio but no application
for formal recognition of the body has been
made.

(b) Does not arise.

(c) Yes, Sir.

(d) A statement showing the steps
already taken or contemplated to give better
service conditions to staff artistes of All India
Radio is laid 'on the Table of the Sabha. The
matter relating to fee ranges, allowances,
increments, etc. has large financial
implications and is under consideration of
Government. Other grievances against the All
India Radio Authorities are also under
consideration.

STATEMENT

Steps already taken or contemplated to groe befrer service conlditions 1o
Staff Artister of ALR,

"Ttem™No. Subfect

Improvement cffected

1 Tenure of contract . .

2 Notice period . . . .

3 Fee ranges 'II
14 " Allowance s r
5 Inerements J

6 Conttibutery Provident Fund

Staff Artistes were generally given con-
tracis for three years, It has now been
decided that in furure their contracts
should normally be for 5 vears.

In future the notice period for contracts of
3 of mofe vears will be 3 months.

The cuestion of granting fee scales with
yvearly increments and  adowances,
instead of present svstemn f sousslidated
fee with no allowance, it under consi-
deration,

The Stafl Artistes were entitled to gratuity.
It has pow been decided that a staff
artiate recrnited for a period of not less
then 3 years should be given the benefiy
of contributory provident fund from s
October, 1064.

+The question was actually asked on the fioor of the House by Shri M.

P. Bhargava.
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367 Oral Answers [24 NOV. 1964 ] to Questions
Itbe‘m Subject Improvement effected
o, .

7 Advance for purchase of convuyance

8 Classification for purchase of TA/DA
9 Maternity Leave . . .

1o Age of retirement . .

i1 Accumulstion ef earned leave

12 Half-Pay Leave . . .

13
Astistes into regular posis,

14 Oppottunities for advancement 1o the

existing Scaff Artistes,

SHrt M. P. BHARGAVA: May I know
whether it is the policy of the Government to
bring these staff artistes on oar with other
Gwernment servants gradually, as far js
amenities are concerned.

SHRI C. R. PATTABHI RAMAN: Sir, there
are two classes of staff artistes, namely those
engaged for actual participation in
programmes and those entrusted with the
planning, production and supe-vision. In the
first group come the music accompanists,
composers, *innouncers «nd so on. It is a
long list. Then,

Jt has besn dscided that Seaff Artistes may
be granted advances for the purchase of
Motor cycles, scooter and cycles.
question of grant of advance for the pur-
chase of motor cars is under considers-
tion.

The qusstion of revision of classification of

raff Artistes for purposes of TA/DA will

be considered as soon as decision regarding

fee ranges and allowances referred to at
ftems 3 to § is raken, -

The Seaff Artistes were enrited to maternity
leave for a period of 45 days only. It has
now been decided that they should be
weated on par with regular Government
Servants,

Normal age of retireraent has  been  fixed
at 60 years. In special cases, where it
may not be advisable to Jose the services
of talented and expericnced Staf Artistes
who have reached 60 but who are Dot
mentally handicapped by their age, the
age Jimit may be rel axed.

At present the Staff Artistes can sccumulate

leave upto 120 days. The question of .
raising the limit to 130 days is under
consideration.

.« The guestion of gtanting half pay leave is
un

er consideration,

Conversion of certain category of Staff  The question is under consideration,

It has been decided that the recruitment of
outsiders  would be reduced to the mini-
mum and opportanities for advancement
would be made available to the existing
Staff Artistes,

in the other there are the Chief Producers, the
Deputy Chief Producers, Conductors and so
on. As far as possible, certain categories have
the chance to become permanent Government
servants. But the whole matter is under
consideration.

SHRI ARJUN ARORA: Sir, the Ministry of
Labour has laid down certain rules for
recognition of trade unions of Government
employees. May I know if the Association of
Staff Artistes will be recognised on ti» same
basis?
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SHRI C. K. .PATTAIJSHI1 KAMAIN:
I have stated, Sir, that n'o application has
been received. When it is received, I am sure
it will be taken into consideration.

SHRI A. D. MANI: According to the
Statement, Sir, items 3, 4 and 5 which relate to
fee ranges, allowances and increments, are
under the consideration of the Government.
May 1 ask the hon. Minister whether the
question of giving increments retrospectively
from the date of appointment is also under
consideration, or only the question of giving
of prospective increments?

SHRI C. R. PATTABHI RAMAN: All this
is being considered. The whole matter is
really under consideration. Items 3, 4 and 5
are under consideration.

SHRI R. P. N. SINHA: Is it a fact that this
Association has been formed at the suggestion
of the Secretary of the Ministry?

MR. CHAIRMAN: No, no. I have called
Shri Thengari.

SHRI D. THENGARI: Is it a fact that this
Association was registered under the
Societies Registration Act because the artistes
were informed that they will not be allowed
trade union rights?

SHRI C. R. PATTABHI RAMAN: Sir, they
met the Minister. All of them happened to be
there on deputation. So far as I know, the
Association has been registered. As far as
recognition is concerned, the trade-union law
is there and all these things will be duly
considered under the rules which are there.

SurRl LOKANATH MISRA: May 1 know
whether the Minister can give a categorical
assurance that once they apply for
recognition, they will be considered? Is there
any difficulty in their case necessitating their
case to be considered separately?

[RAJYA SABHA ]
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SHRI C. R. PATTABHI RAMAN: As far as
the Government servants are concerned, this
will have to be considered but then, it is not
likely that other unions may be there for
which there is the law of trade-unions.

SHRI R. P. N. SINHA: I want to know
whether it is a fact that this trade union is
being formed at the suggestion of the
Secretary of the Ministry?

SHRIMATI INDIRA GANDHI: We have had
an informal discussion with them. I do not
know whether any suggestion was made but |
share the anxiety of the hon. Members that the
staff artistes should get a fair deal and I realise
they have not had a fair deal so far, and that is
why we are going into the whole matter very
thoroughly; but we are also somewhat bound
by financial implications as far as these
proposals are concerned.

SHRIMATI SHAKUNTALA PARANJ-PYE:
I know that there are some staff artistes who
have been Working for the All India Radio for
more than ten years. Is the Government of
India going to lay down a period of time after
which they will be made permanent
Government servants or is this temporary
contract basis to continue always?

SHRIMATI INDIRA GANDHI: The staff
artistes are not ordinary pe'ople like clerks and
so on. Therefore, you cannot have them
permanently. It depends on whether they can
carry out a programme. For instance, the voice
may be found suitable and he may not be as
good an artiste as he was earlier. All these
things have to be considered in all their
various aspects.

SUMMIT CONFERKNCE ON NUCLEAR
WEAPONS

#165. SHRI N. SRI RAMA REDDY. Will
the Minister of EXTERNAL AFFAIRS be pleased
to state whether Government have received
an, invi-
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tation from the Government of China in
connection with the holding of a summit
conference to discuss complete prohibition of
nuclear weapons?

THE  MINISTER ofF EXTERNAL
AFFAIRS  (SARDAR  SWARAN  SINGH):
Yes, Sir. If 1 may add,
Sir,  with your permission,

the Chinese Premier's message of October 17,
1964, and the statement of the Government of
the Peoples' Republic of China, of October 16,
1964, are being examined by ifche
Government 'of India. The reply is being sent

shortly and will be placed on the Table of the
House.

SHRI N. SRI RAMA REDDY: This is a
very important matter. I would like to know
whether similar invitations have been issued
to the nations bf the world or is it confined to
only a chosen few in Asia?

SARDAR SWARAN SINGH: According to
ouT information, th's is a general letter that
has been issued to all heads of Governments
or States and there is not much in this pro-

[ 24 NOV. 1964 ]

posal. Some of the Governments have already
sent their reply before. We are examining it
and we will send a reply; as I said already, we

will place a copy of it on thj Table of the
House.

SHRI N. SRI RAMA REDDY: The Chinese
Government, soon after the explosion, made it
clear that under no circumstances and at * no
time it will be the first to use this bomb.
Probably this is a well-meaning intention of
the Chinese Government. I would like to
know if the Government of India is
Considering participation in such a conference
if it ever came into being?

SARDAR SWARAN SINGH:
think . . .

Sir, 1

MR. CHAIRMAN:

'Minister has already replied. Th

I think the hon my question has
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eply is being considered and will De »iven
shortly and it will be laid on the Table of the
House. Then you will know.

SHRI G. RAMACHANDRAN: Is the first
general reaction to this invitation one of
welcome or one of rebuff?

SHRI C. D. PANDE: It is a mockery.

SARDAR SWARAN SINGH: I would be
disinclined to accept either of the alternatives.
We will examine it dispassionately and when
we issue the reply, T will place a Copy of that
on the Table and the hon. Member can use
any word from that.

SHRI GOPIKRISHNA VIJAIVAR-GIYA:
We would like to know whether this letter
came through the Embassy here or directly,
this invitation about the holding of the
Conference.

SARDAR SWARAN SINGH: That is a
matter of mechanics. I could not say whether
it was handed over to our Mission or it came
through the Chinese Mission here.

SHRI C. D. PANDE: I would like to know
whether the Government of China has assured
the Government of India that it will not
manufacture any further bombs or whether it
wants to manufacture the bombs while asking
Others not to manufacture the bombs or
whether it wants to manufacture but does not
want to use these bombs.

SARDAR SWARAN SINGH: Sir, it is
significant that in the recent statement, that
had been issued by the Chinese Government,
no reference has been made to the need for
cessation of nuclear weap'on tests and the es-
tablishment of a nuclear-free zone as was
done on an earlier occasion in 1963.

SHRI G. RAMACHANDRAN: 1 ,m afraid,

not beens answered.

My question was. ..
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MR. UMA1HMAM: it rras been answered,
perhaps not to y'our satisfaction.

Oral Answers

SHRI- G. RAMACHANDRAN: It is a
specific question. There is no shilly-shallying
about it; it is very clear. Ther, has been an
invitation to a particular type of summit meet-
ing. Now, Government is considering; it is
always Considering something or the other,
but my question was, having read the
invitation, is the strong reaction one of
welcome to a suggestion like that or is there a
kind t>f reaction against it?

SHRI C. D. PANDE: It is just a mockery.
No reply is called for. It is just an affront to
us.

SHRI LAL BAHADUR: It is like a person
hitting you on your face and then asking you
immediately to sit down at a table. I d'o not
object to any discussion provided all the
countries concerned are present. We have
always welcomed any such proposal if it cam,
through the United Nations but we do not
attach much imp'ortance to this invitation
which has come from China.

INDOCTRINATION METHODS USED BY
CHINA AMONG NEFA TRIBES

*166. SHRIM. RUTHNASWAMY:
With the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a)  whether Government have
taken any measures to counteract the
methods 'of indoctrination used by the
Government of China among the
tribes in NEFA; and

(b) if so, the details of the measures
taken?

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): (a) and
(b) To counteract such anti-Indian
propaganda, the NEFA Administration has
taken various measures. In the field of
publicity, for example, Projectors community
listening sets and

[RAJYA SABHA]
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audio-visual aids, have been distri, buted.
Special pamphlets have been prepared and
news bulletins aimed at presentation of facts
in their true perspective are also widely distri-
buted.

SHRI M.
When were these
operations started?

RUTHNASWAMY:
counter-propaganda

SARDAR SWARAN SINGH: These are not
operations as such. This was a desirable
programme and it was undertaken soon after
the invasion in 1962.

SHRI M. RUTHNASWAMY:
With what results have these men-sures been
attended so far?

SARDAB  SWARAN SINGH: Our in-
formation is that these are well appreciated by
the people and the results are satisfactory.

SHRI M. RUTHNASWAMY:
Apart from the appreciation, may I ask
whether it has done any good to these people
to protect them against the vicious
propaganda of the Chinese, whether they have
been cushioned againsl| ,,any further
propaganda, by the Chinese as a result of the
measures taken by tne Government of India?

SARDAR SWARAN SINGH: I thought if I
were to repeat my earlier answer, it will be an
answer for the present question also. Good
and appreciation are interchangeable words.

-~
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SHRI A. D. MANI: What is tne kind 'of
indoctrination tbat th. administration has
found out in NEFA? I had myself been to
NEFA and I know something about the
conditions there. What is the extent of indoc-
trination that has been Conducted by th,
Chinese in this area?

MR. CHAIRMAN: You seem to know.

SARDAR SW AR AN SINGH: I never said
that there has been any indoctrination.

SHRI GOPIKRISHNA VIJAIVAR-GIYA:
Has the Government any machinery in NEFA
to get intelligence or other information there
from across the border?

MR. CHAIRMAN; Please don't be too
curious.

SHrRI FARIDUL HAQ ANSAR': May I
know whether the hon. Minuter has any
information as to whether the Chinese agents
are still goirg about i, that area?

SARDAR SW ARAN SINGH: Sir, I will not
accept that. If there are any stray persons with
such inclinations, they are handled by the
administration and adequate action is taken.

SHRI I. K. GUJRAL: May I ask the hon.
Minister if in the recent past any evaluation
has been carried to see how far our
propaganda is making an impact and also if
any evaluation has been made of our counter-
propaganda campaign against the campaign of
the Chinese?

SARDAR SWARAN SINGH: Our is
n'ot merely counter-propaganda; it is
a positive thing, but no evaluation is
such has been formally made.

*167. [The questioners (Shri JViren Ghosh
and Shri M. Basavapunnaih) were absent.
For answer, vide cols. 892—894 infra].

[ 24 *OV. 1964 |
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*168. [The questioner (Mm f. n.. Kumatan)
was absent. For answer. vide cols. 894-895
infra].

MISSING RECEIPT BOOKS FOR COLLECTING
N.D.F. IN DELHI

*169. SHRI. LOKANATH MISRA: Will
the PRIME MINISTER be pleased to state:

(a) whether Government's attention has
been drawn to a news-item which appeared in
"The Statesman" of 18th October, 1964 to the
effect that the-Mayor's Defence Council of
Delhi has condoned the loss of eighty receipt
books of the National Defence Fund; and

(b) if so, whether any account has been
made available about the total loss of receipt
books?

THE PRIME MINISTER (SHRI LAL
BAHADUR): (a) and (b) Yes. Out of 2,610
receipt books issued by the May'or's Council
for National Defence, Delhi, only 107 receipt
books are finally missing or outstanding.

SHRI LOKANATH MISRA: Ma, I know if
the Prime Minister has any conclusive
evidence to prove that these books reported
lost, have not been misused and the money
misappropriated?

SHrRI LAL BAHADUR: Well, Sir, it is
difficult to make any statement because we
have not got the necessary information from
the Mayor of the Delhi Corporation.

SHRI LOKANATH MISRA: Would the
Government think it advisable to publish
these receipt numbers in the ill newspapers so
that people, who have donated money against
these receipts, could ]Come forward and
report to the authorities that they are fictitious
receipts that have been issued to them.

SHRI LAL BAHADUR: The Corporation
hag already done this. In fact, they have
advertised the page
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numbers of these receipt books. Yet, if the
hon. Member so desires, I shall again convey
this to the Mayor ot the Corporation.

SHrRi  LOKANATH MISRA: Has any
action been taken against those who have 1'ost
these precious receipt books?

SHrRi LAL BAHADUR: What kma of
action could be taken? They arc not official
they are non-officials generally. But if it is
possible to take action and if it is proved
clearly that there has been some misuse,
certainly action could be contemplated but
nothing has bsen done so far.

Suri BHUPESH GUPTA: The number
given is 107; it may sound small compared to
the total number 'of receipt books issued but
that would not throw light on exactly how
much may have been collected through these
receipt books. May [ know why the
Government could not have made some
investigation to find out exactly the process
through which these receipt books were
passed on, by whom and to whom. All these
things could be easily found out. I do not
know why the Government is leaving the
matter only to the Mayor when there is a
strong presumption of some fraud °n the part
of some people.

SHRI LAL BAHADUR: This matter has to
be dealt with by the Mayor in consultation, if
he likes, with the Delhi Administration. If
they can take any action, they are in a position
to do so but as far as I am aware they
considere” this matter in the Mayor's Council
and they made some probes, carried out
investigations and some special enquiries
were also held. After having done all that, the
matter was placed before the Executive
Committee of the Council and it was decided
to recommend to the General House of the
Council that this matter may now be closed.
This is their latest report. Now it will

[RAJYA SABHA ]
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;ome to us, th® Executive Council ol the
National Defence Council, and we will
further look into the matter.

*170. [The questioner (Shri P. L. Kureel
urf Talib) was absent. For answer, vide cots.
895-896 infra.]

RELEASE OF COL. G. L. BHATTACHARYA

*171 / SHRIP. ABRAHAM j-: '\
SHRIU. S. DUGAL.:

Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Col. G. L.Bhattacharya has been
(b) releasedby the Government of Pakistan on

(c) the Ist November, 1964; and

(d) if so, whether Col. Bhattacharya has
submitted any report to Government about the
hardships suffered by him while he was
detained in Pakistan?

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN
SINGH): (a) Col. G. L. Bhattacharya was
released by the Government of Pakistan on
31st October, 1964.

(b) Col. Bhattacharya is preparing his
report and this is expected to be ready shortly.

SHRI P. ABRAHAM: Has the Government
paid back the amount spent by Col.
Bhattacharya for his def®"*®
in Pakistan?

SARDAR SWARAN SINGH: I have no
information about that.

CANREET ) s HATATEA |
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+The question was actually asked
on the floor of the House by Shri P,
Abraham.
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SARDAR SWARAN SINGH: Sir, I have no
information on that because this matter, it
may be recalled is under Defence and the
expenditure incurred is a matter which
happened several years ago, rather three or
four years ago.

SHRI V. M. CHORDIA: After he has come
here.

AN. HON. MEMBER: It was only 1962.

SARDAR SWARAN SINGH: Yes; 1962 is
two years back. If hon. Members are
interested about information on that score I
will certainly supply it if they table a separate
question. This question was about his release
from there. As I said, he is preparing a report.

At fanwaaTe aareret Sfem
TW g & f§ FH@ weErEmemst
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ME. CHAIRMAN: Has he asked now after
his return?

SARDAR SW ARAN SINGH: No, Sir. Not
to my information.

SHRI BHUPESH GUPTA: We read in the
newspapers that immediately on his release
he came gtraigh' to Delhi instead of stopping
at Calcutta. May I know whether it was done
at the instance of the Government and
whether in this connection the question of
expenditure for conducting a case was
discussed?

SARDAR SW ARAN SINGH: I have
already mentioned that the question of the
expenditure incurred by him has not been
formally represented by him not to my
knowledge at any rate. If and when he
represents, we will certainly consider it.

1013 RS—2.
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Suri BHUPESH GUPTA: Here is an
officer of the Government of India who was
prosecuted and persecuted there and the
Government should know exactly all these
things. Suo motu the Government should take
up this matter and find out exactly how much
money has been spent and who spent it. Why
is the Government not taking the initiative in
the matter instead of leaving it to the officer to
make a claim o, that account?

SARDAR SWARAN SINGH: It is a good
suggestion; I will pursue it.

SHrRI CHANDRA SHEKHAR: May I know
whether his salary has been paid or not with
retrospective effect ?

SARDAR SWARAN SINGH: I have no
information.

SHRI CHANDRA SHEKHAR: This is a
peculiar thing. The Colonel came to Delhi and
he had discussions with the Government of
India. Are we to understand that the Colonel
did not mention anything about himself and
they are waiting for the report to be prepared
after two or three months? For what did he
come to Delhi? Did he not discuss anything
with the Government of India or their
officials about his salary, about his personal
comforts and discomforts? Are we to under-
stand that?

SARDAR SWARAN SINGH: Mentioning
something i, a discussion is one thing and
making a formal report is quite another thing.
For the information of the House, I might add
that the family of Col. Bhattacharya was
being paid during the period he was in prison
there.

*172. [The questioner (Shri S. K
Vaishampayen) was absent. For answer, vide
cols. 896-897 infra.]

INDO-CEYLON. AGREEMENT

*173.SHRIS.  S.  MARISWAMY:'

Will the Minister of EXTERNAL AJTAIES
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be pleased to state whether Government
ascertained the feelings of the Indians living
in Ceylon before the Indo-Ceylon Agreement
was signed at Delhi on 29th October, 1964?

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN
SINGH) : The Government of India have,
through their High Commission in Ceylon,
been continually in touch with representatives
of organisations of persons of Indian origin in
Ceylon. There could, however, be n° question
of any formal consultations with such persons
before the signature of the Agreement
between the Prime Ministers of the two
countries.

SHRI S. S. MARISWAMY: Sir, in 1954
there was a similar agreement between the
Indian  Government and the Ceylon
Government, when Mr. John Kotelawala was
the Prime Minister of Ceylon; when he came
here for the agreement, he brought the
Opposition Leader, the late Mr. Bandaranaike.
Indian leaders like Mr. Thondaman, Mr. Aziz
and Mr. Selvanayakam also were here. In the
same manner, did you take the trouble of
finding out the opinion of these important
people? They are leaders of important parties
there. Did you take pains to consult them
before signing the agreement, following the
footsteps of our late Prime Minister, Pandit
Jawaharlal Nehru?

SARDAR SWARAN SINGH: It is a fact that
Mr. Thondaman and Mr. Aziz are important
leaders of the Indian community there, and I
took the opportunity of ascertaining their
views during my last visit to Ceylon. Both
these gentlemen, I think, have already
acquired Ceylon citizenship and the provision
of travel facilities is a matter over which we
do not have much control. It is really for the
Ceylon Government to make arrangements for
their arrival here if that suits them. If they
were included in the Ceylon Government De-
legation in 1954, that is a matter

[RAJYA SABHA ]
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which could be taken up by that organisation
with the Government of Ceylon. There is not
much that we woiild do in this respect.

SHRI S. S. MARISWAMY: When the late
Prime Minister took the trouble of bringing
them to India, would it not have been
advisable on the part of the Government of
India to have insisted on their giving them
travel facilities to come over here before
signing the important agreement which sealed
the fate of nearly a million persons there?
What prevented the Government of India from
insisting on the Ceylon Government to send
those persons up here?

SARDAR SWARAN SINGH: We must
appreciate that the composition of the
delegation that is to come on behalf of the
Government of Ceylon is essentially a matter
for the Ceylon Government and it is not
customary that we suggest as to who should
be included in their delegation. The in-
formation which has been given by the hon
Member that they were on an earlier occasion
consulted by the Ceylon Prime Minister at
that time and that they came here

SHRI S. S. MARISWAMY: I am sorry to
interrupt. They came here on behalf of
Indians as a party at the invitation of the
Indian Government.

SARDAR SWARAN SINGH: So far as my
information goes, .ven at that time »vhen they
were here—they happened to be here or
perhaps some arrangements were made to
bring them here to consult and g% their
views—they were not in any of the
delegations, either i, the Ceylon delegation or
in ours. On this occasion, that process of
consultation had already taken place because I
had the opportunity of ascertaining their views
when I went to Colombo some months back.

SHRI P. RAMAMURTI: When the External
Affairs Minister was in Ceylon and had
consultations with these leaders, did he at
that time
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discuss with them the possibility of our
coming to an agreement with the Ceylon
Government by repatriation on these lines,
that the bulk of them would be taken back as
Indian citizens and did he find out what their
reactions were?

SARDAR SW ARAN SINGH: No numbers
were discussed.

SHRI P. RAMAMURTI: I am not talking of
numbers, but generally.

SARDAR SWARAN SINGH: 1 have
followed your question. No nunbers were
discussed, but it was understood by the two
leaders tha the only possible way of solving
this problem was that there would b2 re-
patriation of some numbers and those who
were left behind would be a asor-bed in the
main stream of the civic life of Ceylon. This
was broadLy the pattern that was being disc
issed even at the time when I went to Geylon.,

SHRI P. RAMAMURTI: Msy lask. . .
MR. CHAIRMAN: Yes, but only one.

SHRI P. RAMAMURTI: Yes, Sir. At that
time did the External A: fairs Minister give
any assurance to hem that the moment the
number was agreed upon, immediately all
those persons who remained there but who
would be repatriated during the course of a
few years, would be given Indian citizenship
or they would be given citizenship only on
their coming here?

SARDAR SWARAN SINGH: This matter
did not come up for consideration at that time
because we did not know what was going to
be the picture emerging after the talks that
were to take place later in  Delhi.

SHRI M. RUTHNASWAMY: May I know
whether any representatives of
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Tamilnad, official or non-omciai, were
consulted by the Prime Minister in regard to
the settlement?

to Questions

SHrRI LAL BAHADUR: Yes, Sir. We
consulted a number of people, the Central
Ministers here who come from Tamilnad.
Then, our Minister of External Affairs had a
full talk with the Chief Minister of Madras
and as the Chief Minister was busy otherwise
he could not participate in the Conference, but
he sent one of his Ministers, who served in the
delegation. He was constantly in touch, not
only in touch but also participating in the
discussions.

SHRI A. D. MANI: The hon. Minister stated
that the Indian High Commission in Colombo
was in touch with the local resident Indian
Community. I would like to ask the Prime
Minister whether information was received
from the Indian High Commission that the
Ceylon Government was going to insist on a
separate national register for Indians. Did the
Prime Minister (raise the matter in a pointed
way in the talks he had with Mrs.
Bandaranaike?

SARDAR SWARAN SINGH: It is not
correct. There was no indication from our
High Commission in Colombo or from any
other source that the Ceylon Government,
after thfe agreement, had any intention or any
proposal for placing those on whom Ceylon
citizenship right was to be conferred on a
separate register. In fact, about a lakh and
thirty thousand persons of Indian origin, who
had been given Ceylon citizenship rights in
the year 1954-55, were on the general rigister.
There was no sep-rate register for them. So,
there was no information or suggestion from
our High Commissioner; nor was there any
suggestion during the talks that these persons,
who would be given Ceylon citizenship rights,
would be placed on a separate register. This
matter is being taken up by our Prime
Minister with the Prime Minister of Ceylon
and we feel that there was no justification
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for placing them on a

register.

separate

SHri CHANDRA SHEKHAR: With your
permission, Sir, I would like to go back to the
previous question. My hon. friend just said
that the late Prime Minister, Pandit Jawaharlal
Nehru, thought it proper to invite leaders of
Indian origin in Ceylon for immediate
consultations while the talks were going on.
What difficulties were there before the present
Prime Minister and the Government of India
for not inviting the leaders of Indian origin in
Ceylon?

SARDAR SW ARAN SINGH: Let us not
forget the facts of the situation Mr.
Thondaman an important leader of persons of
Indian origin, is a Ceylon citizen and he is
also a nominated member of their Parliament
and Mr. Aziz another Union leader. We
cannot legitimately insist that we want
persons who are Ceylon citizens to he brought
here and even when we suggested that they
pointed out to us that it was for them to
decide.

SHRI® CHANDRA SHEKHAR: The
question is not one of insisting on the Ceylon
Government. You should have invited those
persons. There was no question of insisting on
the Ceylon Government.

SARDAR SWARAN SINGH: I may tell him
that we wanted them to come here, but it was
for the Ceylon Government to ultimately
decide because they have to provide travel
facilities.

MR. CHAIRMAN:
Question Hour is over.

I am afraid the

12 NooN

SHRI P. RAMAMURTI: Sir, on this
question we would like to have a half-an-hour
debate.

MR. CHAIRMAN: You write to me.

SHRI P. RAMAMURTTI: I think it can be
decided straightway now.

[ RAJYA SABHA ]
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MR. CHAIRMAN: No, you write to me.

WRITTEN ANSWERS TO QUESTIONS
gfenr graa ®Y @orty
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() afz &, @t a1 ag 79 &
fr w7 fivdtm # 7 997 qUT 7T A
qrET smar 7
t [INDIA HOUSE CANTEEN
*154. SHRI A. B. VAJPAYEE: Will the

Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that a canteen is
being run by the India House at London; and

(b) if so, whether it is a fact that beaf and
pork is served in that canteen?]

azfs w1d weAl (ST Tl
fag) : (%) &Y &, 7=F 7 47 % s
Ffywq ara fraea afafa a8 f$@m
HATAT & |

(=) 71, &fe faw dowraa
| A |
*{[THE MINISTER ofF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): Yes; the

canteen is run by a Committee appointed by
the High Commissioner for India in London.

(b) Yes, but only in non-Indian dishes.]

f [ ] English translation.
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A[DEMARCATION OF FRONTIER LAND OF INDIA

*156. SHRI B. N. BHARGAVA: Will the
Minister of EXTERNAL AFFAIRS be pleased to
state whether any demarcation of the frontier
land of India has been made during the last
three years; if so, in which areas?]

Fafo® #19 wAT (aW@WW AW
fag) . wrea-arfeeam @ & fafaw
gat # fowd &= aul & dfaiws v
T4 ZAT T & | AEA F w1 %
fafoam wavgmi § &% F39 oW 4@
% | wrea-aifEeaTe #@ar #1 Fw fen
FT AT 3,089 A gy 0r =
qAT F7 G % FOWT 3,593 HT Fi7
wraierr far o7 T(F7 2

fower i\ a9t & RG-S 07
WICA-ant /T 97 &8 AW
T

tfTHE MINISTER oF EXTERNAL
AFFAIRS (SARDAR SWARAN SINC H)
Demarcation hag been in progress; in the last
three years on various sectors of the Indo-
Pakistan border. This involves a series of
steps taken at various stage; in the
demarcation operation. Of the total of 3,791
miles, approximately, of the Indo-Pakistan
border, roughly 2,673 miles have been demar-

t[ ] English translation.
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cated up to date, by placements  oi
pillars.

There has been no demarcation on the
India-China and India-Burma border in the
last three years.]

CHINA YEAR BOOK

*157. SHrI SITARAM JAIPURIA: Will
the Minister of EXTERNAL AFFAIRS b, pleased
to state:

(a) whether Government's attention has
been drawn to a news item published in the
"Hindustan Times" of the 27th September,
1964 in which it is stated that in the 1963-64
edition of the China Year Book brought out
by the Government of Taipeh, that
Government has followed the Peking regime's
claim over large areas of Ladakh, claiming the
entire Aksai China area and also the entire
NEFA area as Chinese:

(b) if so, whether Government have seen
the book;

(c) what other areas have been shown as
Chinese in the book; and

(d) what action Government have taken
in the matter?

THE  MINISTER OF  EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): (a)
Yes, Sir.

(b) Yes. Sir.

(c) In the Middle Sector of the India-
China border also, the map claims areas of
Indian territory in the same manner as .maps
of the Peoples' Republic of China.

(d) The KMT claims are basically the
same as those made by the Government of the
Peoples' Republic of China, and as
Government of India do not recognise the
regime, it is best to ignore these spurious
claims.
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As the "China Year Book 1963-64" questions
the territorial integrity of India, its entry into
the country is prohibited under Indian laws.

'SANGAM'

*161. SHrRI R. K. BHUWALKA: Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether it is a fact that there are
certain obscene scenes in the film 'Sangam';
and

(b) if so, whether the Censor Board took
into consideration these scenes while
recommending the film for exhibition under
'U' certificate?

THE MINISTER oF INFORMATION AND
BROADCASTING (SHRIMATI INDIRA
GANDHI): (a) No, Sir. Under Section 5(B)(1)
of the Cinematograph Act, 1952, no film or
any part thereof is allowed for public
exhibition if it is considered inter alia to be
against decency or morality or public order.

(b) Does not arise.

CHINESE INCURSION IN THE INDIAN
TERRITORY

*163. SHrRI U. S. DUGAL: Will the
Minister of DEFENCE be pleased to state:

(a) whether there has been any
Chinese  incursion into  the Indian
territory by land or air since 3rd
October, 1964; and

(b) if so, the steps taken by the
Government to avert the same?

THE MINISTER oF DEFENCE (SHRI Y. B.
CHAVAN): (a) No, Sir. There has been no new
incursion into Indian territory since that date.

(b) does not arise.

to Questions 890

INTERIM RELIEF BV WAGE BOARDS FOR
JOURNALISTS AND NON-JOURNALISTS

f SHRINIREN GHOSH: *167. ~ SHRI
M. BASAVAPUN-(_ NAI AH:

Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the Wage Boards for working
journalists and non-journalists propose to
award interim relief to the employees; and

(b) if so, when?

THE MINISTER ofF LABOUR AND
EMPLOYMENT (SHRI D. SANJI-VAYYA); (a)
and (b) Government's decision in regard to the
grant of interim relief to the working
journaUsts has already been announced. A
copy of the notification is placed on the Table
of the House.

The demand for the grant of interim relief
of non-journalist employees is being
considered by the Wage Board for such
employees.

GOVERNMENT OF INDIA

MINISTRY OF LABOUR AND EM-
PLOYMENT

Dated New Delhi; the
23rd November, 1964

NOTIFICATION

S.O0.cvene Whereas the Central Gov
ernment has, in exercise of the powers
conferred by section 9 of the Work
ing  Journalists  (Conditions of  ser
vice) and  Miscellaneous  Provisions
Act, 1955 (45 of 1955), constituted a
Wage Board for the purpose of fixing
or revising the rates of wages
in respect of working journalists in
accordance with the provisions of the said
Act;

And whereas the said Board conti-mes to
function under section 9 of he said Act;
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And whereas the Central Government is of
opinion that pending receipt of the final
recommendations of ihe Board it is neeessary
to fix interim rates of wages in respect of
working journalists as stated hereunder;

Now therefore, in exercise of the powers
conferred by sub-section (1) of section 13A of
the said Act, the Central Government after
consultation with the Board, hereby fixes with
effect from 1st May 1964, the interim rates of
wages in accordance with the resolution of the
said Board set out in the Schedule hereto
annexed.

The Schedule

"(i) The Board also resolved that interim
relief equal to 8 per cert of the basic pay
which , working journalist was drawing on
30th April 1964, subject to a minimum of Rs
15 p.m. and a maximum of Rs. 25 p.m.' be
paid to the working journalists.

(h) This interim relief should be
granted to working journalists draw
ing a basic pay upto Rs. 750 per
month. This is subject to marginal
adjustments in cases of those wark-
ing journalists who craw
basic pay of  more nan

Rs. 750 and less than Rs. 775 in w lose cases
an interim relief of the amount by which their
basic pay falls short of Rs. 775 shall be
granted.

(iii) This interim relief shall be payable to
working journalists w.e.f, the Ist of May,
1964.

(iv) This interim relief shall be payable to
those working journalists to whom the
working journalists (Conditions of service)
and Misi-el-laneous Provisions Act apply.

(v) This amount of interim relief shall be in
addition to the D.A. payable to working
journalists.

(vi) If the emoluments of working
journalists consisting of basic pay plus
dearness allowance and interim relief, if any
already granted voluntarily or by way of
mus;ual agreement, on or after the constitution
of the Wage Board i.e. the :2th
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November, 1963 exceeds the emoluments
which a working journalist shall be entitled to
after adding the interim relief granted by the
above recommendations to the basic pay and
dearness allowance, in that case his
emoluments shall not be affected by these
recommendations. If however, it falls short,
then in that case, the working journalist shall
be entitled to a rise of an amount equal to the
difference."

P. M. MENON Secy, fo the
Govt, of India. [F. No. 60/8/64-LRI].

STANDING MINES SAFETY EQUIPMENT
ADVISORY BOARD

*168. SHRI P. K. KUMARAN: Will the
Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(a) the number of meetings of the
Standing Mines Safety Equipment Advisory
Board held during 1964;

(b) the decisions taken at these meetings;
and

(c) the extent to which these decisions
were implemented?

THE MINISTER ofF LABOUR AND
EMPLOYMENT (SHRI D. SANJI-VAYYA) : (a)
None so far in 1964. The next meeting of the
Board has heen fixed on 17th December,
1964

(b) and (c¢) Do not arise.

Fagtdt wtmAT ® A
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(n) 711 77 #w & 5 fadr
vt 7 iR a9 T A A
7 7ET A & 3 IA% At v & fay
7 9T w1 qo7 w7 ¥ qaw wfgfafe o3
;W

(%) #fz g, A s@Fw @ AL A
AT FTAATET w2 F7 foame wadt 2 7

t [ACTIVITIES OF HOSTILE NAGAS

*170. SHRr1 P. L. KUREEL URF TALIB:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the number of occasions on which
attacks were made by the hostile Nagas and
the names of the places wher, these attacks
were made since the agreement was reached
with them through the Peace Mission;

(b) whether it is a fact that the hostile
Nagas are making secret preparations to start
hostilities in an organised way and on a large
scale keeping Government engaged in peace
talks;

(c) whether it is a fact that hostile
Nagas have secretly sent their repre
sentatives to Pakistan and China to
hold talks with the Government of
those countries 'for getting their help;
and

(d) if so, what steps
propose to take in this regard?]

Government

aifre ®@ WA |V e
faz) : (%) awed & waEe fom
A ¥ dfas sréard o= A af g
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t{THE MINISTER ofF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): (a) No
attacks have been reported in the areas
covered by the agreement for suspension of
operations.

(b) We have no information of ,ny secret
preparaftions to (start hostilities, beyond th,
fact that gangs of hostile Nagas have crossed
over into Burma presumably on their way to
Pakistan.

(c) No such information is available with
us.

(d) The Security Forces tried to-intercept
them on their way to Burma. There was an
encounter in which casualties were inflicted.
The Security Forces will take further
measures to the extent possible.]

STATEMENT BY BRITISH FOREIGN SECRE-
TARY ON ADMISSION OF CHINA IN U.N.

*172. SHRI S. K. VAISHAMPAYEN: Will
the Minister of EXTERNAL AFFAIRS be pleased
to state whether Government have seen the
statement made by the Foreign Secretary of
Great* Britain in Washington on 28th October
1964, regarding the question of admit-ing
China in the United Nations and if so, what are
the views of the Government of India in the
matter?

THE MINISTER oF EXTERNAL AFFAIRS
(SARDAR SWARAN SINGH): Yes, Sir. The
Government of India have seen a press report
of that Statement. The question of the Chinese
representation in the United Nations is likely
to be taken up for

English translation.
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consideration at the 'forthcoming session of
the General Assembly. The Government of
India will express their views in the matter at
that time.

*174. [Transferred to the 2nd Dec, 1964.]

TELEPRINTER EXCHANGES

f SHRI SANKAR PRATAP
*175.-4 SLNGH DEV:
[ SHRIRAM SINGH:

Will the Minister of COMMUNICATIONS ibe
pleased to state:

(a) whether it is a fact that new
teleprinter exchanges are being installed in
various important cities;

(b) if so, how many an<j at what places;
and

(c) what will be the financial burden on
the Central Exchequer because of these
installations?

THE DEPUTY MINISTER IN THE
DEPARTMENT ofF COMMUNICATIONS
(SHRI B. BHAGAVATI). (ai Yes.

(b) Six teleprinter exchanges are under
installation, one each at Kinpur, Coimbatore,
Nagpur, Ahmedabad, Secundcrabad and
Bangalore.

(c) The estimated cost of investment in
the six exchanges is about 21.3 lakhs.

*176. [Transferred to the 4th Dec, 1964.]
#177. [Postponed to the 1st Dec, 1964.]

'KASHMIR K1 KALI'

+178. SHRI N. SRI RAMA REDDY: WiH
the Minister of EXTERNAL AFFAIRS be pleased
to state whether it is a fact that Pakistan
raised objection for the showing of the Indian
film TCashmir Ki Kali' at the film festival
recently held in Lebanon?

THE MINISTER oF EXTERNAL
AFFAIRS (SARDAR SWARAN SINGH): Yes,
Sir. The Pakistan Embassy in
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Beirut did object to the showing of the film at
the 4th International Lebanese Film Festival
there, but the objection was rejected by the
Board of Censors and the film was screened
as planned.

*179. [Transferred to the 3rd December,
1964.]

CRICKET/FOOTBALL MATCHES' COMMEN-
TARY ON TELEVISION

*18u. SHRI R. K. BHUWALKA; Will the
Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether there is any proposal under
Government's consideration to televise the-,
crickefl/football matches in Calcutta with a
view to reduce the crowding at the Stadium;

(b) if so, what are the details thereof;
and

(¢) whether similar steps "wiH be taken
in cities like Delhi, Madras, Bombay and
Kanpur?

THE MINISTER oF INFORMATION AND
BROADCASTING (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) and (c). Do not arise.
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-(JATOMIC POWER PROJECT NEAR
RANA PRATAP SAGAR

173. SHRI V. M. CHORDIA: Will the
PRIME MINISTER be pleased to state:

(a) the names of the firms from
whom tenders wer, received for turbo-
generators and other equipments for the
Atomic Power Project proposed to be set
up near Rana Pratap Sagar; Kota, and the
rates quoted by each of the firms; and

(b) the precautions taken, by Gov-
ernment to ensure that the tenderers do
not form a cartel?]

wa Wt aat qeRer afe west
(ot WA agigy) o (F) THEE
geary famq wwiemr & faa fader
A2 F wTAvERE ORNE  AfeEw
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O 7 AT | "W FT vEl F AT
B & weia g fHa S A 99-
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[ 1 English translation,
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-KTHE PRIME MINISTER AND MIN-
ISTER oF ATOMIC ENERGY (SHRI LAL
BAHADUR): (a) The foreign exchange
requirements of the Rajasthan Atomic Power
Project are being met from a loan of Canadian
$ 37 million advanced by the Export Credits
Insurance Corporation of Cuiada. The loan
agreement stipulate; that the equipment and
services 1o be financed from the loan shall be
of Canadian origin at least to the extent of 80
per cent. In the case of the turbo-generator,
the Corporation have agreed to reduce the
percentage of Canadian content to 65 per cent.

Tenders for the turbo-ger.erator were issued
to four leading suppliers, who are the only
Canadian firms capable of supplying such a
large turbo-generator unit.

Only one offer was received which was
accepted. This offer for the supply and
erection of the turbogenerator works out to
about Canadian $6'6 million (about Rs. 2-90
orores) with arupee component of

t[ ] English translation

about Rs. 12 lakhs for erection. This offer is
considered reasonable wunder conditions
prevailing in Canada,

Tenders for certain other major items of
equipment have also been received,
particulars of which are given in the statement
attached, from which it will be seen that
tendering of the items mentioned therein has
been competitive. As these tenders are at
present under evaluation, their value cannot
be indicated.

(b) Two Canadian consultants, who have
considerable reputation and experience in
their respective fields, have been appointed—
one for the conventional and the other for the
nuclear portion of the project. A Liaison
Officer representing the Project authority has
also been posted at Montreal to watch the
interests of Government. There has so far
been no evidence 'of any interference with the
free play of competition in responding to
invitations to tender issued in Canada for the
supply of items of equipment required for the
Project



901 Written Ansxoers

[ RAJYA SABHA ]

ty Questions 902

STATEMENT

S Items of equipment
No.

Names of tenderers

I Fead Water Heating Plam

2 Condensats Pumps and Motors .

3 Circulsting Water and Process Water
Pumps and Motor,

4 Creulating Water Travelling  Screens

5 Diese] Generating Units .

& Sream Generstors . . . .

7 Surfece Condenser

I, Foster Whezler,
2. Montrzal Locomotive Warks Limijte!,
3. Canadian Vickers.

1. Binghan Pump Co. Lud.
2, Byron Jackson,

3. Canadian inge-so} Rand.
4, Peacock Brothers Ld,

1. Byron Jackson ¢F Canada Ltd.
2. Canadian Ingersol,
3. Peacock Brothers Lid.

1, Link Belt Ltd.
2. Rex Chainbor Ltd.
3. Jeffrey Mfg, Co, Ltd,

1, Robert  Morse,

2. Momreal Locomotive Works Led.

1. Montreal Lrcomorive Wriks Lid,

2. Babeock  Willoox & Galdie-MCCUL-
LOUGH.

3. Canadian Vickers,
4. John Inglis,
£, ﬁoénbustio'\ Bogy, % Super Haarer

1. Foster Wheeler,¥ .
2. Canadian Vickers.) ) P

{5 | w14 Wy a1a wiwwret

qeY. &l AMNAX AR WA

1 9@ FAXT AZ J3H FT TO FEH

f& SIF afvaray § 3o  fagwas,

EEY 1 FAF S0 F frady wlwwrd

o § ot FIGRA w1 FTA saragrfew
W yfglrisda 7

t [OFFICERS DOING WORK IN HINDI
174. SHBI B. N. BHARGAVA: Will
the PRIME MINISTER be pleased to
state the number of offtcerg of each
class in his Secretariat as on the 30th

t[] English translation.

September, 1964 who were
doing office work in Hindi?]

actually

Y AT (S W SgEw)
¥y gfvaiaT & 08 By g9 2
fagh wemm: g A si dmr € | 3@
HAAE F F1F #1219 UF Tqq Fo
afgystar aar ¥ fgdrg S M7 y
A7 oy gfasr 77 &, F1 ¥waT
Frwd Afgsa Rt F frad #
o wfafag, 1o o, 1eey aw,
¥ TqF F7 Awwdy, ¥ fGaig Sy
afastdt w1 ¢ qdtg S sfesd
fgdr % wreg ol TeATls & AT H wen
w7y qran: g H ey 70



<03

f [Tue PRIME MINISTER (SHRI LAL
BAHADUR) : The Secretariat have a Hindi
Section where work is ¢ one mainly in Hindi.
This Section, is looked after by a class I
officer, 4 clasa II and 5 class HI members who
do their office work mostly in Hxidi. Besides
these, 4 class I officers, 14 class II officers and
9 class in officers were doing office work in
Hindj, ir ost-ly in respect of the references that
were received in Hindi, as on Sept-yember 30,
1964.]

Written Answers

foedt & wre we A whawa

qey. W1 WnEF AT HRT
F1 GHAT qQT WO FH[ Tz A
F1 3T &0 fF 9% gamg § o
faarav, 98¢ w1 IdAF A9 ¥ feqq
gfgsfr 781 9 F1 FuiEy F7 o§9
eqragtfim wq & fgair H g7 @ 7

t[OFFICERS DOING WORK IN HINDI

175. SHrR1 B. N. BHARGAVA: Will the
Minister of INFORMATION AND BROADCASTING
be pleased to stats the number of officers of
each clas;, in the Ministry as on the 30th
September, 1964, who were actually doing
moffice work in Hindi?]

qEAT AAT QAN WAL (]
zhawr o) . s@=Eg 71 F9 49
fe=t ® #1 799 F oo gq Agey ¥
Fr¢ afagrdr fagaa adf 20 fo
feefT & |vr Al &1 =97 fgedr 4 &1
fagr stta1 1

flTHE MINISTER ofF INFORMA

TION AND BROADCASTING
(SHRIMATI INDIRA GANDHI) : No officer
in thii Ministry is employed exclus
ively for Hindi office work. However,
all Hindi letters are replied 1lo in
Hindi.]

[ 24 NOV. 1964 ]

to Questions 904

gl % w1 w2 ave wigwrd

U, qT AOAT ATOEN AT :
1 qIfe o WA Az AT HY I
o1 5 9% wmwEg ¥ 30 fagwv,
qE9¢ ®T TaAF S F faad whoerdy
T 9 S FETET ¥ W saragrfon
®q  faell & 7@

*(-[OFFICERS DOING WORK IN HINDI

176. SHRI B. N. BHARGAVA: Will the
Minister of '"EXTERNAL AFFAIRS be pleased to
state the number of officers of each class in
the Ministry as on 30th September, 1964 who
were actually doing office work in Hindi?]

a2 fas w0 HAt (qare vt fay)
T §——14
HOt 3o—y

t{{THE MINISTER op EXTERNAL
AFFAIRS (SARDAR SWAKAN SINGH):

Class I—I. Class
II—6. Class I1I—
4.].

EXTRA-DEPARTMENTAL STAFF

/SHRI D. THENGARI: "
\SHRI G. K. KAPOOR:

Will the Minister of COMMUNICATIONS be
pleased to state:

(a) what is the total number of employees
who are working at present as extra-
departmental staff;

(b) whether they are granted full-fledged
trade union rights; and

(c) if not; the reasons therefor?

THe DEPUTY MINISTER TN THE
DEPARTMENT oF COMMUNICA-

t[] Erglish translation.
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TIONS (SHRX B. BHAGAVATI): (a)
157,676 as on 31-3-1963.

(b) No.

(c) Th, extra-departmental employees are
not whole-time employees of ithe P. & T.
Department. Such of them as are not
employees of other Government Departments
or State Governments or local bodies, are al-
lowed to become members of the Service
associations of the whole-time P. & T.
employees, who enjoy all the rights and
privileges available to service associations
recognised by Government.

GLOBAL COMMUNICATIONS SATELLITE
SYSTEM

178. SHRI A. D. MAKI: Will the Minister
of COMMUNICATIONS be pleased to refer to the
answer given to Unstarred Question No. 370
in the Rajya Sabha on the 15th September,
1964 and state whether Government have
since decided the question of participating in a
Global Satellite System of Commercial
Communications which is to be established in
the not too distant future?

THE DEPUTY MINISTER IN THE
DEPARTMENT oF COMMUNICATIONS
(SHR1 B. BHAGAVATI): The question of
participation in the Global Commercial
Satellite Communications System is still
under consideration. A detailed examination
of the various aspects of the case is in
progress at present, and will take some time.

wig T At
L]
qei. w1 TR wgW@ AT AR
NET AR AR F FGT FA (%
(F) qee¥—cy ¥ q F4747 7%
am W7 fwae @18 T g A
(@) 37 am & fora fawmr arer
ferear waraay faar aar ?

[ RAJYA SABHA ]

to Question 906
tLLoST INSURED ARTICLES

179. SHrRI RAM SAHAI: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) the number of insured articles
stolen during the year 1964-65 upto
1st November, all over the country;
and

(b) the amount of compensation
paid by the Department for those
articles?]

7977 faqm ¥ IaRAr (7 qTo
wuEat) o (F) Aqr (m) AW
qZ SAHTLT g7+ 3TH9 31 2 | Wiw
A7 F frarr &1 A@=ET el
qifez frq@ & fasmordta aq &1 wifsa
guar mf 7212 1 A9 resv-gy
¥ fam Az g=ar wiw A7 ¥ faarge
e Y AF ITFT T AT |

ffTHE DEPUTY MINISTER IN THE
DEPARTMENT oF COMMUNICATIONS
(SHRI B. BHAGAVATI) (a) and (b) Sir, the
information is not readily available. Usually
the Department's annual reports and the audit
report contain the required information for the
year under report. The information for
1964.65 would usually be ready by
September, 1965].

TE-ATT faqm & FFmal § 79 &
TEOTEA T HAOTH

qeo. Wt TR HEW A0 HET
waT TF FATT FT FAT FI9 fF

(%) sar ag &= 2 f& IMH-a07
faarr & fafos swoml o fafes
awg ¥l 1 FeqrEa A fea-fas o
g Wr

(=) afz g1, a1 #4T ATFTT L
OHT sqAeqT F7A F1 fqR0r §v 7
¥ forrg w1 w1 fa9 a9y ¥ A9

I 1 English {ranslation,
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[ 24 NOV. 1964 ]

q &9 ATq g FAAT &7, 98 I6T 5% Q1Y
%t fear J11 7 '

11 COST OF PRODUCTION OF ARTICLES AT POST
AND TELEGRAPH WORKSHOPS

180. SHRI RAM SAHAI: Will the Minister
of COMMUNICATIONS be pleased to state:

(a) whether it is a fact that the cost of
production of various articles varies at
different workshops of the Post and Telegraph
Department and

(b) if so, whether Governmen! propose to
make any arrangement under which the
production of an article would be entrusted
only to that workshop where its cost of
production is found to be the lowest?]

a1 faamr & IoEAt (wtate
quaEgt) o (F) )

() =T &0 | €0 " 97 TTF-
#7 ggmT & ufrwfal =1 om
Tt @ AT o@i A% o aqtagifion 0g
AT 31 7% § 79 WHTC A AT
AT F FHT O & fAU agi o

FAN 3IIT TT AT QU T 3ETH
FIH T2 |
{{THE DEPUTY MINISTER IN THE

DEPARTMENT ofF COMMimCA-TIONS
(SHRI B. BHAGAVATI): (a) Yes.

(b) Yes. This matter has been engaging the
attention of the P, & T. workshops authorities
and step; have been taken in the past and will
continue to be taken to the extent practicable
and feasible, to reduce the incidence of such
cases?]

- I AT AT W -

T4 q=q. ot TR 67T : 33T TER
oY ag ATy FT 3 w0 5 v

908

ty Questions

FHTL F1 = fredlt, av9€, s=wwr,
AIHYT TA7 AW ® feqd ww v
T g® AT F1 v 7 fagaw ¥ a9
WIT T6 & FeqTa a7 AT g7 T
Fwd TEHl ¥ OIEm 0% A
SAET F v T w1 g !

t[PosT AND TELEGRAPH WORKSHOPS

181. SHRI RAM SAHAI: Will the Minister
of COMMUNICATIONS be pleased to state
whether Government propose to bring the
Post and Telegraph workshops located at
Delhi, Bombay, Calcutta, Jabalpur and
Madras under one control and to bring the
production of goods and the utilisation of
machinery and other articles of use under one
management?]

aure faam 7 ogewEt (st do
waat) o faeelt qr gEw § w7 -
AT gFWTy TE 2 1 DA d -
ATT R § St A, FEFE AV
FaAyT # fega § 1 7 wEwar 0w
AT AFATT § FATH JANT ¥ TFAA
fraaor % &, ot for &1 AT amwor &
o (AW W I9RT) F goIiEd,
HUHT AT FH FT A AR & IR
F A ¥ q¥ff a7z & fodme 7

ffTHE DEPUTY MINISTER IN THI
DEPARTMENT oF COMMUNICATIONS
(SHRI B. BHAGAVATI): There are no P & T
workshops at Delhi or Madras. There are only
three P & T workshops located at Bombay,
Calcutta and Jabalpur. These are under the
over-all control of the General Manager, P &
T Workshops, Calcutta, who is fully
responsible for production of goods (stores
and equipment), the utilisation of machinery
and other articles of use in all the three work-
shops.]
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Written Answers

e § TR w9t are ot g faard

=Y fafeaw fem e
157, < ot fawAenIT AurArEt
wYeiyt :

FIT GW AAT TZ I FT FA
0 g

(v) Fea e at feftaq &
" S TR TN § T Wy fean
IR g € W

(@) 7a%r ug g & fx gegre &
SRR ¥ IR a9 are #1 gia-
HIg A FH T FIN AF 7 &aqv 8,
iz gf, a1 30 FTW & T A6 TN
Hr g g !

t [TELEPHONE AND TELEGRAPH FACILITIES IN
BAM NAGAR

185/ SHRI G. K. KAPOOR: | -SHRI V.
M. CHORDIA:

Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of post offices which have
been attached at m present to the Ram Nagar
Sub-Post Office under the Rewa Division in
Madhya Pradesh; and

(b) whether it is a fact that Government
have started the work for providing telephone
and telegraph facilities in Ram Nagar; and if
so, by when the work is likely to be com-
pleted?]

aare fagrr & Iwwedr (a1 &to
wEEt) o (%) TEg

(@) gl wgias aregfan
w1 e 8, fraea, qeey § s e

f[ ] English trz

[RAJYA SABHA ]

to Questions 910

A 9T SMEY, 9R%Y % W aw
IUF QN FT gYEAT § | ZATE
afrat # faq g9 a@r T af g
M " el & qnaT 97 g A
afawurd 41 o g7aT § 7

t{THE DEPUTY MINISTER IN THE
DEPARTMENT ofF COMMUNICATIONS
(SHRI B. , BHAGAVATI): (a) 15.

(b) Yes. As far as telegraph facilities are
concerned, the work is expected to be started
in December, 1964 and completed by the end
of January, 1965. Telephone facilities have
not been sanctioned and can be provided on
rent and guarantee basis.]

U.K. AH) FOR SETTING UP OF AN ORDNANCE
FACTORY

183. SHRI U.S.
Minister of DEFENCE
state:

(a) whether the Government of the
United Kingdom have agreed to provide aid to
set up a factory for production of arms; and

DUGAL:
be

Will
pleased

the
to

(b) if so, where the factory is to be
located?

THE MINISTER OF DEFENCE
PRODUCTION 1IN THE MINISTRY, OF
DEFENCE (SHRI A. M. THOMAS):

(a) No, Sir.

(b) Does not arise.
REGIONAL HOSPITAL AT RAMAGUNDAM

184. SHrl P. K. KUMARAN: Will
vhe Minister of LABOUR AND EMPLOY
MENT be pleased to refer to the
answer given to Starred Question No.
Ii in the Rajya Sabha on 2lst April,

1964, and state:
(a) the progress made in the construction
of the Regional Hospital at Ramagundam;

(b) whether the building will be
completed by August, 1965 as originally
scheduled; and

nslation.
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(c) what is the amount spent ;o far?

THE MINISTER oF LABOUR AND
EMPLOYMENT (SHRI D. SANIIVAYYA) . (a)
The foundation of the building has been

concreted and masonry work in the plinth is in
progress.

(b) Because of the difficultyin obtaining cer
(c) Rs.26214.

FEATURE FILMS
185. SHR1JAGAT NARAIN: Will
the Minister of INFORMATION ND
BROADCASTING be pleased to state
whether Government have fixed some
specific length for feature films pro

duced in India?

THE MINISTER oF INFORMATION AND
BROADCASTING (SHRIMATI INDIRA
GANDHI): The Central Advisory Committee
on Raw Films in their meeting held in
December, 1963, recommended that there
should be no restriction on the length of
feature films. The Government have accepted
this recommendation.

P. & T. ACCOUNTS

186. SHR1 D. B. DESAL Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that accountants
from the Posts and Telegraphs Department
are generally sent on deputation to other
Departments and Government undertakings;

(b) whether it is a fact that of late The
Department has not been ahe to send the
required number of accountants on deputation
to other departments and Government under-
takings; and

(c) if the answer to part (b) above be in
affirmative., what are the re.isons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT o COMMUNICA-

1013 RS—3.

1964 j to Questions 912

TIONS (SHRI B. BHAGAVATI): (a) Yes, Sir.
On receipt of requisitions the Accountants are
sent if they can be spared from the
Department.

(b) No, Sir.

(c) The question does not arise.

nent and steel,
INDUSTRIAL TRUCE RESOLUTION

f SHRI NIREN GHOSH:
187. <( SHRIM. BASAVAPUN-
/ NATAH:

Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that some trade
union cen'tres have backed out of the
Industrial Truce Resolution;

(b) if so, what are the names of the
organisations which have backed out; and

(c) whether there is any proposal under
Government's consideration to review the
Industrial Truce Resolution?

THE MINISTER oF LABOUR AND
EMPLOYMENT (SHRI D. SANJIVAYYA) : (a)
No Central Trade Union Organisation or its
affiliate has backed out of the Industrial Truce
Resolution.

(b) Does not airse.

(c) No.
EMERGENCY RECRUITMENT

183. SHri U. S. DUG AL: Will the
Minister of DEFENCE be pleased to
state:

(a) whether the emergency recruitment to
the army after the Chinese aggression in 1962
has been completed; and

(b) if so, whether there is still any gap in
medical and engineering branches?

THE MINISTER OF DEFENCE
PRODUCTION IN THE MINISTRY
OF DEFENCE (SHrRI A. M. THOMAS) :
(a)  Recruitment was  stepped

the building may not be completed

by August, 1965.
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up after the declaration  of
emergency to meet the then existing
shortages and  additional requirements
on account of expansion of the Army.
As regards officers, Emergency Com
missions were granted on a large scale
in addition to a small number of
Permanent  Regular ~ Commissions.  As
regards Other Ranks, they continued
to be recruited on the normal pre-
emergency terms of engagement. As
the  recruitment targets have  been
practically  achieved, Emergency
Commissions are being discontinued except
in one or two Corps and the recruitment of
Other Ranks is being slowed down.

(b) Yes, Sir.

faas & omo &t ®Yo & farfax

q=2. ot fafrow fwsmiz o
Fa1 afavadr w41 92 T |1 Fq7 F40
ff faq ame fad & wae o o
% 221 & for featg 9& HAGET, 8%
F1 w1 fofaw g 4T 91, 38
feet & faw ar ; T 397 fHqT & 2=
J qr famr a7

t[N.C.C. cAMP AT TEOK

189. SHrI G. K. KAPOOR: Will the
Minister of DEFENCE be pleased to state the
number of days for which a camp was set up
at Teok in Shivsagar District on 19th October,
1964 for the N.C.C. cadets; and the number of
cadets who participated in it?]

gfavear aatea 7 gfavan seareT
w7 (At 0o nwo gmAw) : frUrE W
TEH 1= AAGAL, (L6 AF T TBF-
79 1 uF fofa smar smar g7
1= TFGAT, Q€LY Fl frgm® 7 qqee
B %33 gT 7 | T muearfua
qTIE a1 ¥ wrowy fufae e a9q7

[RAJYA SABHA ]

to Questions 914

BITHTT HET T JATANF A 72T |
wrEl ®1 wa & fag fane wifaw &
Waq  uTAT W1 7% ife fafar ®
far &1 wa ITET T ITEEH
7 g7 | 9fF 9rfr gar aTdr W@, 9
aFaT &1 %aar fear aarn, & fafr
wAE T famy W

t{THE MINISTER ofF DEFENCE
PRODUCTION 1IN THE MINISTRY OF
DEFENCE (SHRI A. M. THOMAS): An NCC
camp was proposed to be held at Teok from
the 19th to 28th October, 1964. Cadets
numbering 1,107 assembled at Teok on the
18th October, 1964. But due to unexpected
and unprecedented rain, the camp site was
flooded and tents could not be pitched there.
Cadets were given shelter in the Teok College
building for 'the night, as no other suitable
camp site was available. As heavy rainfall
continued, it was decided on the 19th October
1964 to cancel the camp.]

AROLITION OF COMMITTEES IN |. AND B.
MINISTRY

190. Suri  MULKA GOVINDA
REDDY: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that 48 committees
functioning in the Ministry have been
abolished; and

(b) if so, which are those committees and
what are the reasons for which they have been
abolished?

THE MINISTER oF INFORMATION AND

BROADCASTING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.
(b) Statement showing the names

of the 48 committees which have been

abolished is placed on the Table of
the Rajya Sabha. These committees
were  abolished for effecting
economy.

+ [ 1 English translation.
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Names of Committees Abolished

9.

10.

11.

12.

. Departmental

Written Answers

STMISMENT

Ministry

Press Consultative Committee.

. A.LR.'s Liaison Committee.

. Central Co-ordination Commit-

tee.

. Standing Committee for Parti-

cipation in International Book
Exhibitions.
. Advisory Committee for |

'Builders of Modern India' series of
publications.

. Advisory Committee for selec-

tion of Feature Films for entry in
the International Film Festivals.

Advisory Committee for se ac-
tion of documentary Alms for entry
in the Internaticnal Film Festivals.

. Committee to assist the Com-

mittee for Direction and Co-
ordination in Plan Publhity attached
to the Ministry (May, 1964).

Tape; Committee.

Hindi Advisory Committee
attached to the News Services
Division of A.LR.

Urdu Advisory Committee
attached to the News Services
Division of A.LR.

Consultative Panel for Edu-

cational Television.

. Committee to review the pattern and

scope of Hindi Lessons.

Committee to
examine matters relating to Casual
Artists.

. Sub-Committee of the Central
Advisory Committee for
Advertising and Visual

Publicity.

inl. and B.

[ 24 NOV. 1964 ]
16.

17.

18.
19.

20.

21.

22.

23.
24.
25.
26.
27.

28.

29

42.

43.

45.

46.

47.
48.

ty Questions 916

Committee for Panel of Printers.

Weeding Out Reviewing Com-
mittee.

Reprint Reviewing Committee.

Print Order Committee.

Standing Committee  for
"Collected Works of Mahatma
Gandhi" (combined with Advisory
Committee).

Advisory Committee  for
Children's Literature.

Advisory Committee of Film
Producers.

Tender Committee.

Laboratories Panel Committee.
Rates Committee.
Pricing Committee.

Headquarters' Script Committee,
attached to the Song and Drama
Division.

Committee for selection of actors
and actresses (Song and Drama
Division).

to 41. Language-wise Script
Committees (attached to the Song
and Drama Division).

A.IR.s Committee to examine the
equipment in use in A.LLR. and the
need for replacement thereof.

Music Audition Board.

. Editorial Board for 'Yojana'.

Standing Committee for "Collected
Works of Mahatma Gandhi".

Secretaries Committee to assist the
aforesaid Committee.

C.L.S. Board.
Editorial Board of "Ajkal"
(Urdu).
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CHINESE PROPAGANDA FOR TIBETANS |

191. SHRIN. SRI RAMA REDDY: Will the
Minister of EXTERNAL AFFAIRS be pleased to
state whether it is a fact that the Chinese have
adopted the tactics of sending Tibetan leaders
to India with propaganda leaflets depicting
and offering better life for the Tibetans
returning from India?

THE MINISTER oF EXTERNAL AFFAIRS
(SARDAR SWARAN SINGH): It has come to the
notice of Government that some propaganda
leaflets have been sent by Chinese authorities
in Tibet to Tibetan refugees in India either
through the post or through border inhabitants.
m These leaflets exhort Tibetan refugees to
return to Tibet and contain various promises,
like freedom from reprisals and security of
life, free medical treatment, payment of travel
expenses, non-confiscation of  personal
property etc. in regard to refugees intending to
return to Tibet. The Government is, however,
unaware of any Tibetan leaders having been
sent to India with such propaganda leaflets.

192. [Transferred to the 4th December,
1964.]

TAVERAGE INCOME AND EXPENDITURE OF
MIDDLE CLASS FAMILY

[RAJYA SABHA ]

80. SHRI DEOKINANDAN NARAYAN:
Will The PRIME MINISTER be pleased to state
the average income and the average
expenditure of a middle class family in India?

THE PRIME MINISTER (SHRI LAL
BAHADUR): NoO all Jndia estimates of the
average income and the average expenditure
of middle class families have been prepared.
However, such estimates for middle class
families in 45 cities and towns have been
compiled and published by the Central
Statistical Organisation in its Report on the
Middle Class Family Living Survey 1958-59
("Volume 1), copies of which are available in
Parliament Library.

-(-Transferred from the 18th November,
1964.

of urgent public 918 to a matter

ENQUIRY RE CALLING ATTENTION
NOTICE ON THE CEYLON INDIANS
PROBLEM

SHRI S. S. MARISWAMY (Madras) . Sir, 1
gave a call attention notice on the Ceylon
Indians problem. I have not heard anything
about it. It is a very serious matter.

MR. CHAIRMAN: You will hear in due
course. You have had three or four questions.
You will hear about that also in due course.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

STATEMENT MADE BY SHRI G. V.
KETKAR REGARDING THE PLAN OF
NATHURAM GODSE TO ASSASSINATE
MAHATMA GANDHI

SHRI A. D. MANI (Madhya Pradesh): Sir,
may I, with your permission, call the attention
of the Minister of Home Affairs to the state-
ment made by Shri G. V. Ketkar, former
editor of Kesari, on November 11, 1964, at
Poona, regarding the plan of Nathuram Godse
to assassinate Mahatma Gandhi?

THE MINISTER oF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRI
JAISUKHLAL HATHI): Sir, so far as the call
attention notice is concerned, may I mention
that the Home Minister has gone to Orissa and
is returning by about 12:30 Op 1 o'clock
today. Can I claim your indulgence and the
indulgence of this House that he may b,
allowed to make the statement a little later,
say at 4 o'clock?

MR. CHAIRMAN: At 2-30?

SHRI JAISUKHLAL HATHI: At 4 o'clock,
Sir, to be on the safe side.

SHRI BHUPESH GUPTA: As you allow the
Home Minister to make the statement, we
shall be supplied with
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a copy or the statement which the
Mabharashtra Chief Minister has nude on the
subject.

SHRI JAISUKHLAL HATHI: We shall
make that clear at 4 o'clock.

SHRI P. RAMAMURTI: The suggestion
that even before that statement is made, we
can keep the copies ready.

SHrRI BHUPESH GUPTA; We should be
supplied with copies . . .

MR. CHAIRMAN: You have made the
suggestion. Why do you repeat?

Surt BHUPESH GUPTA: The only thing
is, we have not been told whether we are
going to be given his thing. The Maharashtra
Chief Mi lister made a statement and we are
entitled to have a copy of the statement.

SHri AKBAR ALI KHAN: Sir, may I
make the suggestion that this question may
be taken up tomorrow?

MR. CHAIRMAN: We will take it up at 4
o'clock. The Home Minite. will be here and
will be replying.

ENQUIRY RE CALLING ATTEN-

TION NOTICE ABOUT THE STATE-

MENTS MADE BY REV. MICHAEL
SCOTT ON NAGALAND

SHRI A. D. MANI (Madhya Pradesh): Sir,
since the Prime Minister is here, I wanted to
raise a mocion on Nagaland regarding which I
lave given a call attention notice. Rev.
Michael Scott has been making more and
more damaging statements including the one
today that whatever we had done in Nagaland
is the antithesis of the policies of India. I
would like the Prime Minister to say whether
Rev. Michael Scott has been accepted by us
as a sort of a teacher who can lecture to us
about the values that we have and whether he
should

[ 24 NOV. 1964 ] Calling Attention Notice 920

continue as a member of the peace mission i,
Nagaland.

THE PRIME MINISTER  AND
MINISTER oF ATOMIC ENERGY (SHRI
LAL BAHADUR): I thought tnat on this there
was a call attention mation. So it should be in
fact discussed then. I might inform the hon.
Member that we cannot entirely go by what
appears in the newspapers —though generally
it is correct— because when he made his first
statement in Kohima, I did say in a public
meeting, in fact I criticised him for that
statement and said that he should not have
done so; next day he sends me a letter and
says that he was most surprised to read what |
had said at the meeting and says that it was
entirely and wholly incorrect. In these
circumstances it would not be advisable
neither for me nor perhaps for this House to
go by each and every word of what appears in
the newspapers. But in a general way when
we discuss this question we could take that
also into consideration.

Surt BHUPESH GUPTA: Since the matter
has been pending before the Government and
we have not had any opportunity to express
our opinion or to know the opinion of the
Government on the matter formally on the
floor of the House, why should it not be
possible for tlie Prime Minister to tell us
exactly in what manner Rev. Michael Scott i
proceeding in the matter, whether he accepts
the simple fact that the Nagas form part of
India, whether he has accepted this simple
fact apart from what the Press may or may not
have said. About his alleged statement, we
should like to know the position because if he
does not accept that position, he has no locus
standi in the negotiations. If he does accept
the position, we can understand some kind of
thing being done by him.

MR. CHAIRMAN: You will have occasion
to say all this when we discuss this question.
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SHrRI BHUPESH GUPTA: He had rushed to
Delhi to meet the Prime Minister, and wel
should know exactly what is going 0:1
between him and Rev, Michael Scott.

MR. CHAIRMAN: Papers to be laid on the
Table.

PAPERS LAID ON THE TABLE

THE On- AND NATURAL GAS COMMISSION
(FIFTH AMENDMENT) RULES, 1964

THE MINISTER oF STATE wus THE
MINISTRY oF PETROLEUM  AND
CHEMICALS (SHRI O. V. ALAGESAN) : Sir, 1
beg to lay on the Table, under sub-section (3)
of section 31'of the Oil and Natural Gas
Commission Act, 1959, a copy of the Ministry
of Petroleum and Chemicals Notification
G.S.R. No. 1594, dated the 26th October,
1964, publishing the Oil and Natural Gas
Commission (Fifth Amendment) Rules, 1964.
[Placed in Library. See No. LT-3425/64.]

ANNUAL REPORT (1962-63) OF THE
COMMISSIONER FOR SCHEDULED CASTES AND
SCHEDULED TRIBES

DEPUTY MINISTER IN THE
SOCIAL SECU
MARAGATHAM

THE

DEPARTMENT  OF
RITY (SHRIMATI
CHANDRASEKHAR): Sir, [ beg to lay
on the Table, under clause (2) of
article 338 of the Constitution, a copy
of the Twelfth Annual Report of the
Commissioner  for  Scheduled  Castes
and Scheduled Tribes for the year
1962-63—Parts I and U. [Placed in
Library.  See No. LT-3426/64.]

SUPPLEMENTARY DEMANDS FOR

GRANTS FOR EXPENDITURE OF THE

GOVERNMENT OF KERALA IN  1964-
65

THEe DEPUTY MINISTER IN THE
MINISTRY ofF FINANCE (SHRI RAMESHWAR
SAHU) : Sir, I beg to lay on the Table a
Statement  jhow-ing the Supplementary
Demands for
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Grants for Expenditure of the Government of
Kerala in the year 1964-65.

Grants Commission

MOTION RE. REPORT OF THE
UNIVERSITY GRANTS COMMIS-
SION—continued.

THE MINISTER oF EDUCATION (SHRI
M. C. CHAGLA): Mr. Chairman, may [ express
my gratitude to  the hon. Members of the
House who have participated in the debate
yesterday? They have made various
valuable  suggestions which  will
certainly be taken into account. Ina sense
there is a common measure of agreement. 1
think almost every Member has expressed his
appreciation of the very fine work done by the
University Grants Commission and
particularly its able Chairman. There is also
an acceptance of the unfortunate fact that
standards in the higher education have been
going down. There is also a feeling that the
status and the dignity of teachers should be
elevated, my friend, Mr. Sapru, said, andI
agree with him, that in our country teachers do
not occupy that position iin society which
they do in othe, countries. He pointed out the
instance of Cambridge and Oxford where the
head of acollegeisa very important
person. It is the same, in the United States, it is
the same in the U.S.S.R., and it is so also in
other European countries. We have not yet
accorded to our teachers that recognition
and that appreciation to which they are entitled.
I quite agree that even if we do not pay them
the salary which they receive in more affluent
countries, they should at least have a
feeling that they are doing a very important
and responsible work,and Hhey should
get recognition for that fact. Mr. Sapru
pointed out that as far as teachers in primary
and secondary schools are concerned, we have
instituted the system of giving national
awards, and the national awards were given
only the other day to about 91 teachers.
They all came to Delhi, they met the Presi-
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dent, they met the Vice-President, and they
felt that the country was appreciating the
work they had done. Now, similar
appreciation must be given also to the
teachers in the colleges and in the
universities. Of course, they are not so badly
ofi as the teachers of primary and secondary
schools. But even so, with all the efforts that
the University Grants Commission has made,
the salary scale of the teachers in colleges is
not what it should be.

I pointed out in my opening remarks that
the University Grants Commission has laid
down a scale for university professors and for
college teachers. They have offered substan-
tial aid to the colleges and the universities.
They want to implement the scheme. I am
sorry to say that whereas most of the
universities have accepted the scales, very
few colleges have done so, and therefore a
large number of college teachers are still
badly underpaid.

I also agree that to the extent that it is
possible, we should have a parity between the
salary given to the university professors and
the professors in colleges. The University
Grants Commission is actively considering
this question.

My friend, Mr. Sapru, mentioned the
terrible position in which many of the
affiliated colleges particularly in U.P. find
themselves in regard to standards, in regard to
staff, in regard to facilities and so on. I am
fully conscious of that situation and so is the
University Grants Commission. And I agree
that we cannot improve the standards of
higher education if we concentrate merely on
universities; it is essential also to concentrate
on affiliated colleges. ] am sure my friend
from Calcutta will bear me out that the
problem is similar in Calcutta. There is , large
university and the number of students is
1,35,000; it really consists of wvarious
affiliated colleges. Therefore, to raise the
standard of higher educatiori we
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should not think only of university
department but we have also to think of
affiliated colleges. It is a big problem but the
University Grants Commission is doing its
best to tackle it.

Now, Mi". Sapru also suggested following
the Report of the Committee of which he was
the Chairman and making various alterations
in the composition and constitution of the
University Grants Commission. I assure him
that we will give careful thought ID his
suggestions. As a matter of fact, I have
forwarded these recommendations to the
University Grants Commission for their
comments and after I receive their comments,
1 shall take immediate steps to bring about
the necessary amendment in the Act.

Now, I was really shocked to hear what my
friend,'Mr. Govindan Nair, from the Benches
opposite said about what is happening in
Kerala. He said that every student had to pay
Rs. 2,000 for admission to M.Sc., Rs. 5,000
for the engineering college and Rs. 10,000 for
the medical college. As the House knows, in
this House and in the other House, I used very
strong language about this sort of capitation
or donation. I said that this was
blackmarketeering in education. At the recent
meeting of the Central Advisory Board of
Education in Bangalore 1 got all the
Education Ministers to agree to a resolution
that this would be put down. Well, I did not
know that things were so bad in Kerala. But I
will certainly look into this matter and see
what can be done to do away with this terrible
evil. There is profiteering in this country,
there is blackmarketeering in this country,
there are all sorts of evils. But I think one of
the worst evils is when people put up educa-
tional institutions to make profit, com-
mercialise education, and get money on this
scale from the poor students who have got to
find , place in these institutions.

Dr. NIHAR RANJAN RAY (West
Bengal): The vice is not confined to
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[Dr. Nihar Ranjan Ray]

Kerala alone. In respect of medical and
engineering colleges. The vice flourishes
elsewhere also.

SHrl M. C. CHAGLA: I am. sorry to hear
that it also flourishes in West Bengal. But 1
agree that the solution is, more institutions,
and more facilities for the students.
Blackmarketeer-ing, profiteering, all arise
because of scarcity. I have always said, when
you have a society of scarcity, corruption
flourishes; when you have a society of
abundance  these  things go  down
automatically. It is true of education, it is true
of food, it is true of any commodity. And
therefore I agree that we should have more
facilities for our students, more institutions,
more evening classes. We must go ahead with
correspondence classes so that our students
have facilities and opportunities for education.
What is a father to do if he wants to educate
his son and no institution is available, and the
institution wants capitation fees? It is a
challenge to him. He begs, borrows or steals
and pays this huge amount to the institution so
that his child can get some education. I agree
that this is a shocking state of affairs but I
assure the House that we are looking into it
and trying to put down this evil.

SHRIN. VENKATESWARA RAO (Andhra
Pradesh): I know of many private institutions
run toy committees where there is the
capitation system but their motive is not
profit. They are started with public donations
and to stabilise them capitation fees are
collected. What is wrong with a proposition
like that?

SHrl M. C. CHAGLA; Well, Sir, my
friend, Dr. Prasad has drawn our attention to
certain evils that exist and one of his
suggestions is that just as you have regional
colleges to train teachers for schools, there
should be institutions for training college and
university professors. He says that they
should be as much trained as the teachers who
teach in the primary and secondary schools.
Now, there are two definite views about this
matter.
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Only the other day 1 was talking to the
President of the Princeton University, one of
the finest universities in the United States.
When I expressly put this point before him, he
smiled and said, "Well, there would be a
strong opposition in my institution if this
suggestion was accepted". And the argument
was this. In the case of colleges and
universities the proper training ground is
research work. When a teacher or a professor
passes his M.A. then he should go in for
research and having acquired experience and
knowledge by going up to his doctorate, he
becomes fit enough to teach. Take the case of
Oxford or Cambridge in England. Nobody has
heard of the Dons ever being trained to teach
the students. That is not so in the institutions
in the United States either. Where it does
exist, it exists very successfully. In France,
Napo-lean had th, foresight to realise that
France would need trained teachers and
therefore he set up in Paris one of the finest
institutions—he set up three, I am referring to
one—and it is called the Ecole. He set up one
Ecole for the training of teachers for colleges
and universities. But, as I said, this is a
controversial matter and we are looking into it
whether some sort of training should be
neeessary before a student who passes his
M.A. automatically becomes a teacher in a
college or university.

PRrOF. B. N. PRASAD (Nominated): May 1
clarify a point?

When I mentioned this topic, I never meant
that a young man who is going to be
employed as a university teacher should be
given the type of training which is prevailing
in the primary or the secondary schools. I said
this that somehow the practice in our country
is that immediately after a young man passes
his M.A. or IVT.Sc. he is at once employed to
take up even the Po”t-graduate class. I
suggested that a person after passing the M.A.
examination should be given a period of two
years so that he may carry on advanced
studies and research and then after that
period,
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when his knowledge becomes 'mmore
stabilised, then only he should be assigned to
take up the classes. By training, [ never meant
that it s lould b, a sort of LT or BT class. And
I have cited the example of France. That is a
custom which is found to be most popular in
the world.

SHrRI M. RUTHNASWAMY (Madras):
May I ask if it is in the Calcutta University
that raw M.As. are put on post-graduate
work?

PROF. B. N. PRASAD: Everywhere.

SHRI M. RUTHNASWAMY: No, Sir. In
the Madras University that does not obtain.

PrOF. M. B. LAL (Uttar Pradesh): It is
only an exception.

PrROF. B. N. PRASAD: I will reply when
my statement is challenged.

MR. CHAIRMAN: No, please.

PrROF. B. N. PRASAD: I must have the
right to reply.

MR. CHAIRMAN: 1 thought you had your
say when you participated in the debate.

PrROF. B. N. PRASAD: But since my
statement has been challenged I must reply. If
you take a survey of a number of Universities,
I can say from personal experience that
quite'a large number of young people, imme-
diately after passing their M.A. examination,
have been employed. Even suppose for the
sake of argument that the Madras University
becomes an exception, that does not prove the
rule. If you want I can give you the names.

MR. CHAIRMAN: Mr. Ruthnaswamy only
wanted to protect the reputation of the
Madras University.

PrROF. M. B. LAL: And he is prepared to
spoil the reputation of all the Universities.

SHRI M. RUTHNASWAMY: The hon.
Member said that raw M.As. were But
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to post, graduate work. That is a

statement which is not correct.

SHrRI M. C. CHAGLA: Sir, my friend
knows, the House knows that we are suffering
from a shortage of teachers. He himself
mentioned in his speech that for two or three
years professorial chairs remain vacant. On
the one hand we have to face the problem of
shortage of teachers. On the other hand we
have to try and see that the teachers we get are
qualified teachers. My own feeling is that
ultimately it will be our post-graduate
departments that would be the nursery for our
teachers. And, therefore, we have to
strengthen our post-graduate departments.
And that is one thing that the University
Grants Commission is concentrating on.
There is the scheme of centres of advanced
study. That itself shows how keen the
University Grants Commission is to
strengthen and improve the institution. The
postgraduate department today is weak. We
have some very good work, some very fine
post-graduate students. But ultimately in
every country the source of teachers, of
leaders, of scientists must b, the post-graduate
departments. And therefore the test of
efficiency in higher education, the question as
to whether really higher education is doing
well, is to find out how our postgraduate
departments are doing. And I think if some
time is given to us, we will find the right type
of people from our postgraduate departments
to take to teaching.

Now as regards salaries, may [ say that all
the world over Government or Universities
cannot compete with industries? We cannot
afford to pay the salaries to teachers that the
industry can. I remember 1 was talking to the
ex-Ambassador from the United States, Mr.
Galbraith. I was joking with him that he was
going to Harvard after having been an Am-
bassador, and having been a great personal
friend of President Kennedy. And his answer
was very significant. He said, "It is tru, that a
diplomatic post like Ambassadorship in India
is a very important one. And, I can



929  Report of University [ RAJYA SABHA |

(.Shri M. C. Chagla.J command any
salary I like in industry. But the reason why I
am going back to Harvard is that it is a chal-
lenging appointment. I can meet young men. I
can mould their future and it appeals to me".
It is only when we instil that feeling, that
spirit, among our teachers that we will go a
long way towards solving our educational
problem. Our teachers should feel that they
are doing something very responsible. But |
agree with Mr. Sapru that for that we must im-
prove the atmosphere in our colleges, in our
Universities. We must give our teachers
recognition and status.

Now there is one remark made by m,
friend, Mr. Mani, that is about the Banaras
Hindu University and the Aligarh Muslim
University. Mr. Mani knows well enough and
he will accept what I say, that I am the last
man in the world who would like to have any
communal institutions in India. If I had my
way, | would do away with all of them
because I have always taken the view that the
way to solve the communal problems is to get
all the communities to join the national
stream.

The Banaras Hindu University and the
Aligarh Muslim University are historical
institutions just as we still have the portraits
of the Viceroys in the Rashtrapati Bhavan, as
the late Prime Minister said, merely to mark
the march of history. So these institutions
bear these names in order to show what the
educational policy of the British Government
was. But I assure Mr. Mani that we look upon
both thes, institutions as Central Universities,
all-India institutions and not as communal
institutions, either Hindu or Muslim.

SHrRI AKBAR ALI KHAN (Andhra
Pradesh): With your permission, will the hon.
Minister ensure that in each of these
universities at least 30 per cent, come from
the other community, in the staff as well as
students?
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SH6I M. C. CHAGLA: I am most anxious
to do that. I can easily change the name. I can
introduce a a Bill. But it would raise unneces-
sary controversy. What matters is not the
name of an institution but what happens in the
institution. I agree with my hon. friend there
that in order to make these institutions really
national, Indian, Central, we should have
more intermingling of the different
communities. We should not look upon the
Banaras University as a Hindu institution, nor
the Aligarh University as a Muslim
University. They are national institutions,
they are Indian institutions, they are Central
institutions.

SHRI G. RAMACHANDRAN (Nominated)
: Can we make a beginning with a Muslim
Vice-Chancellor at the Banaras Hindu
University and a Hindu Vice-Chancellor at
the Aligarh University?

SHRI AKBAR ALI KHAN: I would
welcome it.

SHRI M. C. CHAGLA: I refuse to label any
human being or any Indian. I hope that the
day will never come when I will make a
distinction on the ground that a person is a
Hindu or a Muslim.

SHRI G. RAMACHANDRAN: I am afraid,
Sir, he is unfair to me. I am not wanting that
to be done. But when you agree with my
friend's suggestion that 30 per cent, of the
staff might be from the other community and
you welcomed it enthusiastically, I pinpointed
it by saying that nothing would be so good as
to have at the Hindu University a distinguish-
ed Muslim Vice-Chancellor and vice versa.
After all, you are not going to deny that there
ane Hindus and Muslims in this country,

SHRI M. C. CHAGLA: It is a very good
suggestion and [ will certainly bear it in mind.
I will just give these figures. As far as the
Aligarh University is concerned, there are 35
per
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cent, students from the Hindu com- fmunity
studying there. I know there are members of
the staff also from the major community.

Report of University

SHBI AKBAR ALI KHAN: And in the
Hindu University?

SHRI M. C. CHAGLA: 1 have not got the
figures. I will get it. As far as the Muslim
University is concerned, these are the figures.

Before I turn to the series of amendments
whih have been proposed by Mr. Chordia and
Mr. Man., may I say first a few words about
the language question because almost every
speaker has made a reference to the language
issue. I think one oi- two speakers mentioned
that the Government's policy was not certain,
and that the Government were speaking with
different voices. I beg to SAy that there has
been no change in the policy laid down by the
Government for som, years back, and 1 will
presently point out how that is so and what the
policy is. I said so in my opening remarks and
I want to repeat this. There is no attempt on
the part of the Government not to give full
encouragement to Indian languages or to
Hindi. Doubts have been expressed on that
point. Almost inevitably a time will come
when we will have he regional languages as
the media of instruction in different
Universities. But the point of the matter is—
and we must not forget that—that we must
have a common Indian language, a link
language which i the bond between different
universities, scholars as also the bar and so on.
It is not the progress of the regional languages
that we are trying to stop. It is the appre-
hension that we have that in forgetting the
unity of India, in putting all the emphasis on
th, regional languages, you will break up India
linguistically. You cannot have emotional
integration in this country unless you have
linguistic integration and linguistic integration
can only come through all the people in India
accepting one language as the common
language. My friend; Mr. Ramamurti
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—1I have taken down his words—said: 'First
switch on to the regional language, then think
of Hindi or English'. He also went on to say
that we must take care to see that centrifugal
tendencies do not come to the front. But the
centrifugal tendencies are bound to come to
the 'front if you have regional languages in
the fifteen States without seeing to it that the
common language also develops. Therefore
when 1 emphasise the importance of
English—I want to speak to my friend, Mr.
Khandubhai Desai, who does not agree with
me—it is not because I am not in favour of
Hindi. It is not because I do not want to
support Gujarati or Marathi or Tamil. It is
because I am conscious of the fact that our
national unity will be undermined if we do
not have a common language, unifying
language, a link language. Therefore I wish to
assure my friend, Mr. Desai and through him
to many friends of his in Gujarat, that I am
not against the Gujarati language. Now the
Gujarat University has the medium of Guja-
rati. Hindi is only optional. In English only
one subject is taught. Therefore unless you
emphasise Hindi or English and you push
ahead only with the regional languages, what
will be the future of our country? What will
happen ten years hence? I have often said that
I hope I shall not live to see that day—it will
be , s&d day— when at a High-powered
Conference in Delhi we may need interpreters
to interpret one Indian to the other.

SHRI AKBAR ALI KHAN. In the Supreme
Court?

SHRI M. C. CHAGLA: What will happen
to the Supreme Court? We recruit Judges to-
day from all parts of India. What will happen
to the Bar? What will happen to our Uni-
versities? Many Members have spoken that
you must have mobility of students and
professors. How-will a professor from one
university in India be able to go and lecture in
other universities if the languages are diffe-
rent? Therefore my view i that
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[Shri M. C. Chagla.J even when we have
the regional language as the medium al/
instruction in the universities, there should be
both Hindi and English compulsorily taught
so that a professor from one part of India can
go and lecture in another part of India, when
students can go from one part of India to the
other. On the one hand we want to emphasise
the mobility of students and teachers. On the
other hand we are preaching a policy which
will make that impossible. Therefore if you
want mobility, if you want our universities to
be treated as all-India institutions, we must
keep a link language and till Hindi takes its
place, till our friends in the South and Bengal
accept it, let ug not do away with a language
which exists, which is accepted and which has
played a unifying part in the history of our
country.

SHRI FARIDUL HAQ ANSARI (Uttar
Pradesh): Their only concern is to destroy
Urdu.

Surt M. C. CHAGLA: Well, Sir, Urdu is
too fine a language to be destroyed by anyone.
No language which is great can be destroyed.
Let me tell my friend there that one of the first
things I learnt when I came here and it gave
me great pleasure. wa, that fifty thousand
copies were sold of the edition of Ghalib
which was published in Devanagari script in
Delhi. The trouble—rather I am deviating
from the subject—about Hindi and Urdu
controversy is not a matter o'f substance. It is
really a matter of script. If we can solve the
problem of script, I think we will go a long
way in solving the Urdu problem. I am fully
encouraging it. You publish Urdu Poet's
works in Hindi and there will be so much love
for that language that thousands of copies will
be sold.

PrROF. B. N. PRASAD: Mushairas are
attended in very large numbers.

SHRI M. C. CHAGLA: There is a new
Association and my friend, Mulk Raj
Anand, is the Chairman. He
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brought me a beautiful edition of Ghalib and
Mir; on one side there was the Persian script
and on the other side it was in Hindi script.
We arte helping it. So nay 'friend; Mr. Ansari,
need not feel that there is any danger of Urdu
language being destroyed

SHRI P. RAMAMURTI (Madras): That i
despite the Government's attempt to highly
Sanskritise Hindi.

SHRI M. C. CHAGLA: If a language gets
words from different languages, it becomes
rich. After all Gandhiji spoke of Hindi-
Hindustani. He spoke of simple language of
the people and that should be the Hindi we
should aim at.

SHRI P. RAMAMURTI: That is not this
highly Sanskritised Hindi. Certainly we want
a highly simplified Hindi.

SHRI M. C. CHAGLA: May I very briefly
point out specially to my 'friend Mr. Desai,
and also to some others who said that the
policy of the Government of India was not
clear, as to what has been said by all the
important educational associations,
institutions and Committees with regard to the
medium of instruction? May I just start with
it? This is what the Kunzru Committee which
was appointed in 1955 by the UGC said:

"That the change from English to an
Indian language as the medium of
instruction at the university stage should
not be hastened.

That the change to an Indian language
should be preceded by an adequate
preparation both in the cultivation of the
Indian language concerned a; a medium of
expression for learned purposes and by
preparation of a sufficient body o'f learned
literature in that language in all subjects
of study."

"That even when a change in the
medium of instruction is made, English
should continue to be studied by all
University students.
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common language. As Shri Jairam-das
Daulatram rightly said, this is not purely an
educational problem. It is also a political
problem and today we have reached a stage
when the view is taken that ultimately the
regional languages should become the media
of instruction. We have accept, ed this. But as
I said in the beginning while accepting it, do
not forget the necessity of also developing the
link language. That is very important. Now,
may I go on with this:

That a proper foundation in English
should be laid at the Secondary School
stage so that the students going up to the
University can have an adequate
knowledge of English."

This is the Kunzru Committee recom-
mendation in 1955 made to UGC which was
accepted.

Then the Inter-University Board of India in

1950 said:

"That Board feels that if fissiparous
tendencies are not to develop and extreme
provincialism spread, there is need for the
Universities to have a common language.
A common language is also necessary to
enable students and teacher; to migrate
from one University to another, and
generally for nter-University contacts."

So the view taken was that all the universities
should have one common language.

SHRI P. RAMAMURTI: As the medium of
instruction? I want to know whether the view
of the Government to-day is that all the
universities in this country should have one
common medium of instruction?

SHrI M. C. CHAGLA: I ha\e not said that.
I am only reading what was said

SHRI AKBAR ALI KHAN: Seme of us
would very much like it.

SHRI P. RAMAMURTI: 1 want the
Government of India's view on this.

MR. CHAIRMAN: No subsidiary debate.

SHRI M. C. CHAGLA: Well, we cannot re-
write history. We cannot change the trend of]
opinion. If it was possible, from the national
and educational point of view it would have
been a very good thing fo: India and for all
the universities' to nave a

"The Board realises that in certain areas
the regional language of the State is
considered suitable for being introduced as
the medium at the University stage. But
even in such cases, at this stage of develop-
ment of higher education, there will be
serious difficulties in producing suitable
text books of highest standards and in
finding teachers in sufficient numbers in
the higher grades of learning. Educational
institutions should not, therefore, be
deprived of the freedom to continue to use
English as the medium of instruction for
the time being.

The Board recommends that all-India
Institutions of Teaching and Research
should for some time to come continue to
have English at least as one of the media."

Then we come to the Chief Ministers'

Conference held in August, 1961. This is very

important.

"The question of the medium for
University education was discussed at
length. The tendency of regional languages
to become the media for University
education, though desirable in many ways,
may well lead to the isolation of such
Universities 'from the rest of India unless
there is a link in the shape of an all-India
language."

This is exactly what I have been saying ever
since | became the Minister. I have been
repeating it and I have been reiterating it.
People say I am striking a different note. 1
am
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not. This was said in 1961. The only thing I
am doing is I am trying to implement it. So
often Chief Ministers' Conferences meet and
pass resolutions and forget all about it. Un-
fortunately I have a habit of not forgetting
resolutions that are passed. May I go on?

[ 24 NOV. 1964 ]

"Teachers and students will not be able
to migrate easily from one University to
another, and the cause of education will
suffer for lack of , common link between
Universities in different linguistic areas.
The importance of such a common
linguistic link between Universities was
emphasised. Such a common link can only
be English or Hindi. Ultimately it will have
to be Hindi, and it is necessary, therefore,
that every attempt should be made to mate;
Hindi suitable for this purpose. The
change-over to Hindi and generally to a
regional language as a medium of
education will only be effective when such
language has adequately developed for the
purpose of modern educa-eation, and more
especially for scientific and technical
subjects."

This is the answer to those who say that you
cannot learn to 'swim unless you enter the
water. At least there should toe somebody to
guide you; otherwise you get drowned.

"Every effort should be made to develop
Hindi and the other languages for this
purpose. Till such time as this happens,
English may be continued. It may also be
possible and desirable for the changeover
from English to Hindi or a regional
language to be phased or divided up into
subjects. Thus, scientific and technical
subjects may be taught for as long as
necessary in English while other subjects
may be taught with Hindi or the regional
language as the medium. In any event, the
standard of teaching both in Hindi and
"English should be im-
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proved and  maintained at a high level in
schools and colleges."

Grants Commission

This was in August, 1961 and we are now in
1964. 1 beg of this House to think over this
and tell me where even by an iota in
enunciating my policy I have differed from
the decision arrived at at the Chief Minister's
Conference.

SuHI G. RAMACHANDRAN: May I ask a
question, Sir? We welcome yr elucidation.
You have made crystal clear what the
situation is. But the question is, what are we
doing practically from day to day, to hasten
the time as much as possible, to make Hindi
the link language in India? What are we
practically doing about it?

SHRI M. C. CHAGLA: Well Sir, we are
doing everything possible. We are translating
English text books into Hindi. We get people
to write original books in Hindi. We are
sending Hindi teachers to non-Hindi States,
and there is nothing that we are not doing in
order to propagate Hindi. Even in science we
are publishing a popular journal in Hindi. It ig
having a very wide appeal. So everything is
done to propagate and support Hindi. And not
only Hindi, we are supporting all the Indian
languages. Dr. Kothari was the chairman of
the Commission for Scientific and Technical
Terminology. This is also for the same
purpose of having certain common words
used by all languages.

SHRI G. RAMACHANDRAN: Would not
one of the inevitable steps be to make Hindi a
compulsory examination subject at the
secondary school level? And if we avoid that,
would we be facing up to the problem?

SHRI M. C. CHAGLA: I agree, I agree. But
as I said, Education is not a concurrent
subject. What is taught in schools is not in my
hands. I know many State; should do much
more for Hindi than they are doing. But I was
agreeably surprised to find in the South many
States have done a great; deal. In Mysore I
presided over a convocation of a Hindii
institution—I
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forget its name, Devanagari some-thing it
was—where 1 gave away diplomas to men
and women who passed in the Hindi language
and I could see the enthusiasm they had. It is
increasing. But for heaven's sake, let us not
force it upon then, I am S'jre if you allow the
South and Bengal to choose—they are as
much natior al as we are—they will realise the
importance of a common language and they
v/ill accept it. But the more you try to
dominate and domineer over them, the les
chances are there of Hindi being accepted.

DRr. NIHAR RANJAN RAY: Ma, I say to
my hon. friend over then? that the
quantitative expansion of

SHRI  AWADHESHWAR  PRASAD
SINHA (Bihar): Sir, may I say that these
questions and answers are going on. Let him
first finish his speech and then—that is the
usual procedure —questions may be put fo
him.

MR. CHAIRMAN: No, no. The hon.
Minister had yielded,

SHRI M. C. CHAGLA: The interruption is
justified.

DRr. NIHAB; RANJAN RAY: I want to
point out that quantitative expansion of a
language is not the determinate factor nor
important argiment. Qualitatively you cannot
force the pace of a language. It is a natural
process of development and time must be
given for such organic growth One may not
be impatient about it.

SHRI M. C, CHAGLA: Yes, g.nd I think our
late Prime Minister always said that a language
is not something artificial. It must have a natural
growth. It is not like a plant whkh you <:an
make grow up just by putting more fertiliser or
more water. A language must grow naturally
and I agree with my hon. friend. Of course
Hindi has a literatuie and it is a developing
language and it is developing fast. But naturally
for it to become the medium of instiuction for
scientific and technological legal and highly
philosophical subjects, for I
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political science subjects and so on, it will
take some time. You cannot force the pace.
That, is all I am saying. We must look upon
India as one and we must carry Madras, the
South and Bengal with us and I have no doubt
that if we are a little more restrained, we will
be able to do so better than if we make them
feel that we are really dominating over them
and forcing policies upon them which they are
not prepared to accept.

I was just now reading some of the
decisions of the Chief Ministers' Conference
held in August, 1961. Then there was the
National Integration Conference which is
equally important. As you know, the late
Prime Minister called this conference to bring
about national integration and this was in
September-October of 1961. Let us see what
they have said.

"The Conference recognised that Hindi
must develop ultimately as the link for
inter-State communication. 1AS, however, it
would take som, time for the language to
evolve sufficiently to express all modern
concepts English will continue to serve the
purpose till Hind* is adequately
developed."

Then as regards the medium for university
education, they say:

"As regards the medium for University
education, while a plea was made for the
use of Hindi as the medium on an all-India
basis, the general view was that the re-
gional languages are bound to replace
English as the medium of instruction as
soon as the necessary preparations for the
change-over could be made acceptable to
the academic world. But it was agreed that
in such an agreement, there would be
necessity of a link in the shape of a
language understood all over India. It was
felt that this link must ultimately be Hindi,
but since Hindi, like any other regional lan-
guage, will take some time for its full
development. English  will



941  Report of University [ RAJYA SABHA ]

[Shri M. C. Chagla]

continue to be such a link. This implied that
Hindi must continue to be taught as a
second language as in the secondary stage
of education, where necessary; and it also
implied that English, apart from continuing
as a transitional link, will remain as a
language of international importance for
the enrichment of our languages in regard
to science and technology."

It has been said that I am very pro-Englis-h.
that I do not support Hindi or the Indian
languages sufficiently. But I say I am doing
exactly what this Resolution asks me to do.
Sir, I will take a few more minutes. This was
reiterated at the first meeting of the National
Integration Council which was held in June,
1962. So this much as far as the language
issue is concerned.

May I repeat and give my solemn assurance
to this House that I shall doy everything in my
power to strengthen and support Hindi which
is the official language in the Constitution and
the other Indian languages which are
recognised in the Constitution as our different
national languages? But—and this is an
important "but"—to me, as I said at the begin-
ning, national unity is more imporant than any
linguistic consideration. 1 will therefore,
eflually fight for the retention of English till
Hindi is prepared to take its place. I hope the
House will approve this policy because I am
not saying anything which is contrary to the
Government policies. | am saying what, as |
said, all these higii scholastic and academic
bodies have said and I think that is the policy
oi' Government and what I am saying
represents that policy.

Now may I briefly deal with some of the
amendments that Thave been moved. I do not
know whether my friends are going to press
these amendments. There are several of them
by Mr. Chordia and two by Mr. Mani. May |
first of all deal and finish
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about the one relating to the enquiry into the
Orissa question? In order to study the problem
in Universities in all its aspects, the
University Grants Commission appointed a
committee two years back and a copy of that
Report, I think, is in Parliament Library. We
have been giving thought to it also. I do not
know what purpose would be served by a
committee of the University Grants
Comission going and studying a local
question in Orissa which is partly educational
and mainly political.

SHRI A. D. MANI (Madhya Pradesh): May
I inform the Minister for Education that the
Orissa Government is conducting an enquiry
but they have said that events before
September 27 should not be enquired into?
Those events relate to the students invading
the premises of the Vi-dhan Sabha, the
students accupying the Speaker's Chair and
conducting a mock session of the Vidhan
Sabha. This is a case of serious indiscipline.
The Orissa Government is not enquiring into
the matter. I am only suggesting that the
University Grants Commission should go into
the matter and find out why the students got
so suddenly inflamed.

SHKI M. C. CHAGLA: With great respect
to my hon. friend, for whom I have very great
regard, I think it wiH be a mistake on the part
of the University Grants Commission to get
itself mixed up in this. I think Mr. Mani
wanted a committee of the University Grants
Commission to go into it. It would be wrong
for the Commission to get itself mixed up
with local politics. It should deal with broad
national problems; it should investigate into
the causes of indiscipline on a national basis
but not go round and find out why the sudents
are giving trouble to the authorities.

SHRI AKBAR ALI KHAN: Mr. Mani is not
serious about it.

SHRI M. C. CHAGLA: As regards Mr.
Chordia's amendment the first is:
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"and having considered the same, this
House is opinion that the University Grants
Commission should make efforts to bring
about uniformity and improvement in the
standards of teaching and studies in the
Universities."

I have already said, Sir, what the University
Grants Commission has done. We have
already appointed a Reviewing Committee
which is considering the courses of study. We
are considering the question of text books and
everything possible is bsing done.

The second is:

"having considered the same this House
is of opinion that the University Grants
Commission should make efforts to bring
about uniformity in the pay-sealer, of the
teachers in all the universities and colleges
in India".

I have already referred to this problem. We
are prepared to give grants to all the States if
they will bear the rest. I agree matching grants
have not worked well and 1 am seriously
taking up this question with the Finance
Minister to see whether ian the next Five Year
Plan we should have this system of matching
grants at all.

The next is:

"having considered the same, this House
is of opinion that the University Grants

Commission  should take steps for
encouraging  research  work  through
teachers".

I think this also has been referred to by me at
great length in my opening speech and my
hon. friend will find indicated therein the
action that the University Grants Commissio!
has taken to help promote research. There is
nothing on which the University Grants
Commission is putting greater emphasis than
on research.

The next is:

"having considered the same, this House
is of opinion that the University Grants
Commission should take  steps  to
encourage inte'-uni-

1013 RS—4.
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versify andl linter-coillege transfers

of teachers in order to  increase

academic mobility". On this question, the
Commission has been holding seminars,
summer schools, to bring professors f'.-om
different Universities together and they have
also got a scheme to exchange teachers for
short periods between the different
Universities.

The next is:

"having considered the same this House
is of opinion that the Universty Grants
Commission should take steps for the
starting of evening classes for B. Com. and
M. Com. at Delhi and other important trade
centres to promote education in
Commerce".

The position is this: A Committee appointed
by the Delhi University to look into the
working of the Institute of Post-Graduate
Studies of Delhi University recommended
that "arrangements may be made by the Uni-
versity Grants Commission for opening M.
Com. evening classes. The report of the
Committee has been accepted by the
Commission and it is now under
consideration by the University.

The next is:

"and having considered the same, this House
is of opinion that the University =~ Grants
Commission should take steps for the
appointment of teachers in universities on an
AU India basis to bring uniformity in the
standards of the universities". We have got
uniform salaries at the University level
and I entirely agree with the idea of
recruitment on an all-India basis. I support the
idea underlying this suggestion and I think
every University should recruit on an all-India
basis. Now ithas become possible because
particularly we have common salaries and
selection as fa/ as possible is on an all-India
basis.

The next is:

"and having considered the same, this
House is of opinion that the



945  Report of University [ RAJYA SABHA ]

Shri M. C. Chagla.] University Grant
Comission should take early steps to start
teaching universities at important place line
Kanpur, Meerut, etc. which have been
considered by the University Grants
Commission itself as suitable places for
starting such universities."

The position i; this: The University Grants
Commission has appointed a committee to
examine the question of the establishment of new
Universities. In its interim report this Committee
has indicated that teaching universities are of
utmost importance in the development of higher
education. The question of setting up Universities
at Kanpur and Meerut is a matter for the State
Government of Uttar Pradesh and it is hoped that
adequate steps would be taken by them in due
course. My hon. friend knows that under the law
we cannot establish Universities. A State must
start a University and then the University ; Grants
Commission comes into the picture and pays for
its development but the starting of a University is
a State subject and it is for the State to decide
that.

The last amendment is:

"and having considered the same, this
House is of opinion that the University
Grants Commission should take steps for
provision of residential accommodation to
the students, teachers and other university-
employees".

I have always stated the amount spent on
construction of hostels and staff quarters and
we propose to spend much more in the Fourth
Five Year Plan. Out of an estimated sum of
Rs. 257 crores, it is proposed to spend Rs. 120
crores on students' hostels and Rs. 137 crores
on staff quarters and hostels for teachers. I
hope my friend, the Finance Minister, will be
able to allocate this amount to me in the
Fourth Plan. If he does and if I am here still at
the end of the Fourth Plan which I do not
think I shall be
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able to report to the House that this has been
carried out.

As regards Mr. Mani, I have already dealt
with the question of Orissa. He also
mentioned about the text books. Various steps
have been taken. The Commission has
appointed a number of Reviewing
Committees to examine the existing facilities
and to make suggestions for the improvement
and modernisation in order to raise the
general level of academic attainment and
research in Universities.

1pP.M.

This is important. The Committees dealing
with botany, chemistry, biochemistry and
mathematics have already submitted the
reports. The Committees dealing with
English, social work, education and library
sciences have finalised their reports and these
will soon be printed and sent to the univer-
sities. The University Grants Commission
also proposes to form a Committee under the
chairmanship of the Education Secretary to
work out details of a scheme for production in
India °f standard text books, monographs and
other reading material for the use of Indian
universities and in the colleges.

As regards schools, I can tell you that
already we have a Committee sitting which is
producing some very fine books in different
subjects in English which are going to be sent
to the different States to be translated into
regional languages. I am most anxious that
there should be uniformity in our text books.
That is a very important thing. We are
conscious of it and we are doing our best.

Well. Sir, I am very grateful to you for
permitting me to go two or three minutes
beyond time and I am grateful to the House
for the patience with which they have heard
me.

MR. CHAIRMAN; Mr. Chordia, do vou
nre.ss vour amendments"

sit FeuerEaT AeTRTESY Srefeat
{(mexy2wm) : s, 1 wrE e o



947 Banaras Hindu

F ArvaTae T, 3o goiw § § o1y
HATHZ A9 AT § )
MR. CHAIRMAN: Mr. Mani?

SHRI A. D. MANI: In view of the fact that
the hon. Minister has dealt with the
amendments in detail, I am not pressing my
amendments.

The amendments were, by leave,
withdrawn.

MR. CHAIRMAN: The amendments have
been withdrawn and the discussion comes to
an end.

The House stands adjourned till 2-30 in the
afternoon.

The House adjourned for lunch at
two minutes past om of the clock.

The House reassembled after Lunch at
half-past two of the cl )ck. THE VICE-
CHAIRMAN (SHRI M. P. BHARGAVA) in the
Chair.

THE BANARAS HINDU UNIVER-
SITY (AMENDMENT) BILL, :964

THE MINISTER oF EDUCATION (SHRI
M. C. CHAGLA) : Mr. Vice-Chairman, I beg
to move:

"That the Bill further to amend the
Banaras Hindu University Act, 1915, be
referred to a Joint Commu tec of the
Houses consisting of 45 Members; 15
Members from this House, namely : —

Shri Jairamdas Daulatraro
Shri P. K. Kumaran

Prof. Mukut Behari Lal
Shri Tarkeshwar Pande
Dr. B. N. Prasad

Dr. Nihar Ranjan Ray

Shri N. Narotham Reddy
Shri M. Ruthnaswamy
Shri P. N. Sapru

Shrimati Sharda Bhargavs
Shri R. P. N. Sinha

mO 00NN AW~

——
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12.  Shri Dattopant Thengari

13. Shri S. K. Vaishampayen

14. Prof. A. R. Waclia

15. Shri M. C. Chagla (mover),

and 30 Members from the Lok Sabha;

that in order to constitute a meeting of
the Joint Committee the quorum shall be
one-third of the total number of Members
of the Joint Committee;

that in other respects, the Rules of
Procedure of this House relating to Select
Committees shall apply with such
variations and modifications as the
Chairman may make;

that the Committee shall make a report
to this House by the first day of the next
session; and

this House recommends to the
Lok Sabha that the Lok Sabha do join in
the said Joint Committee and communicate
to this House the names of Members to be
appointed by the Lok Sabha to the Joint
Committee."

Sir, realising the importance of this Bill I
thought it would be best that it should go to a
Joint Select Committee, where all details
could be worked out and the whole Bill
properly thrashed out. Therefore, in introduc-
ing the Bill, I shall be ,s brief as possible. The
House should remember that the Banaras
University went through  very  serious
troubles about
1956 and it was felt that there was an
increasing deterioration in the state of affairs.
Therefore, the Visitor was moved to appoint a
Committee of Enquiry. An Enquiry
Committee was accordingly appointed  in
July
1957 under the Chairmanship of Dr.
Mudaliar, Vice-Chancellor of Madras
University. The Committee submitted its
Report in April, 1958. The Report revealed
that a very sorry state of affairs prevailed in
the University. The Committee made far-
reaching recommendations. The main re-
commendations were with regard to
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changes in the composition of the University
authorities as well as in the method of
recruitment o/ officers and teachers at various
levels. Then, afte, this Report had been
considered, it was decided that the matter was
so serious that an Ordinance should be issued.
An Ordinance was promulgated by the
President of India on 14th June, 1958 and on
the 20th of September, 1958, the Ordinance
took the form of a Bill which was passed by
Parliament. Under the Ordinance and the Bill
the Court was deprived of its supreme
governing status and was made an advisory
body only. The reason was that it was found
that the Court was interfering with the day to

day administration of the University.
Similarly, the Executive Council was
reconstituted making it a small body

consisting of the Vice-Chancellor and seven
other persons nominated by the Vice-Chancel-
lor. Provision was also made for a Reviewing
Committee to examine the cases of all persons
who were holding various offices in the
University.

Then, in 1961, long-term legislation was
taken in hand and a Bill to amend the
University Act was introduced in the Lok
Sabha on 5th May, 1961. That Bill was,
however, allowed to lapse. Therefore, we
have now come forward with the present
amending Bill. Now, as the basis of this Bill
we have taken the Bill which was introduced
in the Lok Sabha on 5th May, 1961, but we
have made certain alterations and changes in
the light of further thought and consideration
and also, in the light of the recommendations
made by the University authorities and the
University Grants Commission. [ will briefly
summarise the main provisions of this Bill.

In the first place, I would like to emphasise
the fact that primarily the Banaras Hindu
University is a residential University and,
therefore, we are providing in the Bill that the
University should not, in future, affiliate any
college or institution maintained by  other
agencies. We

1
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are making it clear that colleges and
institutions already affiliated will continue to
be so affiliated. Therefore, now the ambit, the
jurisdiction, of the University will be limited.
You will agree with me that in order that the
University should be a teaching University
and in order to give it the complexion of a
residential University, i'.s jurisdiction must
be restricted.

Then, the Court is proposed to be given the
supreme authority of the University. Its
powers are enumerated and its powers are: —

(i) to review from time to time the broad
policies and programmes of the
University,

(ii) to suggest general measures for the
improvement and development of
the University; and

(iii) to review the acts of other authorities
of the University such as the
Executive Council and Academic
Council, except where such
authorities have acted in accordance
with the powers conferred by or
under the Act.

Therefore, all that we are doing is this. While
maintaining the supremacy of the Court, if I
might so put it, while accepting in principle
that that is the supreme body, we are de-
priving it of the power to interfere with the
day to day administration of the University. It
will lay down broad policies. It will review
the general administration of the University
but it will not create a situation which
occurred in 1956, which led to serious
troubles in the University.

DE. NIHAR RANJAN RAY (West
Bengal): In respect of finance, what is the
position? Will the Court have supreme control
over the finances?

SHRI M. C. CHAGLA: I believe the budget
would come up before them.

DRr. NIHAR RANJAN RAY: They cannot
stop anything and everything. I believe,
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SHRI M. C. CHAGLA: No. The Court will
also consider the annual report and accounts
and the budget of the University and can
approve the bad-get with or without
modification. We nave, however, taken care
to sec that the Court will not interfere with the
Executive Council in the cl ay-to-day
administration of the University. Then the
Court itself is goini,' to be reconstituted. It
will be a compact body consisting of 83
members, 41 of whom will be from the
University, and the remaining 42 from outside
the University with a view to ensuring a
balance between the two elements

Then, the Reviewing Committee, which, as
I told you, was set u; at the time the
Ordinance was pron ui-gated is being
abolished. It is no longer neeessary to keep it
in existence.

Then, the Standing Committer of the
Academic Council is also being abolished and
its functions are being restored to the
Academic Council

Then, the term of office of the Vice-
Chancellor is at present six years and he is not
eligible for re-appointment. It is now
proposed t'o reduce the term to five years, but
the Vice-Chancellor will be eligible for re-
appointment for a second term.

Then, we are giving a very important
power to the Vice-Chancellor, which is to
expel any student fron, the University if such
a course according to his opinion is neeessary
for the maintenance of discipline in the
University after observing the principles of
natural justice. Of course, principles of natural
justice mean that the charge against the
student will be framed. He will be allowed to
show cause. He will be heard in deft nee. If,
after all that, the Vice-Chan comeg to the
conclusion that in the interests of the
University it is necessary to expel a student,
he has bee, given that power. It is a very
drastic power, but I am sure it will be very
sparingly used.

Then, the offices of the Provost and Chief
Rector have been abolished, but
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there will be a Rector and this office will be
held by the Governor of Uttar Pradesh.

Then, the Treasurer of the University will
hereafter be a whole-time salaried officer.
One of the main causes of controversy was
the position of the Treasurer in the old set-up.
Now, we are making the Treasurer a whole-
time officer.

Then, provision has been made for the
University to borrow money with the
approval of the Central Government.

Then, opportunity is also being taken to
strengthen the provisions relating to the
arbitration of disputes arising out of contracts
between the University and any of its officers
or teachers; secondly—and this is very
important—to ensure the presence oi a
nominee 'of the Visitor in every Selection
Committee charged with the duty of selecting
officers of the University, so that the Centre
will have control by having a representative of
the Visitor ion the Selection Committee to
secure proper selection of candidates.

These, Sir, are the broad provisions of the
Bill. Without taking any more tim. of the
House, 1 commend m, motion to the House
which is merely to refer the Bill to a Joint
Select Committee.

The question was proposed.
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THE VICE-CHAIRMAN (SHrI IV . P.
BHARGAVA): You d'o not envisage hat the
Governor of U.P. will act as Vice-Chancellor,
Banaras Hindu University, in the absence of
the Vice-Chance lor. Do you envisage that?

SHRI NIRANJAN SINGH; I do not think
so. It is only superficial. I do not say that he
will act in place ol the Vice-Chancellor when
he is away.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : This is exactly what you said.

SHRI NIRANJAN SINGH; No, no. In other
universities when there s a post 'of Rector, it
means Vice-Chancellor because there is
no Visitor.

SHRI M. C. CHAGLA: We have provided
f°r a Pro-Vice-Chancellor who will act when
the Vice-Chancello  is not there,

SHRI NIRANJAN SINGH: I do not like to
confuse these terms. You have not defined the
duty of the Re:tor and it ought to have been
defined. What is the function of the Recto- in
the Act?

PrOF. B. N. PRASAD (Nominated): He is
describing only the functior as performed by
the so-called Rector in
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the universities of Madhya Prade.v, But the
functions of the Rector diffe from place to
place. As a matter ot fact the function of
Rector is much higher than that of Vice-
Chancellor. But in the universities of Madhya
Pradesh the Rector is lower than Vice-
Chancellor.

SHRI M. C. CHAGLA; Also in the Bombay
University,

SHRI NIRANJAN SINGH: With that I
quite agree.

PrOF. M. B. LAL (Uttar Pradesh): What he
means to say is this. When the word "Rector"
is being used in different universities in
different senses, there i's need for defining the
functions and powers 'of the Rector.

SHRI NIRANJAN SINGH: I say-that you
have not defined the duties and functions of
the Rector arid you have introduced a whole
section for Rector. S'o it is only to please the
Governor or the State Government, this is my
contention. You ought to have said what is the
duty of tht Rector in this Act, what his func-
tions are. You have to write ali thes? things.
You have written all these things for the Vice-
Chancellor; you have written all these things
for the Pro-Vice-Chancellor. When you have
written all these things, you ought to have
given the duties of the Rector. You have
eliminated sections 5 and 7 of the previous
Act. Therefore, I say that you have to give the
definition of the Rector and define what his
functions are.
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SHRI A. D. MANI (Madhya Pradesh) : Mr.
Vice-Chairman, Sir, I rise to support the
reference of the Banaras Hindu University
(Amendment) Bill, 1964 to a Joint Select
Committee, i should like to mention in the
course of the few remarks that I want to make
on this Bill that clause 5 of the Bill requires
amendment in view of what the hon. Minister
'ol Education has said in his concluding
speech on the Report of the University Grants
Commission. I might draw your attention, Sir,
to the wording of clause 5 of the Bill. Clause 5
of the Bill says:

"In section 4A of the

(a) for clauses (2) and (3), the
following clauses shall be substituted,
namely: —

principal Act,—

(2) to promote Oriental studies
including "Vedic, Hindu, Buddhist and
Jain studies, to give instruction in
Hindu theology and religion and in
moral and spiritual values and to im-
part physical training;"

The hon. Minister 'of Education stated j in the

morning that if he had had his j way, he would
like to do away with all J the differences and
distinctions based on the basis of religion. I
would like to mention to him that he gets
an opportunity now on this Bill tc; consider the
redrafting of clause 5.
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I may also draw the attention of tne House,
Sir, to the fact that among the faculties in the
Banaras Hindu University there is a faculty in
Oriental Learning and Theology. I can
understand the term "Oriental Learning and
Theology". But if that is going to particularise
the kind of study that should be undertaken,
thev should bear this in view that all the
religions of this country are entitled to study at
the Universities set uo by the Central
Government. [ would, therefore, suggest a
draft for clause 5 somewhat on these lines: —

"to promote Oriental studies in
theology, religion and culture."

I attach much importance to culture because
the Central Universities should play an
important part in stimulating publicity in the
development of cultures in this country. This
would give a broader perspective. The kind of
draft that I have suggested will ensure that
Oriental studies shall belong to no certain
categories mentioned in this Bill.

Sir, I would like to refer to the power of
discipline which has been given to the Vice-
Chancellor. The Vice-Chancellor is given the
following powers: —

"7E(4): If the Vice-Cnanceiloi is of the
opinion that, for the maintenance of
discipline in the University, any student 'of
the University should be expelled
therefrom, he may, by order in writing
direct the expulsion of the student
therefrom;

Provided that the Vice-Chancellor shall
not make any such order until after a notice
in writing has been given fo the student
calling upon him to show cause within such
time as may be specified in the notice why
such order should not be made and until his
objections if any, and
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any evidence he may produce in support of
the same, have been considered by the
Vice-Chancellor."

Sir, I recognise that conditions of discipline in
the Banaras Hindu University have not been
happy in the past. But [ would hesitate to give
sweeping powers to any Vice-Chancellor that
may function in the University. Tlie hon.
Minister of Education must take this fact into
Consideration that no University i likely to
get public allegiance if it does not have some
measure of popular support fer its measures.

The Vice-Chancellor is going to be .i
nominee of a Committee which will be
constituted in a very particular way consisting
of persons not connected with the University.
These persons may recommend somebody
who may b, temperamentally unsuited for the
position of a Vice-Chancellor. He might have
been a retired 1.C.S, man or a retired civil
servant who night have been used to misusing
or using improperly administrative powers. If
such a person is put in the office of the Vice-
Chancellor, and the hon. Minister of
Education makes him virtually a dictator in
the University, a serious situation may arise
when his decisions may be challenged, when
colleges may be closec and students may go
on strike. Sir, I feel that these powers should
not be given to the Vice-Chancellor of any
University, let alone the Banaras Hindu
University.

But I would ask the Minister of Education
whether there is any such provision in the
Acts relating to other Central Universities.
My inforrr. ation is—I will try to check up—
that it is not there in the Delhi University Act.
If these powers are not given to Vice.
Chancellors of other Central Universities,
why should an exception be made in the case
of the Vice-Chancellor of the Banaras Hindu
University?

Sir, I may also draw attention to another
provision of the Bill which lays down
clearly
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Dr. NIHAR RANJAN RAY; Do you
suggest, Mr. Mani, Vice-Chancel-lor-in-the-
Executive-Council?

SHRI A. D. MANI: I accept the suggestion
of my hon. friend, Dr. Ray, Vice-Chancellor-
in-the-Execu-tive-Council. That is to say, he
shall share the responsibility of expulsion
with the Executive Council. If you examine
the statutes in detail you will find that the
Executive Committee shall not hear any
appeal from an order made by the Vice-
Chancellor in respect of discipline.

Sir, I would like to draw the attention of
the House also to th, terms relating to the
appointment of the Vice-Chancellor. My hon.
friend, Thakur Niranjan Singh, referred to the
fact that the Vice-Chancellor is going to be
appointed for a period of five years.
Generally, Sir, the custom in most of the
Universities fa to appoint the Vice-
Chancellor for a period of three years. Three
years is a good enough period for a person to
b, Vice-Chancellor.

SHRI M. C. CHAGLA: Aligarh has six
years.

SHRI A. D MANI: I know the Delhi
University and the Aligarh Universities have
different provisions. One is six years and the
other is five years. But in other Universities
which do not have the special favour of
Central attention, the general practice is to
appoint them for three years. This fa my
suggestion. (Interruptions.) 1 am not on the
Select Committee. So I am making a
suggestion. The Vice-Chancellor should be in
office for a period of six years, which means
that th, term should be limited to three years
and he should be really eligible for reelection
for another period of three years. But the Bill
empowers continuance of the Vice-Chancellor
for a second term of five years. A Vice-
Chancellor can become a burden on the
University and on the Govern-
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ment if he is allowed to stay long in office
and develop more or less a vested interest in
the University. I would, therefore, suggest
that the Vice-Chancellor's term should be
three years.

SHRI M. RUTHNASWAMY
(Madras): Does the hon. Member know that
there is a Vice-Chancellor in India who has
been in the office for 15 years?

SHRI A. D. MANI; I know that Dr.
Lakshmanaswamj Mudalia, has been in office
for a long time. But he has been elected. I
should like the term to be restricted to three
years. And if you want to stand for reelection,
you should have the vote of confidence of the
Visitor; he can have it in the second term. But
I would not like the term to be fixed. f°r five
>ears; and then have the person to get
automatically a re-appointment for five years
if the Visitor is pleased to do it that such a
person should continue in office.

I have great respect for Justice Bhagwati. I
know that he was one of those who
contributed a great dea to the prestige of th,
Supreme Court and as a Judge of the
Bombay High Court when the Minister of
Education was the Chief Justice of that
Court. I know of his great contributions to
the judiciary of this country. But, Sir, no
such suspicion should be left in th, mindis of
any one that any special favour is sought to
be made in lh, Bill, in favour of certain per-
eons.

I would like to draw the attention of th,
Ministers to clause 7D(4):

"The Vice-Chancellor shall hold office
for a term of five years

Provided that the Vice-Chancellor shall,
notwithstanding the expiration of his term,
continue to hold his office until his
successor is appointed and enters upon his
office:".
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One word more. I expect that the Ministry
of Education would alway; function with
expedition. If the office of the Vice-
Chancellor is going to fall vacant, there is no
point in delaying the renewal of appointment
or the choice of another successor. An
impression has been left in the minds of the
people that under this clause it is proposed to
extend th, term of Mr. Justice Bhagwati when
it expires. Let us not frame legislation on the
basis of individuals. This is an appeal that I
would like to mak, to the Minister. When this
Bill is passed, we would like to have a brand
new Vice-Chancellor, if that is possible for
the Visitor and the Committee which is going
to choose the Vice-Chancellor to make the
choice, but let us not make anyone feel that
he will get an extension by meeting 'A' or 'B'
in the Central Government including the
Minister for Education.

Th, second point is about the Treasurer. I
am glad that the statute makes it clear that the
Treasurer shall be a whole time officer but
here too there is a treasurer functioning in th,
Banaras Hindu University and there is a
saving clause which allows a Treasurer to
continue in office for a period of one year at a
time provided the appointment has not been
made about the successor. Again I would like
the Minister for Education to dispel the
doubts that are being entertained that some
persons are sought to be favoured in the nam,
of statutory enactments allowing extension of
the term by fits of one year. I hope that like
the Vice-Chancellor, we will have also a new
Treasurer when th, Bill is passed. I am sure
the Minister for Education has a wide choice
of persons before him and he would be able to
find .a suitable Treasure-- for the Banaras
Hindu University.

My friend. Shri Niranjan Singh, made a
reference to doctorates being conferred. 1
would like to draw the attention of the
Minister to the draft-
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ing of clause 37(3) which isays:

"The Degree of Doctor of Laws honoris
causa shall be conferred upon persons who
are distinguished lawyers, judges or jurists,
statesman or have made noteworthy
contribution to public good."

AN HON. MEMBER: No scholars?

SHRI A. D. MANI: No. Scholars are given
Doctorates of Literature and other things. The
Minister is uvare that it has become the
practic > of some universities to confer
Doctorates of Laws on the Chief Ministers of
the States or Ministers of Education. This has
lowered the value of Doctorates in this
country. I do not want to mention

SHRI M. C. CHAGLA: Doe;; he want a
proviso that in no case shall a Doctorate of
Law be conferred upon the Ministers?

PrOF. M. B. LAL: It will be ; good idea.

SHrRI BHUPESH GUPTA (West Bengal):
No wonder.

SHRI A. D. MANI: I may mention the case
of a functioning « politician who has been
conferred a degree of Doctor of Laws. He
insists on everyone of us calling him a Doctor
of Laws, though the general European and
American practice is to call a man a Doctor
only when he *> a Doctor of Science or
Doctor of Medicine. Honorary Doctorates are
not generally recognised. Nobody thinks of
calling Mr. Krishna Menon, Dr. Menon
though h, has a Doctorate from the Oxford
University,

PROF. B. N. PRASAD: I ma, say about this
that the wusual custom in European
Universities is that when a Doctorate is
conferred upon a person /onoris ca'usa, he
never writes the ward 'Doctor’ before his
name but in India a person who gets an
Honorary Doctorate without going through a
thesis, gets the Doctorate written with a
vengeance, and it has really become
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difficult these days to know which of these
Doctorates are got by writing thesis and
which are got through the courtesy of the
universities.

SHr1 BHUPESH GUPTA; The other day 1
was reading of Dr. Bharat Ram .

SHRI A. D. MANI: I would make an appeal
ty the Minister for Education to delete the
word 'statesmen’, if statesmen are going to be
honoured, let them be re-elected by
substantial majority. Let not the Universities
be used for conferring Doctorates of Law on
them. It would be very well if we say:

"The Degree of Doctor of Law may be
conferred on  personr who are
distinguished lawyers, Judges, or Jurists".

And why not journalists? The journalists do
not come anywhere at all. You might
consider it. In the care of U.P. Dr.
Chintamani who was the most outstanding
journalist of his time, was conferred a
Doctorate not by the Banaras Hindu
University but by the Allahabad University. I
think some provision can be made.

SHrl M. RUTHNASWAMY: Dr.
Chintamani got the Doctorate because he was
a Minister, not because he was a journalist.

SHRI A. D MANI: I want an enabling
clause. There are a number of distinguished
journalists in U.P. who deserve Doctorates.
There ar, a number of distinguished
journalists in India who might deserve Docto-
rates

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : In Madhya Pradesh also.

Dr. NIHAR RANJAN RAY: Do they too
observe Doctorates honoris causa?

SHRI A. D. MANI: Yes. A journalist who
has been in charge of a newspaper,
criticising all th, Doctors  of
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not going to sit for an examination and
submit a thesis. I would like him to be a little
more enabling and allow these classes to be
honoured but not 'statesmen'. It has been said
here 'statesmen'

SHRI M. RUTHNASWAMY: In England
are statesmen given Doctorates?

SHRI A. D. MANI; You have been so
much immersed in British tradition and
culture that you do not know what happens in
our country. These people who pass as
statesmen are nothing but cheap politicians—
not all of them but some of them are cheap
politicians and I would like

SHRI M. RUTHNASWAMY: That is a
reflection on the selection.

SHRI A. D. MANI: Of course it r a
reflection on all of us that we have to call
them Doctom of Law.

PROF. B. N. PRASAD: If it is necessary to
enumerate these various professions, why ,ot
irocial workers also?

SHRI A. D. MANI: I would like it to be:
'who have made noteworthy contribution to
public good'. This is something which we all
understand. If a man has rendered
outstanding service for public good either as
a lawyer or an a jurist o, in ,ny other capacity,
he may be honoured in this way but I would
not like this to be specified in this fashion
because what is going to happen is, more
State Ministers and Ministers are entitled to
get recognition under thr clause and I do not
want th, holding of an office in the nam, of
statesmanship or otherwise to be made a
qualification for a Doctorate.

SHRI P. N. SAPRU (Uttar Pradesh) : What
is the objection to statesmen?

SHRI A. D. MANI: My point Ls this.  If
the precedents, the case-law
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that you have built up in all our universities—
I am not talking only ot the Banaras Hindu
University—is taken into account, we will
find that statesmen have not been honoured
but people who wielded the power, or are
likely to wield power as a result of elections.
Regarding statesmen in England, as I said,
again my friend, Mr. Sapru. shares all the
British traditions and culture with my friend,
Mr. Ruthnaswamy. Things are different in
England but we have not got the climate for
judging the distinctions of peopl. here. The
holding of power i a very important thing in
our country and the natural tendency ia for
some of the Universities to go on honouring
people who hold offices. I know of a
University—the Nagpur University—that
tried to confer cu your distinguished
predecessor, Dr. Shrimali, a Doctorate. He
was already a Doctor. He said: 'No, thank you
very much. I do not want a Doctorate'. H, also
said that a3 long as he held the office, h,
would not like to receive a Doctorate.

SHRI LOKANATH MISRA (Orisra): Does
the hon. Member mean to say that the
Universities chase the Ministers with their
Doctorates?

SHRI A. D. MANI: Very often the chasing
comes from the other side. The chasing comes
in the form of inspired suggestions to the
university circles that so and so should be
honoured, that he is reaching the age of 45,
that 45 years have been spent for public good
and that ho should be thus honoured. To put
an end to the statesman class coming in for
this distinction, 1 would suggest to th,
Minister to mak, it on the basis of any pernon
who has made a noteworthy contribution to
public good.

With these suggestions I would like to
support the reference of this Bill to the Select
Committee. 1 hope that an a result of the
passing of this Bill, the Banaras Univernity
will be established on very sitable footing.
Already the footings are there but not
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Ih, footing of discipline, public respect,
avoidance of squabbles. I hope that this Bill
would be the precursor fo the ending of the
sorry state of affairs which brought the
Banaras Hindu University to som, disrepute
in the past. Thank you.

SHrRI BHUPESH GUPTA: Sir, it was not
my intention to speak on the subject but after
hearing our friend Mr. Mani i have been
inclined to say a few words on it.

We have discusred this matter earlier but I
think that it is a very very good suggestion
that has been nade with regard to the
conferment cf thes, doctorate; on various
people in public life. The hon. Minister said
that no Minister had been co privileged and
honoured in that manner. But I do not think
that he is rig it in Riaking this claim, because
then are people who have received this honour
without having really deserved it. There ai'e
people and I would not call them statesmen. 1
can under: land sometimes state-men being
honoured in this manner. But her, we are
dealing with very commonplace politicians,
politicians some of whom get thi; honour but
whose foundations are indeed very weak.
Somehow or other we find that evien in
matters like this manipulations do take place.
Some day perhaps we will find

KuMarl SH ANT A VASISHT (Delhi);
But Mr. Mani wants hese manipulations to be
extended to journalists also.

THE VICE-CHAIRMAN SHRI
M. P. BHARGAVA): NO cross-ta:king please.
Speak through the Chair.

KUMARI SH ANTA VASISHT: It is always
through the Chair.

SHrl BHUPESH GUPTA: Otherwise w,
might hear some day that Shri Atulya Ghosh
had become Dr. Atulya Ghosh. No, not
that] am
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very particularly allergic to his being called a
Doctor, but we might hear it and we would
not like to hear such things.

SHrRi AKBAR ALI KHAN (Andhra
Pradesh): You might also one day become
Dr. Bhupesh Gupta.

SHrRi BHUPESH GUPTA: There is no
chance because, in orde: to acquire that
position and wangle that honour one has to be
a member of the ruling party and know how
to manipulate. I am neither a member of the
ruling party nor a manipulator of th, kind
which brings doctorates to be conferred on
one, whether honoris cause or whatever it is.

SHRI AKBAR ALI KHAN: We will confer
on you.

SHrl BHUPESH GUPTA; That is right.
Therefore I think Mr. Chagla should really
apply his mind to this matter. I say this thing
because I have some reason for satisfaction in
regard to certain matters which I brought to
the notice of the hon. Minister personally and
I think a good word for our hon. Minister on
this occasion will not do any harm. By chance
I came across a school textbook called "India
through the Ages". It is a Macmillan
publication. The book is in English and
widely circulated and prescribed for studies by
our young boys and girls in the high schools
or in the higher secondary schools. Now I
found in that book that in a given chapter
entitled "Totalitarian Dictators" Marx, Lenin,
Hitler and Mussolini had all been bracketed
together with their pictures and so on. And in
the following chapter I found that Soviet
Union, Germany, Japan and Italy had been
equally blamed for the outbreak of the Second
World War. All were branded criminals alike.
I happened to read that book because I had
nothing else to read at that tmie. By chance I
got that little book. Otherwise who reads such
school books? Then I found in another chapter
reference to Indian pat-
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riots in a very derogatory way, in the old way,
in the way it used to be done by the historians
in the days of the British. For example, the
leaders of the rebellion, in the nineteenth cen-
tury, against the British, were called ring
leaders and so on. immediately 1 wrote a
letter to the hon. Minister inviting his
attention to this atrocious tuxt-book which
was in wide circulation. And the hon.
Minister wrote hick to me saying that he
could not do very muoh because it was a State
Subject and it was for the States to decide as
to whether such a book should be prescribed
or studied. I may add that recently I received
another letter from him in which he has
subsequently said that he had gone through
the matter again and had advised the West
Bengal Government to ban and withdraw this
book, and also advised the other State
Governments to ban and withdraw this
particular text-book, jt is a good thing that he
has done. I say this thing because that is how
the Minister in charge of Education should
function, especially when a matter of this kind
is brought to his notice. Perhaps it is not very
relevant in this context.

DRr. NIHAR RANJAN RAY: Who happens
to be the author of the book?

SHrRI BHUPESH GUPTA: 1 do not
remember the names. I had to send this letter
away and so .

SHRI R. P. N. SINHA (Bihar): Has the
Banaras Hindu University published the
book, or is it some other publisher?

SHrRI BHUPESH GUPTA: No, but it is
circulating all over India. It is a Macmillan
publication. This book seems to have been
approved by all universities. Whether every
school uses it or not, I do not know. But tlie
point here is that the Central Government who
had an overall responsibility In such a matter
have to be a little vigilant. That is what I say
even though it is a State Subject.
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SHRI M. C. CHAGLA: 1 may tell the hon.
Member, though it has no connection with the
subject before the House, that Macmillan and
Company who published the book have
agreed to withdraw all the offensive passages,
so that if another adition comes out all the
passages to which ray hon. friend objects will
be removed.

SHrt BHUPESH GUPTA: No, you stand
by your letter. For the present the book stands
withdrawn. But what surprised me is that our
teachers have been using this book, and a
person like me, who is a non-teacher in such
matters, had to bring it to the notice of the
authorities. 1 should have expected that our
professors, teachers and educationists would
have themselves refused to take such a book
and prescribe it or use it in educational
institutions. But I would tell him that the
persons who wrote such a book—One claims
himself to be a former Director of Public
Instruction in the undivided Punjab; both he
and the other author are Indians—well, they
are not fit to write any book.

SHRI P. N. SAPRU: What are their names?

PrROF. B. N. PRASAD: They are Indians,
he says.

SHRI BHUPESH GUPTA; Their book
should not be allowed to be read. People who
do not know this much that Marx and Hitler
are not the same, people who do not know
how to compare between Mussolini and
Lenin should not be allowed to write text-
books for anybody. I wonder if they should
be allowed to write even letters to their
relatives. That is what I say. Not only that.

SHRI P. N. SAPRU: What is the name of
that book?

Surl BHUPESH GUPTA: India through
the Ages.

SHRI P, N, SAPRU; By whom?
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SHRI BHUPESH GUPTA; The two names I
have just forgotten, the names of the two co-
authors. One claims himself to have been
former Director of Public Instruction in Pun-
jab, an Indian. Another is also an Indian who
claims some academic qualifications and so
on. Just now I had' that letter, ihave .

PrROF. M. B. LAL: None of then belonged
to the Banaras Hindu Un sity.

Suri BHUPESH GUPTA: Why are you
upset by the Banaras Hindu University?
Banaras ig a pure place, a sacred place. I agree
that Banaras "being a sacred place such people
should not belong to Banaras. The Minister
said just a little while ago here that the book
will now be r vised. No. What I demand of the
hon. Minister in this connection is that such
authors should be banned. They are not
historians. They are vulgarisers, distorters and
miseducators of our young people, and these
people who mstyle themselves as educationists
with English degrees and so on, one of ihem
claiming to have been a former Director of
Public Instruction, are not fit to he treated as
educationists in the new set-up in the free
India of to-day. Those who do not kn'ow even
hov to describe our national leaders, our free-
dom fighters, and who call them ring leaders,
are they to be treated as people whose books
and writing;; we can safely pass on to the
hancs of the younger generation, or are they to
be tabooed, are they to be ba ined or are they
to b, disqualified as authors and writers for our
children in the schools and colleges? As for as
the publishers, Macmillan and Company, are
concerned, I have nothing to say, but I think
the time has come for the Government to
watch over this matter in the universities and
other places. We should certainly go into the
kind of tHngs that are used, specially when
they refer to history and so on. As you "know,
these things need revision in many ways and
we must naturally rewrite many of the things.
But this is not done. And you see that this
book wag going on for the last so 1013 RS.—
5.
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many years after independence and that is
why I mention this thing and I am very happy
that Mr. Chagia acted on it, because there ar,
some Education Ministers, who may be
Doctors, who may not be Doctors, v/ho
hardly read except the speeches that they
make for the purposes of corruption.

PrROF. B. N. PRASAD: May be honorary
degrees.

SHri BHUPESH GUPTA: Whatever it be.
Now this is the position. This is the position
and therefore, the Education Ministers should
realise their responsibility in this matter. A
very vital thing ig in their hands, the cultural
enlightenment and education of not only this
generation that we have, but also of the
generations yet unborn. Therefore, I think this
is an example which I want to be publicly
noted and that is why I mentioned it. As far as
other things are concerned, appointment of
Vice-Chancellors and so on

SHRI P. N. SAPRU; He is a democratic
Education Minister and democracy believes
in free competition of ideas.

SHrt BHUPESH GUPTA: I entirely agree
with my hon. friend Dr. Sapru. Democracy
believes in free competition of ideas. But
democracy does rot believe in such gross
prostitution of the intellect and talent. That is
what I say. if you compare Hitler with Marx,
that is not free competition of ideas, you see.
If you compare Gandhiji with Godse, that is
not free competition of ideas. That is what I
wanted to be noted here. But certainly I like
free competition of ideas freely carried out in
the right spirit, with right ideas and so on.
Imagine if you allow such things to happen in
the country, what will be the position? What is
happening I do not know. I do not know how
many text-books are there of that kind still in
circulation. If I had my way, I would appoint a
high-power commission both at the State level
and at the Central level, consisting of eminent,
democratic patriotic educationists, and ask
them to go through all such text-books in his-
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tory and so on, in order to find cut whether
they are the right type of literature we can
give to our children for their education. That
should have been done much earlier and I
think it should be done now. This incident
should be an eye-opener and I would ask Mr.
Chagla who is a democratic Education
Minister to do it at once. I say he could be
better describe,} as a democratic jurist be-
cause many of the things he did from the
Bench were good.

SHrRI C. D. PANDE (Utta, Pradesh):
Now h, is doing better.

Surt BHUPESH GUPTA; Well. you think
he is doing better. I don't know. My difficulty
is this. I find him in the same place together
with 3ome people. As you know, I find him
with Mr. T. T. Krishnamachari .here, in the
same body.

AN. HON. MEMBER: O, the same bench.

SHrl BHUPESH GUPTA; Well, may be
the same bench, but the association here is
rather bad. Mr. Chagla of the High Court of
Bombay is not the Chagla here of the Govern-
ment of India and that is only because of such
people as I have named. Well, I have nothing
against him personally. I say this since you
raised that point.

I think as far as the Vice-Chancellors are
concerned, that point should be settled on,
way or the other and there ohould not be any
vested interest in such matters at all.
Registrars and  Vice-Chancellors of
Universities and all those who control the
Banaras Hindu University or any other Uni-
versity, should be absolutely above board and
they should be educationists. They should not
be ch'osen on account of certain associations
or certain influence they may have with some
people high up in the government or in public
life or with people who matter for the time
being. Therefore, I say with regard to the
selec-
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tion of Vice-Chancellors the Government's
policy needs to be reconsidered on principle.
That is what I say. who should be a vice-
chancellor? Who should be the Chancellor for
that matter? We always find our little
Governors ~ becoming  Chancellors  of
universities. Why should they be Chancellors?

PrOF. M. B. LAL; Not in Banaras Hindu
University.

SHrRI BHUPESH GUPTA: I have stated that
Banaras is a sacred place and nothing happens
in Banaras. I know that. But this ig happening
in other parts of the country. And what is the
guarantee that some day it will not happen in
Banaras also? As far as the Banaras
University is concerned, don't we remember
what we debated in this House earlier? It was
run like a zamindari in th, old dayi-, by some
people who had nothing to do with education
but who took control of that University and
managed its finances and used them as shares
an® so on, as if they were running a
management concern or were some managing
directors in the name of education? That also
we know.

PrROF. M. B. LAL; Question.

SRl BHUPESH GUPTA: Question? A
commission was appointed— and the matter
was gone into and revelations wer, made an,j
accounts were published. Everything was
done. This is no longer a secret and much less
should it be treated as a question here today.
But thing? have improved, I agree. They have
improved because Parliament intervened and I
find we can claim a little credit for this House
because this Hous, intervened in this matter
and som, eminent Members from this rid, of
the House anj some from the other side, took
special interest in setting matters right as far
as the Banaras Hindu University was con-
cerned. People were pulled up there and
things were set right. To what extent they
have been put right [
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cannot oay, but certainly the position is much
better now.

PROF. M. B. LAL: You will be sorry if you
know th, exact state at affairs.

Surt BHUPESH GUPTA: Well, then it is
not so sacred, I would say. That is my fear,
because universities today are getting linked
up with certain vested interests who have no
interest in education. That is my point. They
should be educationists. I may disagree with
educationists in certain matters, but then I
would have the satisfaction of placing the man
ige-ment and conduct of the univers ties
affairs in the hands of educationists, and not in
the hands of non-educationists, all those who
functior as pseudo educationists or as
politicians or vested interests in the country.
That is what 1 say. Here I say that the
Government  should set the example.
Therefore, I suggested in passing, why should
we have this institution of Chancellorship
always going or mostly going to the Gover-
nors? We find that one person is a Minister.
Then he becomes a High Commissioner and
then he becomes an Ambassador and then
becomes a Governor and then a Chancellor
and then a Member of Parliament. So many
things happen, you see. It sterns all the posts
must go to the same people by rotation,
depending on what new situations they are
placed i i. If the situation is such that it is not
congenial as a member of the Government or
as Member of Parliament, then make him a
Governor and give hirn the powers of the
Chancello* of a university. If you find that thf
t is inconvenient or not congenial, then send
hirn or her as an Ambas: ador abroad. And if
something is found wrong there, bring him or
her back again and get the person insl ailed
somewhere. Therefore, I say this is not the
right type of arrangement for appointing
Chancellors. We should make a beginning
now and Mr. Chagla must take couraj e in
both hands and make it known in the country
that in the highest adninis-
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tration of our universities  radical
reorientations are going to be made, that they
are going to be made in the interest of keeping
in view that education must be faithfully and
securely and truly in the hands of education-
ists a"d educationists alone. We have no dearth
of educationists in the country provided we
know how to use them, place them in high
positions, trust them with responsibility and
have confidence in them. Therefore I say that
this question of Chancellorship should be
considered. As far as the question of Vice-
Chancellorship is concerned. 1 find that the
appointment sometimes is not satisfactory. I
do not, for example, like an officer of the Gov-
ernment of India to be appointed ae Vice-
Chancellor of a University. A Secretary of the
Government Department or a particular
Ministry, after he retires, is appointed as a
Vice-Chancellor of a University. Why should
it be so? People in similar situation should not
be allowed to undertake this kind of
responsibility. We should recruit from among
the educationists themselves the high
personnel for filling in these posts. Therefore,
here you come to the question of
Chancellorship and  Vice-Chancellorship.
Probably we are a little more careful when we
deal with the question of the Vice-Chancel-
lors. As far as the Chancellorship is
concerned, excepting that we have not made it
hereditary, all the rest, follows. The
Governors, e.T-officio in many Universities,
become Chancellors of the Universities. Well,
it is short of hereditary acquisition but almost
something like that; once you are a Governor
and by reason of that fact, you are also the
Chancellor, for example, the University of
Calcutta. This 'is happening there and yet I
know that many are opposed to this kind of
arrangement and still it continues. Why? There
should be a satisfactory explanation but there
is no explanation.  Therefore, Mr. Chagla

should go into this matter. As far as the
Registrars and others are concerned, here too
we must see, whether it is the Banaras Hindu
University or
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any other University, that the educationists are
prominent there and from among the
educationists we must find the best talent,
people who are devoted to the cause oi
education, not affiliated to any vested interest
or closely linked up with any other element
outside in the political life of the country
because they sometimes create difficulties. It
is not that | am suggesting that they should not
kave any political bias or party affiliations;
they may have but they should not be narrow
partisan people. That is what I say. Here, we
think that the democratic approach should be
developed as far as the students are concerned
and from among them also we should see that
they are properly represented, their views are
represented in our higher educational councils.
This is not done now. How can you have a
democratic set up in a University unless we
assure that the students would have a say in
the matter, an effective say in the matter? The
students should not be made only to wait upon
the Chancellor and so on or the Vice-
Chancellors, take representations and
demonstrations. They should be, subject to
certain limitations, part of the University,
institution which is called management. I do
not know how you can arrange it but there
should be institutional changes in our
Universities in order to bring them in line with
the requirements of our present time. Well, the
students and the teachers outside the class can
cooperate and function in running and
managing  University  affairs  because
university affairs today are not restricted to
very limited things. They are expanding; our
concept of education is getting wider day by
day and we should not only widen the horizon
of our Intellectual condition but also broaden
the field of our activity in our educational
institutions. In such a situation, it is very very
important we should know how to find proper
ways and means of co-ordinating and
integrating \he creative efforts of the students
aid the teachers in the
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management and the conduct of our university
affairs. Today, a kind of hiatus has developed
between the student community on the one
hand and the management on the other,
leading sometimes to avoidable and endless
friction which sometimes gives rise to
indiscipline as they call it. If you run the
management unresponsive to the needs of the
student community, if you run the University
in a particular manner which is not really
democratic and broad-minded, it is very likely
that there Would be such a situation. Certain
standards and norms begin to fall and the
moral foundations of the student community
get slackened and weakened with the result
that certain extraneous elements begin to
operate, alien trends begin to grow in our
institutions which find collective expression
later on in what is called student indiscipline.
If we want to deal with this so-called student
indiscipline, it is pointless to deliver big
harangues to the student community before we
know how to set our own houses as far as the
management of the University is concerned
right. This is very very important and yet we
find in our country today the management
taking sometimes very very cynical view of
not only demands and suggestions coming
from the student community but even from the
teaching staff., We have known instances
where Professors, Lecturers, Readers and so
on have been humiliated and insulted by the
management, have been treated with scant
regard by those people who should know how
better to treat the teaching staff. These are
problems which have to be faced today. Mr.
Chagla has a fresh mind in this matter. I, there-
fore, appeal to him that he should hold
consultations with a new outlook with
representatives of our teaching profession, at
the State and Central level, and find out how
be'st we can re-organise our educational
institutions especially at the higher levels as 1
have suggested. This is very very important

and we should
begin with the Chancellors and go
down to the bottom. I think it is
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possible to do so and the old arrangement is
not working satisfactorily. With all your
intentions, you find things are notat all
well in  our Universities  today and the
hon. Minister himself said that black-
marketing goes on in education, illegal trade
or whatever you call it goes on in education.
That in i;self is a great condemnation of the
Jind of things that we are experiencing but
why should it be so? We do not lack talent,
we donot lack experience, we are not
deficient in cult iral heritage and so on. ~ We
have got the proper type of people if only the
leadership oi the country, and especially the
Government, would rise above its petty
considerations and stop tinkering with the
problem in the manner in Y/hich they

have heen doing all these years and see
how radical solutions could be found. In this,
I am st ire, they will get the cooperation of all
teachers and 1 Professors and of th,
student community and I think once a step in
this direction is taken, this in itself will
generate fresh enthusiasm and initiative
and bring forth constructive suggestions and
proposals from those who are inimately
connected  with education w aether as
teachers or as students, T appeal to the
hon. Minister for Education, who had ?ar-lier
spoken on another occasion on thig
particular subject, to take up this matter in tl e
larger interests of the country wita a broader
perspec ive. He should not reconcile
himself to the existing state of affairs.
Conservatism in education is the ~worst type
of conservatism that one can think of.
Edication must be dynamic, forward looking,
vigorous, buoyant, enthusiastic :n every way
and that is possible only when the leadership is
given especially by those who are in the control
of the Government and control the nffairs of
the country.

Thank ycu.
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FAM A1 wom, 92 ford ¥ G
2, w7 72 foast w3, 9@ 9T mwEE
AR 29 A7 A wgr 6 v @, qEw
gz wmam at g foad & aga
Fgt w1 agadEac oF faamdt &
qE FEATAT 9T W F wgw g fF
1§ AEAAEAT Mg Afeeq g, TR
fagm &1, 77 sad—fow  gwa #
A A7 34 ST g 49—
Wi q@as AfEfadr § amawigad
@, g aar fag gfrafedt & area-
AFAT TR, UF qAFAGH HEHT AT~
AT T, Afw I qAN A AT
wraT #1 g feara A g
* fodr favafaam &, g9 aw@ §
frern avgafea & 1 ofmq, & amet
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s fF aga-armT & fao s
W AT AT TE AT §, A
& yea7 §9 WiET 2T Jifzg, fag wfe
# fa 4z faafaai & sov aepomam
FOAW TE AE | AT, AH AT AT
w0 f & a1 wzam g, § 2wy feeg
afvafadt § =17 a7 a% F99 zefam
aZf war f aaror faeg afaafadt &
s & awy veigT FAT 939r 97, Prdr
qr fnarafar & fao ga@r sfyw
nH AT AT AL AT ATAT | T gwAA

T AT TR G gFAT 2 T

aara fog afmafedt & wify §—
gaTe foa W T A7 A7 72 47 A
AT T §—afew gz faenfaat o
#1f aftra 4@¢ & s ag faergt
1§ Afg & T a9, " aqew
fog afaafadt #1 oz z=a & ) o
aaren g Afwfed & aoaow
froafaarmaa ¥ ar favafaamy & anre-
Arg 92 TAAfTF I FY, IR 77 wnen-
fers sto &1, =12 77 fovsmr wwr s
gr——wire #rf Afeare, 1€ e S
a1 71 q20 T mard A I A o
T a1 wT § aa
Fza0 § A1 ArRAT A5 e aw
St Azt 43 g0 & 7% @ T 74 4%
AT & A favar W& s & o Fzar
wigar 5w oF aF w0 9 5 foed
fzdl qad moar  qaifeae FHE i
fouiE fiwelt & a3 & & $T 577 %
gfrafedy & w=x o1 awzr  faaw
afaard gu F—ang 77 afrafed ¥
argT Frar faads § gar &1, =1 @
apdt qox Frare aforg § gam 1, a1
AT L T2 gWr gl—IAw feaq
aarew gfqafadt ¥ gramust ¥ frear
Faar & 7 awrw farg afaafedy &
JTEATTF JAA 440 N0 & ; F10% 1 T4
& 1% F QRASAANT FTA (64T T |
ag ¥ safqaay wAsrdt 9T FANE
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ar+ favafaeag # o aF 7 a1
T, UF GIAHET FT WEA, TAT FH
2 1 & iy 7 FF fesgema o aesfa
w7 @var #71, g fgeg o6 #r Wi
aréy @yl 1 e 3 @ faare oA
T T #, 39F 3Ew ¥ a7 &, afee
it g #oo% 67 wmfgEw @
TEFA AL A-—AT¢ T2 F TTLWEAE
T &1, 4% T 9T AT T G
f et & w ot gfere ot a1 &fem
amea feg afqafedt oo ot 97
e &1 qefT & o & W @ g,
IR AEF & Ha T B | T HqUH
7% wag § Fga Aagm fF o3y oam
& T WY AT F |

# uw gElr @ %, § wfew
qUFAT F1 AfFE AGT AT, At
qF UF AT H I AEAE o, F
0 Fgq % fau w g, w@F fog
oIy qH AW FET | FA ATl
#1 &9 a1 9 7% ot § ) uF 9
# fip gt W ¥, @Y% 9T § OF aaer
& s aE ¥ W 9 9959 §, A6
Ay A7 & 1% TE¢ "W, 3T foar
o WA A A OF F792T T q6r
m&rﬁﬂwmﬂ.m' W%
foem & Fagex & @7 F2 T {5 w0
TEFT Z€ EFA TN B T &, FATEC
F war f ag AYRLT FAT AR AT AL
& %, 3w fo e, € W gt
3 7wy gm oz & wmadEet & e
exa g §, w uw faedt fow
#ifory, Ta eRA 3§ & WO I F TIAT
MEAT § W WAY FAEEE AT ;A A
FT & ag TAT are, UF AT Arar
3, ST & a7l Ed dAT AT
AT e, ar for SEE o
favafaamm # g€ A0 o adf 576
arg W IAw agE, IT6 a9 aRfaqt
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FIGUAT 7T ATH 741 T 2, TAC AT

¥ faq wer P quer fwen &t | TR A1 E, A0 A T 0 F woEfAwE

WA, grr o6 Pt § g
AT N AN CHEAZTZATE | ZAL AT
ATZ T AT F AWM FTCF AT AR
arg & | 0% Fefaes arer fasafaarsm
F 00T F 3T (77 T I T
o @z O, wradd o, @ g |
T 45 wwar | IEW qar e w7
I T 6 A /Y w6 F AT
§ o sy we § gwet faemn
Fifsa a1 # qkrar 2 |, A= ST
A w1 6 g =T By § sy J
&\ I T & eooFE? wrd
ST & WU Ar5dE GHEE B AATAT WL
A" 41 ¥ W I FE w7
dfer ) =z afawr ara &1 0F
wIz 41, FEX Y, A0 A

I am not a socialist; I am a communist
The reply from Acharya Narendra Dev
was, "This cheque is from the Vice-
Chancellor to a student of this

University; not from a socialist to a
ommunist."

SHRI AKBAR ALI KHAN: He was
great man.

A/t WF AT : A TF AL AEA-
AT AT A1 7 | AT uF T AT
stz wradt &, % a1 A 3,
@ g €, fewr wmafy #§
et &1 uers AEF g9 | T WEe
¥ 79 o =F o oF awew A, Wq+w
T, 47 Vo qTo Faz, swur Alafaes ot
%, 3% Wrs 771 W, A7 Vo qre HrATIAT
o AT F NI FAT A, TF AgE
& fqmw & fowfes # o0 oo
w7 5w ot S % & 8w ag
FOE aE THATF A A T AN
R M zE wEw & awA—rfoawET
am Sa ¥ w7 §, foad wiar &
e # F9 Fer A O gwar—afey
waEdl @gE wma I}/ E, Ao qre

- g #,

azt 7 g 1 oA @ e gfree
Ffeza AT v ) A AT 9T ZA
# & ®Ay wify w0 w awdl, w4
HAATET 741 75 A%AT, TAT AHT W
farermdt 3o @@ & faw dare a4 g
fa s w2 %@ 5 7 gt e &, g
WIAT ®1 HIHAAT ZHTAT FHq 3 )

uF e ra w faw & ww
WAEAT | A, A uFE AW
i warfea ifaw 7
gonudi ®1 feaar fogawww e
%7 % ug wafew wear § e 7 Faw
faerfoal &1 argg-wiea qred faer
awr &, afew s WE aw a7 aw &
st 1 A1 e 7 1 87 et faw
far ar 5 @1 gFo To &, wAEH
forg afrafady #, fam aw wenEi
& faams FEAAEr &1 wE 41 7T ITH
faams arr = ¥ w2 5 oaE
FIH THT ZAT |

AT gET W a7 & 5 qeke
¥ q&%Y TF, 91 39 A% 1L a9+,
T @W #1, 89 a| & fau gEee
Far e w08 wisa faw fan
s, 1 sifaeere wr favwa ot 5
Hrarar U @ FORE @ SEr /1T
FEE FHE ¥ (WE qwEw wE
wiwe faer G w2 7 g A faar
war s &1 ag o1 faw & §F A e
fo T Fat g1 At &7 q9ET FHET
¥ oo W€ | T dewE TEl W AR
wgaw Iaz faar snaar Wi A1 atew
famr a5 ar G gem e ogw B
FqTa g FAR. ..

gepareas (o wEmElT W
whia) : =z d@e off, 7 A A
FErT FwT |
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oft =7 waEw o fyAe w0
geq ¢ g | H1§ 9g tg @A
ff Sa e & 99 9 & a7 9w
sy Fugr feg fofE 3 a1
us wree e AT & Ay ¢ &, o,
W 77 TEAr AR frar-wequ
& s & aara 97 faae =
wax wATAT SART H, AT WIA-
qaw FL ATX WA F ST I
T AATA R EA TLA & (0 BE Hew
FITAT 07 A1 I AT AT F AT
fopar-sidT oft & =g T 5 oww
famr ®1 3 A | WIBET FWET AT
fotd s o et oA wReY B
foie & wrew faa sega &€ @1 79-
gfaar fi1 Arz@ET T 8%, 91 et
¥ wwma & fag Jom 3 %, ot
FIEH  ATEAT HIAA(E & qF % A
wAr  favraifat ®1 d@am@ @w

CALLING ATTENTION TO A

MATTER OF URGENT PUBLI2
IMPORTANCE

STATEMENT MADEBY SHRI G. V.
KETKAR REGARDING THE PLANOP. NATH
RAM GODSE TO ASSASSINATE MAHATMA
GANDHI—contd.

THE MINISTER oF HOME AFFAIRS (SHRI

[ 24 NOV. 1964 ]
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Bharat, claimed that he had known ot the
intention of Nathuram Godse to assassinate
Mahatma Gandhi and had conveyed this
information to the late Shri B. G. Kher, the then
Chief Minister of Bombay, through Babu Kaka
Kanetkar. He is further reported to have said that
he had made an attempt to dissuade Nathuram
Godse from carrying out his intention. Shri
Ketkar repeated the statement substantially at
another meeting held on November 15, 1964 at
Poona to mark the death anniversary of the
assassin of Mahatma Gandhi. As both Babu Kaka
Kanetkar and Shri Kher are now no more, it has
not been possible immediately to verify Shri
Ketkar's claim of having communicated his
knowledge of the intention to assassinate Gandhiji
to Shri Kher. Government are making a thorough
inquiry into the matter with the help of old
records and in consultation with the Government
of Maharashtra.

Whatever the truth or otherwise of this matter,
the fact that the death anniversary of the assassin
of one of the greatest men of all times, whose
memory is highly venerated and cherished not
only in this country but throughout the world,

should be observed and that the other ex-convicts
should be felicitated on their release at a public
function has come as a profound shock to the
Government and the people of this country. It is
amazing that an act so revolting to human
decency and the highest values cherished by this
ancient land since the dawn of time should hold
an appeal even to an infinitesimal section of our
people.

SHRI A. D. MANI (Madhya Pradesh) : Sir, I

GULZARILAL NANDA) : Sir, following the would like to know from the Home Minister
recent release of the three convicts of the whether he has received a detailed report on what
Mahatma Gandhi Murder Case, certain happened at the meeting. According to what has
reports have appeared in the Press which have been published, Mr. Ketkar disclosed that for
caused intense pain and resent: nent. about three months prior to Gandhiji's murder.
According to these reports, which have Nathuram "used to discuss with me the pros and
subsequently been confirmed by-the State cons" of his idea to kill Gandhiji. He was opposed
Government, a meeting was organised atto the idea and "used to

Poona on Novembe:' 12, 1964 to felicitate two

of the convicts— Gopal Godse and Vishnu

Karkare—on their release. Presiding ovei the

meeting, Shri Ketkar, Editor of Tarun
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tell Nathuram to consider the consequences,
both social and political." Mr. Ketkar said that
after the first incident—this is important—
(Madanlai had exploded a bomb at Gandhiji's
prayer meeting a few days before the murder),
Badage (who turned approver) had come to
Poona and told him (Mr. Ketkar) of "their
future plans." Mr. Ketkar added that he thus
knew that they were going to kill Gandhiji. As
Mr. Ketkar said these things, Mr. Gopal
Godse asked him not to speak "more about it."
But Mr. Ketkar said that "they will not arrest
me how for that." Sir, I should like to ask the
Home Minister and the Leader of the House,
who happens to be here .

SHRI P. N. SAPRU (Uttar Pradesh) : I did
not follow the last sentence.

SHRI A. D. MANI: The last sentence was
this. As Mr. Ketkar said these things, Mr.
Gopal Godse asked him not to speak "more
about it." But Mr. Ketkar said that "they will
not arrest me now for that." Sir, I should like
to ask the Home Minister and the Leader of
the House, who is an eminent Judge, whether
under law the conspiracy to kill Gandhiji
ended with the murder trial of Godse or the
conspiracy is a continuing conspiracy. If some
persons had known more about it, that fact
should be ascertained from them by the
Government. It is not a question of making an
enquiry through the Government of Bombay.
The person said that he knew about the murder
plan. I would like to ask the Home Minister
whether any attempt has been made by the
Government of India to ask Mr. Ketkar to give
all those details which he knows.

SHrR1 BHUPESH GUPTA (West Bengal):
Sir . .,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): There are some Members who
had given the notice. Would you like to
answer one by one or would you hear them alj
and then reply?
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SHRI A. D. MANI:
may not get confused.

One by one, so that he

SHRI GULZARILAL NANDA: As you like,
Sir. So far as this particular question is
concerned, it is a matter not of my opinion, but
what the proper legal course and possibilities
would be and I understand that it should be
possible to take action against a person for
having been an accessory before the act. In
that sense possibly the conspiracy would not
have terminated at that point. But in this case
how exactly that has a bearing on the situation,
I am not able to say immediately. We are in
touch with the Maharashtra Government. So
far as now ascertained, the position is that this
gentleman claims, of course, knowledge, but
also that he had tried to dissuade this person
and further that he had tried to prevent such a
thing happening by giving an early intimation
to some persons who could have done
something about it.

SHRI ABID ALI (Maharashtra): In the notice
which T had submitted, this was also
mentioned. I had requested the Government to
kindly mention their reaction to the receptions
which are being organised for the ex-prisoners
recently released. In this connection, I would
also request the hon. Minister to let the House
know about the action they contemplate with
regard to what has been mentioned. In this
connection, as he knows, a copy of the
Bhagawat Gita and a picture of Lord Krishna,
which were with the person who was hanged
and a Bhaguva Jhanda of the Hindu Maha
Sabha, which he had pinned on his shirt, when
he was hanged, were also displayed at this
meeting. The photo of the hanged Godse was
decorated and displayed there. Sir, in this
connection it is known that the Government of
Maharashtra has sought the advice of the
Government of India. May I know whether
they have received their communication and
what they contemplate to do in this behalf?
The situation ig full of anxiety very much, net
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only of this Godse, but also the photo of Mao
is being decorated and displayed at many
places. It is a very serious question that such
traitors should be going on in this way and
their photos are displayed, decorated,
garlanded and respected. The Government has
to be alert. Of .course, it is alert about it. But
the House would like to know what is
contemplated by the Government, so that
such things are stopped.

(Interruptions)

THE VICE-CHAIRMAN (SHR: M. P-
BHARGAVA) : One by one. Lat him reply to
this.

SHBI GULZARILAL NANDA From what we
have known from both press reports and thg
other information that we have obtained, it is
obvious that , what occurred there at tha
reception can only be called in the nature of an
atrocious manifestation of jn ugly mentality
bordering on insanity and I cannot characterise
it in terms less severe. Now, what has to be
done about it? What Government can do is
merely one part. I (ee that there is a report that
Mr. Naik, the Chief Minister, told pressmen
here yesterday that the State Government would
take necessary action against those who had
recently arranged a public reception at Poona to
felicitate Gopal Godse and Vishnu Karkare on
their relef.se from prison, etc.

So, it appears that the Maharashtra
Government is considering this question.

The other part of the quesion was *bout the
dangers, the hazards that it creates. 1 think the
best answer to that certainly is an awakened
community sensitive to all these hap-
penings and therefore creating a widespread
feeling against such manifesta- «tion. That
social awakening is really e the best and most
adequate answer ] for this. Whether
anything in the jnature of a legal action is
possible or j not I cannot say, but we are in
touch jwith the Maharashtra Government,
i
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We have not received any communication
from them, which the hon. Member referred
to, but we shall certainly be in touch with that
Government, and any information or help or
advice that that Government seeks from us
certainly we shall be prepared to give.

About the other thing which was brought
into this question, I think there may be some
other occasion to answer that unless the idea
of the hon. Member is that there are
instigations to violent activity which are
associated with certain names. Wherever
there is any violent activity, certainly we have
to put it down or any effort or attempt or any
kind of a feeling generated for that purpose.

SHrRI CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Vice-Chairman, with your
permission I may read only a few lines of the
report that appeared in the Indian Express of
November 15th.

"Several of those present offered pooja
to a photograph of Nathuram Godse huns
decoratively in an outline of undivided
India. Those who offered pooja included
Gopal Godse, Vishnu Karkare, both of
whom were sentenced to life imprisonment
and were released last month and*a
freelance journalist."

The report further says:

"Speakers on the occasion including Mr.
N. G. Abhyankar, RSS leader, Mr. P. V.
Davare and Mrs. Shantabai Gokhale said
that Nathuram was a "martyr".

' Mr. Abhyankar described Nathuram as a
"true follower of Bhagwan Krishna and
Chatrapati Shivaji".

I am more concerned about that aspect of the
question. It is not only that certain people held
a reception for Godse but these people are
guilty of a criminal offence for perpetuating a
cult of wviolence, a cult of political
assassination that Nathuram Godse
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represents. It is not a question of people
getting awakened as the hon. Home Minister
has said. As it is a criminal offence under the
present law of the land, why did not the
Government move in the matter, whether it is
the Maharashtra Government or the Union
Government, to take action against those
persons who are trying to glorify a person who
is the symbol of political anarchy, who is the
symbol of political shame? This is the
supreme affront that the Indian nation can face
that the assassin of the Father of the Nation is
being glorified as a martyr and indirectly
people are inciting that this cult of violence
and political assassination should continue. It
is a peculiar thing that the particular editor
who is mentioned by the Home Minister sends
in a report to say that the published reports of
that iipeech are generally correct. This is a
clear confession. I wonder why the Home
Ministry here and the Government of
Maharashtra did not move in the matter and
arrest all those persons. Those persons who
are preaching only for economic interests of
poor people, are being dealt with under the
Defence of India Rules. But these murderers
who are preaching political assassination are
going scot-free, and it is a very sorry affair
that the Home Minister should say that the
people should get awakened and boycott these
people and not see eye to eye with them. May
I know from the Home Minister what positive,
immediate action he is contemplating? "Why
swas no action taken? This is a criminal
offence under the present law of the land.

SHRI GULZARILAL NANDA: If the hon.
Member had followed my earlier reply, he
would have found an answer to the question
that he has raised. I said that whatever has to
be done in the matter, legal action or whatever
it is, that is being considered by the
Mabharashtra Government, and there is no
question of any land of consideration being
given to
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any person who is culpable in this matter. I
said that in addition it is the community which
has to resist and to see to it that such things
are not possible.

SHRI BHUPESH GUPTA: Sir, there are
clearly twd things with which we are
concerned here: (1) disclosures about the plan
to murder Mahatma Gandhi that were made at
that particular meeting by Mr. Ketkar; (2) the
organisation of the reception itself. With
regard to the first, I should like to make the
following submission. I should like to know
the position of the Government in the matter.
At the time of the assassination of Gandhiji
there was a feeling abroad that there had been
some dereliction of duty somewhere, that he
had not been given the protection which should
have been given to him. Now this is a startling
revelation after all that. A person publicly
states that the intention to murder was
communicated to him and that he had also
communicated the same through an
intermediary to the then Chief Minister of the
Bombay State, and this report he has owned
up—and Mr. Ketkar is there, others may not be
there. Am I to understand that in view of the
circumstances of the case and having regard to
the grave misgivings that we had in 1948 when
Gandhiji fell to the assassin's bullet, all that we
have to do is to find out things from old
records? Is it not a fit case for a very high-
powered enquiry into the whole revelations
that had been made in order to find out
whether and in what manner the information
was received, the communication about the
intention was received by Mr. Ketkar, what he
did later on, to whom he went, and so on? I
think that if it had been so much talked about
at that time, the would-be murderer coming
and talking to Mr. Ketkar, it is tantamount to
an admission that the matter had been dis-
cussed in a conspiratorial manner amongst
others also. What was the Bombay
Government doing at that time? We would like
to know whether the Bombay Government and
the
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Central Government and the Central
intelligence had any inkling or indication with
regard to such things. This is very very
important.

1 think it is not enough for the Union Home
Minister today, after the startling revelation
that had been made by Mr. Ketkar, to say tha;
the records will be looked into. The country
would like to be assured of a thorough,
searching enquiry into the entire episode, the
entire circumstances in order to find out
whether there was a deliberate dereliction of
duty on the part of some people, whether
some people in high authority suppressed it
after having got the news through Mr. Ketkar
directly er indirectly. This is what I would like
to know. Therefore, I would suggest here a
high-powered enquiry into the whole matter.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : You have made your point
about a high-powered enquiry.

Surt BHUPESH GUPTA: I cannot imagine
this matter being treated in this manner, the
manner in which the Central Government now
wants to treat it. Our suspicions have been
roused again, the country's suspicions have
been roused again. I do not know whether Mr.
Ketar hac been summoned here fo make his
disclosures or whether the Home Minister had
sent emissaries to Mr. Ketkar -0 get
statements from him as to what he knew at
that time, what he did, and so on. Therefore, |
charge the Government cf India of not moving
in this matter with the alertness and agility
that are called for in a situation of this kind.
Secondly, with regard to the reception, Mr.
Naik's statement had been brought in. Whit
Mr. Naik said is rather shocking. Mr. Naik
made a statement. He said that it was not
organised by any party but by only some
individuals and asked, "Why blame the party
for sone individuals' action?" and so on.

Now, am I to understand that the Bombay
Government is going to deal
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with this matter properly? First of all, we
would like to know whether the Government
of Mr. Naik knew about the proposal for
holding a reception which was held on the
12th. We know from the newspapers that
invitations were sent, arrangements had been
made prior to that date, and certainly there is a
thing called Intelligence there, the State
Intelligence, the Central Intelligence. What
were they doing? Did they know that the plan
was afoot in order to organise a reception to
felicitate the murderers of Mahatma Gandhi
on the 12th of November? Arrangements were
made. And you see, the very organisation of
the meeting itself would show that lots of
things had been done. It was not suddenly
done or too secretly done that the Government
could not have known about it. Therefore I
take it that the Government was in the know
of things, that some such thing was going to
take place. Why did not the Government act
before it was late? 1 would like to know
whether the Central Government was sent any
report, what the Central Intelligence or its
subsidiary Bureau or whatever it is there was
doing in Bombay, what the Intelligence of the
Bombay Government was doing, what the
administration in Poona, its police and CID
were doing. We would like to know these.

Secondly, when the meeting was in
progress, there was no interference
whatsoever; it went on. Do I understand then
that, when the news that the meeting was in
progress, that the reception was being held,
reached the Government of Bombay did not
send any police or officials of the Government
to v/atch that particular meeting and find
things out? I would like to know that thing
also. If they were present, what were they
doing? If they were not present on behalf of
Ihe Government of Bombay or the Poona
Administration or the Poona authorities, why
were they absent? Therefore, there also we
have very strong grounds to complain against
the Bombay Government. I therefore
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Central Government should take the initiative
in this matter wholly and fully and must not
leave things in the hands of Mr. Naik. Mr.
Naik's statement is utterly disappointing. He
has shown utter incompetence in this matter.
He did not act even when the meeting was in
progress nor had he acted after the thing was
over. Now we are told that some action will
be taken after so many days. Yet, it was open
to them to act immediately.

Therefore, I think that this is a very serious
matter, this holding of the meeting. Imagine
Mahatma Gandbhi is not just one person killed
in India among persons killed. It is not the
case of an ordinary assassin or a political
assassin. Mahatma Gandhi was killed and the
killers were these people. There are no two
Mahatma Gandhis, there have not been two.
And we cannot think of such monstrous
killers and assassins as we say in this
particular case, and this is how the
Gbvernment of India is reacting to this matter.
And the hon. Minister says, the nation's
conscience will be roused. Yes, the nation's
conscience has been roused. But we should
like to know what the nation is getting from
the Government of India and the
administration of the State Government which
are financed by the nation. I should like to
know whether they, after having failed to
protect Mahatma Gandhi's life, are today
going to allow these kinds of things. All these
things have to be explained.

SHRI ABID ALI; And also about Mao.

THE VICE-CHAIRMAN (SHRI
BHARGAVA) : The Home Minister.

M. P.

SHRI ABID ALI: Do not forget him.

SHRI GULZARILAL NANDA; If the
intensity of feelings on a subject is to be
judged only by the pitch of one's voice, he
may score over me but I cannot, I do not have
words to say. But jersonally, I can
myself

[ RAJYA SABHA ]
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feel it. 1 think as if that scene of murder is
being enacted before us again when I read
about that meeting and the description of what
had occurred there. But what is to be done?
This question arose in some form even at the
time of the trial. I have before me the
judgment of the High Court. When this point
was raised —not in the context of any
information that this gentleman got or gave to
anybody—it was then urged that some persons
in authority in the Bombay Government then
had not acted in time. This question was very
thoroughly dealt with, examined, and the
Court pronounced that all that was possible in
those circumstances. was done. Therefore, I
am now taking the one point which the hon.
Member raised, as to what the Government
then did. There are specific pronouncements
on that subject. The Maharashtra Government
and ourselves are in close contact about this.
We have instituted, started, initiated a search
into the records and everything possible,
anything, any clue that could be obtained from
it, will certainly be obtained and similarly, the
Maharashtra Government are also engaged in
this. Whatever it may lead to, whatever kind
of enquiry is left to be pursued, well, that is
going to be taken up. And as far as any action
by the Maharashtra Government) is
‘concerned,as I said. Sir, we are awaiting the
reply of the Maharashtra Government.

SHRI D. THENGARI (Uttar Pradesh): On
behalf of the Jana Sangh, I strongly condemn
the statement of Mr. Ketkar and the functions
held at Poona on the 12th and 15th of this
month. The Jana Sangh would support every
move of the Government of India when it
deals firmly with all the culprits who believe
in violence as a method of revolution, whether
those culprits proceed from Poona or Telen-
gana.

Then there are certain questions; Sir. Is the
Government aware that Mr. Ketkar .

(Interruptions)
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Go on with your q aes-tions.

SHRI D. THENGARI; Is the Government
aware that Mr. Ketkar subsequent to his
statement that has been referred to resigned
from the ed tor-ship of "The Tarun Bharat'?

AN HON. MEMBER: Yes.
(Interruptions)
SHRI A. D. MANI: Let him ask questions.

SHRI D. THENGARI: Again, may I know
whether Mr. N. G. Abhyankar whose
statement has been referred to has resigned
from the Rashtriya Swayam Sewak Sangh
after this statement?

Again. Sir, may I know whether the
Government is aware of the statement by Mr.
M. G. Kanitkar, son of Mr. Balukaka
Kanitkar, in the course of which he stated that
the Government wag forewarned by Mr.
Balukaka Kanitkar and was urged to take
precautions?

SHRI GULZARILAL NANDA: Sir, the
hon. Member chooses to giv 3 this
information.

SHRTI P. RAMAMURTI (Maci-as): I would
like to know whether the Government has
enquired into the fact of the allegation that he
had given that information to the late Mr. B.
G Kher. Has the Governmeat got anything
definite ty say on that matter? And has the
Home M nister found out anything from the
records of the Central Government to say that
such information was received by the Central
Government?

SHRI GULZARILAL NANDA: It is now
available; there is no clue to that at all.

SHrRI B. K. P. SINHA (Bihar/: The
statement of Mr. Ketkar, if reported correctly,
splits up his knowledge into two parts. The
first part was when he was informed in the
beginn.ng, he
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vaguely had the notion that there was a vague
idea—in their mind to murder Mahatma
Gandhi. Secondly, when there was the bomb
explosion, then he became definite that the
plan was going to be executed. I would like to
know whether the communication that he sent
was in between these two stages or after he
had formed the definite opinion after the bomb
blast that there was a definite plan to murder
Mahatma Gandhi. When was that information
sent? Was there anything specific and definite
in that information that a full-fledged plan,
had been hatched and was going to be
executed to murder Mahatma Gandhi? That is
part number one.

Number two is this. I hope that the hon.
Minister for Home Affairs is aware that while
in civil law a period of limitation is
prescribed for action, under the Indian
criminal law no period of limitation is
prescribed for prosecutions for criminal
actions. In the circumstances, does he realise
that even now, whether 17 years or even 70
years might have elapsed, if a crime has been
committed, people can be brought before a
court of law and tried and punishment can be
meted out to them?

SHRI GULZARILAL NANDA: We shall
endeavour to obtain precise information on
the aspects mentioned by the hon. Member.
With regard to the latter part of it, I have
already myself stated that it should be so.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Abdul Ghani, you will get
your chance. Please sit down.

SHRI G. RAMACHANDRAN (Nominated):
The Home Minister's statement was full of
very high sentiments. I listened with profound
regard to the fine statement he made. I only
missed one thing in that statement, and that
was the quick ring of action. Even later, when
some hon. Members from this side challenged
the Home Minister, he said, "Yes, this is true.
But the whole problem is what shall'
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[Shri G. Ramachandran.]

we do?" That is just the crux of the whole
problem. My friafcd, Mr. Chandra Shekhar,
said it is not the particular event that rouses
distress and unhappiness and, if I may. say so,
strong resentment in the minds of the people.
How did this happen? My friend, Mr.
Bhupesh Gupta, with whom for once I
thought I was in agreement today—had a
passionate ring in what he was saying and the
manner in which he brought up the subject.
He analysed the matter there must have been
the notice' of the meeting, there must have
been preparations for the meeting. He
analysed the whole thing like a lawyer,
brilliantly.

SoME HON. MEMBERS: He is a lawyer.
THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA) What is your point, Mr.
Ramachandran?
SHRI G. RAMACHANDRAN; I am

coming to that.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please make your point. Do not
repeat what has already been said.

SHRI G. RAMACHANDRAN; One of thg
major things he mentioned has to be repeated
that the statement of ethe Chief Minister of
Maharashtra was wholly disappointing, and
something has to be done with that kind of 4
statement. I want to go a little .deeper into this
matter. Many years after the event this thing
comes up again. If it reveals anything it reveal
this that there is a cancer in the body-politic of
this country. It is persisting and it is going tq
persist unless something is done about it. Wha
can be mdone? The Home Minister may :take
penal action. But I say just penal action is no
going to solve this I problem. It is a problem of
the culture and conduct in the national life ot g
great people. What has become aosolutely

necessary isto study this
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phenomenon? Who are behind this whole
thing, this whole phenomenon, because it
appears there are people keeping this cancer
alive in tha body-politic of India. We have to
approach this problem—and if I may say so
with our Education Minister sitting here—
from an educational angle. This is an
educational problem., Have we educated the
youth of Maharashtra and India against this
cancer? Have we educated our young, people
to reject this kind of poison in the life of our
people? Let us organise a project of study. Let
the Education Minister take it up. Let the
Home Minister take it up. Let there be a
complete study of this phenomenon in Poona
and. roundabout. On behalf of tha Gandhi
Peace Foundation, of which the Chairman is
sitting here, and of which I have the honour to
be the Secretary, we offer to associate
ourselves, not in order to take any penal
action, not in order to punish anybody, but to
go into the roots of the matter to find out why
this phenomenon is persisting in the life of a
section of our people. If we do not do that, we
will be guilty of high treason against the
people and the Republic.

THE VICE-CHAIRMAN
BHARGAVA) ; Any reply?

(Surt M. P.

SHRI GULZARILAL NANDA; It does not
call for any reply because I fully reciprocate
the sentiments and that is what I started with.
I agree, Sir, that this poison persists. There is
evidence of it concentrated somewhere and
thinner somewhere else, and it has to be dealt
with by governmental action whatever
possible.

SHRT G. RAMACHANDRAN: If you knew
that this poison was persisting, what did you
do about it?

SHRI GULZARILAL NANDA: We took

several steps, for example, national
integration, emotional integration and also
dealing with communalism, rapid

communalism from whatever source it comes
and in whatever form it comes. 1 have
been trying
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to study this. And I think the hon. Member
and the institution which he represents, along
with others, will, initiate a big movement in
the cauntry. And we shall be all in tt.

SHRI DEOKINANDAN  NARAYAN
(Maharashtra): May 1 know, Sir, if the
Government is aware that al the reception
meeting there was reac the will of Mr. Godse?
Will the Government secure that will and
place t on the Table of the House? There i;
another thing. After the will was read out,
oaths were taken that they would further the
expectations of the oath. That means, the
persistence of the cult of Mr. Godse. That is
my one question.

My another question is that Mr. Ketkar,
who was the editor of Tarun Bharat, has not
resigned but he was made to resign. But I
would Tiie to know if Mr. Ketkar was not the
editor of Kesari when Mahatma Gandhi was
murdered. And before that event, wera not
articles irritating the people written by Mr.
Ketkar, though not exactly encouraging the
murder of Mahatma Gandhi but spreading
disaffection against him.

Surt ABID ALI: Hatred, not only
disaffection,
SHRI DEOKINANDAN NARAYAN: I

withdraw the word "disaffection". It should
be "hatred". Replace it by "hatred".

The third question is when 'his event, this
reception took place, according to my
information, more than 500 cards were
distributed. How is it 'hat the police did not
come to know of them? And when that meet-
ing was held, it was attended by not less than
300 persons. How is :t that the police
intelligence department could not come to
know of it?

My fourth question is that Shri Thengari
referred fo Shri N". G. Abhyankar who
attended the meeting. He was and he is the
leader of R.S.S;

[ 24 NOV. 1964 ]

matter of urgent 1008

public importance

He resigned. In his resignation he has stated
that he is resigning simply because his speech
there may not embarrass the position of
R.S.S. Not that he has given up his views. He
has sta'ed therein that his views are there, and
that whatever he spoke in the meeting are his
correct views. But he said that he was
resigning simply because his speech might
no', embarrass the position of R.S.S.

And my last question is: Will the
Government, when it goes into a thorough
enquiry, also go into this ma'ter that how far
R.S.S. was connected with this -event when
its leaders were present there and they also
took active part in it

SHRI GULZARILAL NANDA: 1 am
grateful 'o the hon. Member for some
information given which was a repetition of
what other Members had said.

Surr R.  S. KHANDEKAR (Madhya
Pradesh): I want to ask one or two questions.
Firstly, may I know, Sir, why these wo
convicts were released when their application
was pending in the Supreme Court? Is the
Government not aware of an earlier Supreme
Court decision regarding the interpretation of
'heir claims? Therefore I want to know why
they were released Why did the Government
not wait for the final disposal of their
application in the Supreme Court?

Secondly—this is a repetition—may I
know. Sir, whether the Government have
found out from their records where it was
suggested, during the trial also and it appeared
in the newspapers also, that the Maharashtra
Government had referred the matter to the
Central Government? They had also prior
information about this. May I know, Sir,
whether the Government have examined their
old record after it appeared in the news-
papers?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Please repeat your second part
of the question.
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SHRI R. S. KHANDEKAR: The first part of
the question is why they were released. The
second part is that there were reports in

newspapers that even the Maharashtra
Government— the then Bombay
Government— referred the mat'er to the

Central Government. I should like to know
whether the Government of India have
searched their old record regarding this matter.
As the hon. Minister said, something of this
came in at the time of evidence during the
murder trial. But apart from it, whether now
the Government have searched their own old
record and found out whether they had
received  prior intimation from  the
Maharashtra Government and, if so, what did
they do with that information?

SHRI GULZARRAL NANDA: About the
first part of the question, this release occurred
as i" the normal course. Under the present
rules whatever is the normal action that was
taken.

Secondly, about the other thing, the
information which the hon. Member wants—
he referred to the judgment— I have already
stated, Sir, that we are trying to search for any
piece of information that may be available in
this connection.

PrROF. M. B. LAL (Uttar Pradesh): Sir, I wish|
to ask two or three questions. Mr. Ketkar ha
tried to prove his innocence by two
statements. The first is that he tried to
dissuade Mr. Godse from committing the
murder, and the second 1is that he
communicated “he news to some one in
authority in Bombay, that a thing like that was
going to happen. But the fact tha": he presided
over the meeting indicates that he is not so
innocent as he tries to prove himself to be.
Just now a Member of Parliament also
revealed to us +hat at that time he had written
a number of articles inciting hatred against

[ RAJYA SABHA ]
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cannol be taken as a very itmocent person.

matter of urgent 1010

The second pouV that I wish to point out is
this. Now we know a person who says he
knows about the conspiracy. Is it not time for
us to institute another  enquiry and force
him to place all the facts before that enquiry
committee  and institute  a thorough enquiry
into the conduct of those who are noted to be
involved in this matter?  Sir, as a Member
of Parliament, I am not prepared to
condemn the then Government of Bombay
outright. But I do feel that an enquiry is
needed. 1 have great regard for Mr. Kher who
was then the Chief Minister of Bombay and I
am perfectly sure that he must not have been a
party to any complacency in this matter.
But his  own name requires to be cleared
and a thorough enquiry has to be made so that it
may be possible for us to say that while such a
horrible incident happened, that man  who
was associated ~ with Mahatma Gandhi for so
many years, should not be accused of
complacency in the matter. If unfortunately,
being engaged in many other matters, he got
himself involved in complacency, then the
poor man, with due respect to him, will have to
suffer from the verdict of that enquiry. I feel
that the question is not merely that of the
Government of Bombay. The question is of
those who were involved in that conspiracy,
and I feel that in the United States of
America and other places high-power enquiries
are held after many years, when a clue is found
out.

The second thing to which I wish to invite
the atten'ion of the Government is whether
this reception to assassins and the worship of
assassins is allowed under our law or is not
allowed under our law. This is a very
important ques'ion. The question is whether a
person who had assassinated another person
and has been convicted by a law court for
assassination, can be welcomed, the way he
was there welcomed and whether persons who
are sentenced for assassination by a
competent court can be
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deified the way Mr. Godse was deified j on that
day. And just now a parson asked, "Why not?"
Perhaps he was ing it as a joke. But if it is a
fact, then I would request the Government to
look into the matter, whether the law needs to
be revised in this respect or no'. The hon.
Home Minister is in no way less concerned
than myself in this matter, the Home Minister
was more closely associated with Mahatma
Gandhi than I was,—sill 1 am sorry to say that
he has not given us the impression that he
wishes to move in the matter with the necessary
speed.

SHRI GULZARILAL NANDA: How I move? |
cannot move out to him end shake hands with
him. Anyway, as I said, I am moving. I agree
that my glorification of such hideoug crimes is
certainly a heinous act, if not a mne in itself.
My hon. colleague sitting here may know
more about the precise intent of the law en the
subject. But I say it is hideou;, thi:;
glorification of such murders and such acts,
any act of assassination of any person—
nothing to speak of a person like Mahatma
Gandhi.

[ 24 NOV. 1964 ]

Regarding the other part of what he said,
about his suggestion tliat he has made for an
enquiry, certainly it is being vigorously
pursued. I would only rather request hon.
Members and say let us not anticipate. He
said something may go against Mr. Kher ...

PrROF. M. B. LAL: I am not anticipating. [
wish his position to be cleared.

SHRI GULZARILAL NANDA It is not
necessary. Whatever is needed is going to be
done in this matter

PrOF. M. B. LAL: Will it be possible for
the Leader of the House to give some opinion
on the legal aspect of the question?

THE VICE-CHAIRMAN (SHRI: M. P.
BHAKGAVA): This is not the occasion. Mr.
Guyjral.
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SHRI I. K. GUJRAL (Delhi): While I am one of
those who have been considerably satisfied
with the feelings expressed by the Home
Minister, I only like to remind him that when
Gandhiji was murdered a particular
organisation was banned because we felt that
it was giving way and giving expression to
certain trends in life which are not healthy
for democratic growth. Later on that party
was again legalised on the understanding tiiat
they had given up their methods. Now a
prominent leader of theirs goes and delivers
speeches and participates actively and perhaps
took over himself. Later on he resigns from
that party. The question I wish t, put Sir, is this.
In view of the fact that such extreme communal
parties have for long past given vent to,
have expressed their views with hatred, have
even preached hatred, would the Government

now consider taking active steps against
their modus operandi, particularly the
indoctrination ~ which they do to the young

children in the mornings? Would the
Government see to it that this particular type or
cult, notonly ofhatred but ofFascism,
is now nipped  in the bud. On this incident 1
will just read out what has appeared in a local
Urdu paper. It is like this:
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Sir, the simile may not apply, but I only
want to bring to your notice that whenever
Fascism ...

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): What is the name of that
paper?

SHRI I. K. GUJRAL: Pratap, dated the
17th November.

SHRI P. N. SAPRU: An enquiry should be
made.

SHRII. K. GUIRAL: Whenever Fascism i."i
allowed to raise its head in democratic
countries, these are the beginning symptoms,
and if democracy does not rise in good time
and curb them, then it becomes dangerous. |
suggest that the Government should take
strong action in this matter. I should also like
the Home Minister to assure us that not only
will he take strong action but that it will not
be left to the State Government alone and
that he also intends to see that such
communal parties which are the breeding
grounds of hatred and Fascism are also dealt
with properly.

SHRI GULZARILAL NANDA: The
question of communal parties is being
considered separately. The parties which
promote communal hatred is a separate
question which has to be considered.
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SurI N. SRI RAMA REDDY (Madras): Sir,
the crux of the problem is this. I would like to
know what organisation or organisations were
behind ihe reception, or what political
organisations had organised the reception to these
assassins of Mahatma Gandhi. That is the most
important thing, Sir, -that this House should
know. And when the information about the
political organisations that organised this
reception is known, what' action is proposed to

be taken to deal with these organisations? I
would like to know.

SHRI P. N. SAPRU: Mr. Vice-Chairman

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : There are others. Your turn will
come.
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Semr GULZARILAL
Whatever is necessary will be done.
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A|E A & ag qwAT wAEar g
fg wmr wa fs 3w % e odt g
g araE qw wT g A 2 fF ang
AT H AT WTAMAGQETE ) BT
A % HaArwa # fawrr 2, saw @
sfefaam foadwz § ow a2 o 9%
Tz g A o a8 ¥ o7 i gw oty
4, TAAGY w4, 979 51 favEm
g i F Fwir o s\ ogae -
WE[ ATEARY AE A AWy AASET
wg ff 5% ®1 a7 Far frar o
f& wifar wEesT adr ot &7 gaar w1
g A MTATAI AT AT wiE e
i, Iasr adc feay  wfgstor &
qar g7 Z2 famr svmy ) wiw aw
9 HT HTATET AT

oY QAT F@ AWV AT
aEEEATE qad 7 faw 97 Fzq @
781 & OF weEl |ty wvAw g § fw
qET AIET T 9 TS wa o F9ara
w1 zwere fwar, foa wq@Eami w5
anfar, 42 0% 9= f9g & ) 4 @
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FE7A T A1 #t 2 5 o e we
% T a7 7 81 Te7 & IHW "L
qNT ATHATT 97 9% HEAT & | gElEo
ZAFT MEF W " A I oAw "
wmifae 21 st P g adr f€ e
781 g1 &4 fawwr g wfaw & 0z,
AY FgT weET AT NI |

a1 IFACA wEaUy qifew (wr-
wez) ;K gEwT ¥ wE WA ATEAT
¢ f& merear andt ot @1 @7 & gay
7z mfwa F a9z 7 a9 F aw
A AN WEE WO A4 AT 7,
A HET A T TA AR L, TN H
#1 5 AreEmt T a8 wer (war g
atay 99 @t § Faw g 4 (F
YEE W Z7 T, 1 @ gEhn
w1 08 A & AT 7 O O A
7 W1 3941 /1 TnAr &7 ofefrEe
# 37 9T a3 FE AT T@AT # AT A 7
wiitE 7 faf qar ¥ 70 g7+ 1 afes
TA SATAT AT AT ET A4 A fam
AT § W A OA A1 WEE W
¥ AGA & WIC T A95 F AW W
HTH AF X1 AT OF AW 97 FI qFT
Tt T AT w1 W mTe me
vde # frare aaf A %7 =y g,
WL FAG] WAATETANT 57 AF7 ¥ #
alT @7 ®IW F7 T 2 1 EiAw wd
FHEAT § 0y LT I W oA §
AN & 97 T2 FA7 A AAT =TT )

oy ANA WA AT - Fp A
Fwe TgAr A o A mnt g
#74 &7 AT AI F | TN AW O
aeed g, F 3w AE w1 4ga awdre
AANAT § AT IH T FH HE AT
W @R

SHRI P. N. SAPRU: Mr. Vice-Chairman,

what I would like to say is that the matter is of
a most serious character and The inquiry

* should be
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of a high-powered character. It would be
desirable to have a judicial inquiry or quasi-
judicial inquiry such as they had in the United
States under the chairmanship of Chief Justice
Earl Warren into the assassination of
President Kennedy. I think the inquiry should
not be left in the hands of the police only.

SHRI GULZARILAL NANDA:
be kept in view.

This will

SHRI LOKANATH MISRA (Orissa):
Mr. Vice-Chairman, as I gather, Mr.
Ketkar has been naming two persons,
who are no more to whom he had
passed on the information. One is
Mr. Kher and the other j; Babu Kaka
Kantekar. But both of them are no
more, and it may be that he is trying
to get away by saying that he had
passed on the information to persons
who can never now be consulted about
the mat'er.  about whether he had
passed on any.such information.
Because he knew that the things were

developing according to the designs
of the murderers, did he think it
proper to pass on the information to
the Centre' Or, is there any evidence

here at the Centre now to show that

he absolved at. least himself of the

responsibili y of keeping secret such
an important information? This is one

The second is whether the meeting in

Poona had taken place in a public

premises or in a private premises. If
it had talcen place in a public
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premises, | think the Maharashtra police failed
completely in their duty as they did not
obstruct it. (Interrup-s) 1 would charge the
police for not having prevented such an
objectionable  assembly  carrying  on
objectional proceedings in a public place. If
the Intelligence Department had failed, the
police should not have failed. The District
Magistrate should not have failed. The S.D.O.
should not have failed, because they were all
persons who could have taken action on the
spot. What happened to them? Why was this
pa.-ticular meeting, which was thought to be
objectionable, not prevented? Why was such
an unlawful assembly allowed to proceed with
such an objectionable affair?

SHRI GULZARILAL NANDA: These
questions have been raised by other Members
also, but I must add this that whatever may be
said by this gentleman in defence, that he had
communicated this information, there is no
answer to this that he again associated himself
with a similar function subsequently.
Therefore it reveals his spirit.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA ): The House stands adjourned till
11 A.M. tomorrow.

The House then adjourned at five
of the clock till eleven of the clock
on Wednesday, the 25th
November. 19fi4.



